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THE

PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFnCIAL BEPOBT

«3jl
PARLIAMENT OF INDIA

M onday, 12th M arch, 1951

The House m et ^  Eleven

[M r. Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS

T rade A greement w ith Poland

*2$S5, Prof. S. N. Mishra: Will the 
Minister of Commerce and Industry be 
pleased to state:

(a) whether any move is afoot to 
have another trade agreement with 
Poland after the expiry of the previous 
one in June 1950; and

(̂ )) whether there was any talk bet­
ween the representatives of India and 
Pol^d regarding trade between the 
two countries in November last?

The Deputy Bfinister o f C om m m e 
and Industry (Shrl Karmarkar): (a)
and (b). As a result of trade talks 
between the representatives of India 
and Poland held in November last, 
trade arrangements were concluded
with a view to promoting trade betweer 
the two countries during the period 
1st January to 31st December. 1951. 
Copies of the trade letters exchanged 
are ii) the Library of the House.

Prof. S. N. Mishra: Sir, may I know
whether stipulated exports and imports 
under the agreement were made during 
last year?

Shri Karmarkar: Sir. the position is 
like this. Both in respect of imports 
and exports the stipulated maximums 
were not reached For instance, on 
the export -side Rs. 25 lakhs worth of 
raw jute were exported, while accord­
ing to the stipulated amount it was 
Rs. 46 lakhs. The export of ccir 
fibre etc. reached very neatly the 
stipulated figure. Besides raw jute, 
coir fibre etc. the agreement provided 
for the export of stipulated <:;i:antities 
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of raw cotton, shellac, mica etc. but 
there were no actual exports of tĥ Nt 
commodities. Regarding imj;»orts also 
the actual figure came up to the stipu* 
lated figure in respect of coir 
mattresses and technical instrummti 
but in certain other items the figuttt 
was considerably below the stipulated 
target

Prof. S. N. M isim : Under the new 
agreement, is it a fact that there ha.V9 
been only a few changes in the items 
of exports and imports?

Shri Karmarkar: Yes. On account 
of the previous experience, the neces­
sary changes have been made. For 
instance as regards export of raw 
jute and raw cotton to Poland, accord­
ing to the new agreement, these havt 
been omitted. Similarly items which 
could not be imported are also omitted.

Prof. S. N. Misbra: Sir, may I know
whether there is a favourable balaoee 
of trade with Poland?

Shri Karmarkar: Yes, except in tlM 
current year which shows a smiJI 
adverse balance.

Dr. Deshmukh: Sir, ma3̂ I know 
whether there is any particular section 
of the Commerce Ministry or the joiot 
Ministry of Industry and Cortimerco 
which is in charge of this matter, in 
see that the trade agreements are fuUy 
fulfilled?

Sliri Karmarkar; Yes.
Dr. Deshmukh: What is the name of 

that section?
Shri Karmarkar: I take it that what 

my hon. friend wants to know is who* 
ther there is a section dealing with this 
particular subject. As my hon. friend 
knows, there are various sections in 
the* Ministry and different sections deal 
with different matters. For instance 
one Joint Secretary is in special charge 
of international trade agreements and 
he looks after the whole thing, subject 
to our giiidance.

Dr. Deshmukh: Sir, may I know 
whether the deficiencies simDar to
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ttiose mentioned in this particular 
instance, are present in other trade 
agreements also?

Shri Karmarkar: Sir, I would require 
notice.

Shri Kamath: before trade talks
opened between India and Poland, 
tor how many years bef(^  that 
?there used to be od hoc trade trans­
actions between India and,Poland?

8 M  Karmaikar: My bon. Mend 
wants to know for how many years 
we have been having trade with 
Poland. I should imagine for more 
than 20 years, in any case. If he 
wants particular figures of trade, I 
shall be glad to collect them and give 
them to him. Last year there was a 
trade agreement and this year’s is a 
continuation of the agreement of. last 
year.

Education of Displaced Students

Prof. S. N. Mfehra: (a) Will 
the Minister of Rehabilitation be 
pleased to state whether Government 
ha^e taken the responsibility to educate 
displaced students?

(b) If so, have they any compre­
hensive Plan for the purpose?

The Miafeter of State for Aehabllita- 
tioa (Shri A. P. Jain): (a) Yes

(b) Yes, A note on the schemes of 
financial assistance to displacc-d stu­
dents in India and abroad Is p5a^  
on the Table of the House. [Sec 
Appendix XV, annexure No. l.J

Prof. S. N. Midira: Sir, m y  I know 
whether scholarships have bera pro­
vided for the study of eogtoeeri^ ^  
other technical subjects in te<*nical 
colleges?

Shri A. P. Jala: ^ r , that is mention­
ed in the note placed on the Table of 
the House.

Pandit Maitra: Sir, may I enquire 
from the hon. Minister if Goven^ent 
has got any plan or policy for giving 
education in technical subjects to these 
displaced persons?

Shri A. P- Jain: Yes, Sir. This has 
been explained on the floor ^ e  
House times out of number. The first 
part of the plan is that where a 
student gets admission In .....

Pandit Maitra: Sir, I am not asking 
for that information. I am just en­
quiring whether technical schools 
have been established for ihe purpose, 
and secondly whether these displaced 
students are given facilities for 
education in medical, engineering and 

** : fttbiwii?

Shri A. P. Jain: That is what I am 
going to state. The scheme consists 
of two parts. One is, when the student 
succeeds in getting admission into an 
engineering or medical or agricultural 
college he gets a stipend on the scale 
prescribed. Besides that this Ministry 
has provided for vocational technics  ̂
training for a large number of deserv­
ing young displaced persons.

Shri Sidbva: Sir, may I know 
whether Government have given any 
grants for displaced persons from Sind 
to construct a b u ild iA g  for hi^er 
education?

Shri A. P. Jain: I believe displaced 
persons coming from Sind are as much 
part of the Indian nation as any other 
person and therefore they are eligible 
to all the facilities available in all the 
institutions. Besides, we have given 
a grant of Rs. 2 lakhs for the building 
of the Jai Hind College at Bombay and 
we propose to make some further 
grants to that institution.

Shri T. N. Singh: Is the Government 
aware that there is not much room for 
students in the technical institutions 
ev̂ en as it is. and displaced students 
find great difficulty in getting admis­
sion, and may I know what steps are 
being taken by Government to meet 
this difficulty?

Shri A. P. Jain: Government is
already giving vocational and technical 
training to about 15,000 young dis­
placed persons througjh the technical 
institutions of the Labour Ministry 
and there are also some technical 
institutions in the Ministry o f
Rehabilitation at the Centre and
under the State Governments also.

Bhopal Co-oPERArrvE SociFrr
•2W7. Shri Sldhva: (a) Will the

Minister of Rehabilttatioii be pleas^ 
to refer to the answer given to my 
starred question No. 424 on the 28th 
November 1950 and state whether the 
report of the Commission appointed by 
the Rajasthan Government to inquire 
Into the afTairs of the Bhopal Co-opera­
tive Society for houses built in Udaipur 
has been received?

(b) What are the reasons for 3S 
houses not being occupied as yet?

(c) What was the amount of loan 
paid to the Society and how much of 
it has been used for construction, and 
has any account been rendered to 
Government by the Society?

(d) Has any Instalment been paid 
by the Society towards the loan amount?

The Minister o f SUae tor  Reliabfllta^ 
tiott (Shri A. P. Jain): (a) No. ft iq u lr f 
U ftill procwkttng.
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(b) 24 mud houses collapsed during
the rains and 9 houses are unoccupied 
because they are incomplete and 
partially damaged.

(c) (i) Rs. 4 lakhs were advanced 
to the Society by the Mewar Govern­
ment, A loan of Rs. 25 lakhs was paid 
by the Government of India in addition 
to the above. Another loan of Bs. 5 
lakhs has been sanctioned but not yet 
paid to the State Government.

(ii) The Society spent about Rs. 14 
lakhs on construction work.

(iii) The accounts of the Society are 
being scrutinised by the Enquiry Com­
mission.

« (d) No.
Shri Sidĥ Ti: May I know. Sir, the 

reasons why Government have taken 
such a long time to gel this matter 

 ̂ enquired into, and whether their 
attention has been drawn to tlie fact 
that there have been defalcations in 
this matter?

Shri A. P. Jain: I have to admit 
with rej?ret that the ailairs of this 
society have been in a pretty mess. To 
begin with, the Rajasthan Govern­
ment bejgan to enquire into this 
matter. But the process adopied by 
that OovernmcRt was slow and to my 
mind unsatisfactory. When I visited 
Udaipur iast time, about six months 
back. 1 camc to the conclusion that 
some strict measures were necessary* 
and I deputed an ofiRcer from ttw 
Centre and also an officer from the 
Ministry of Finance to go into this 
matter and they both have submitted 
reports which are under sm̂ atiny. 1 
confess that even a preliminary study 

, of the reports gives us the feeling tiiat 
quite a number of persons combined 
together to make benefit out of the 
funds of the society and the whole 
matter requires strong handling.

' Shri Sidhva: Sir, in view of the 
revelations and facts which the hon. 
Minister has been good enough to 
make, is he going to take this matter 
up ♦himself or is he going to let the 
Rajasthan Government complete the 
enquirjr? I ftrst put the question on 
this matter on 4th August and I was 
told that it would be enquired into 
very soon. Again on the 2Gth of 
November I put a question on this 
subject and the reply was that the 
matter was being expedited. And 
even to-day we leam that the matt^ 
is not yet complete. In view of all 
this, will the hon. Minister himself 
take up the matter and expedite ^ e  
disposal of this question ?md let the 
House know the result?

Shri A. P. Jain: As I ?aid I had 
deputed two officers and they have

submitted a repo^ Certain '
nave to be done in consultation with 
the Rajasthan Government 'Hie re* 
port has been sent to the Rajasthan 
Government for their comment t 
have after all to proceed in a consti­
tutional manner and I cannot ride 
roughshod over everybody else. I can 
however assure the House that so far 
as 1 am concerned as also 
Ministry is concerned I will not allow 
the matter to be delayed or postponed.

Sliri SldhTa: What are the suggestions 
of those officers appointed b j  the !
MinistCT? ^

Mr. Ŝ >eaker: Let us proceed to the 
next question. He has already said 
that their report is under consideration.

Shri Sidhva: With your permissi<m» . 
Sir, I shall put one more question. 
May 1 know at whose instance was. 
this loan granted? Was any security 
taken? '

Shri A. P. Jain: The Central Govern­
ment advanced the loan tn the Rajas  ̂
th?in Government on the se».*urity 
of the revenues of the Rajasthan Gov­
ernment In their turn the Rajasthan 
Government advanced that loan to t ^  ' 
society on the security of the assets 
of the society. .

Construction of Houses in • 
Lajpat N agar 1

Shri Sidhva: (a) Will the 
Minister of Rehabilltatioii be pleased 
to state how many houses have been 
built in Lajpat Nagar and how many 
have been allotted so far?

(b) In how many cases have filter^ 
water taps been provided?

(c) Is electricity provided in these 
houses?

The Manister of Stale f«r BehabiiitiU 
tioB (Shri A. P. JaUi): (a) 2.39« single 
roomed tenements, 250 double roomed 
tenements, and in all 20 two-roomed 
houses have been constructed in Laj­
pat Nagar. 2,329 shigle-roomed 
tenements, all the double-roomed tene­
ments and 14 two-roomed houses have 
been allotted.

(b) No water taps have bee^ pnv 
vided. 59 hand pumps have been 
installed in various blocks. In addition, 
there are 6 weUs in this ar*ia ^ m  
which the residents draw water, which 
is reported potable.

(c) No. .
Shri Sidhva: What is the difficuUy 

in giving water taps for drinking pur­
poses, since as many as 2,000 houses 
have been built there?
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Shti A. P. Jst>: That requires file 

%onjslruction of water works and wbea 
hhey are constructed it will be posdr 

to give water taps.
Shri Sidlrva: Is it contemplated to 

'^nsfruct a water reservoir?
' A. P. lain: It is contemplated 

^  construct a water reservoir but I 
'•m «pt in a position to state how many 
laps will be provided and whether thej 

' «rill be provided for each family.
S m  Sidlmt: May I know whether 

individual members are also given 
tiQU^ or they are given only to 
societies or associations?

A. P. Jain: Houses are given to 
lual members.

8 M  Sidhva: Besides societies and 
wodations?

Mr. Speaker. Yes: he has already 
«aid it

Recruitment op Gukkhas 
Dr. Ram Sobfaag Singh; (a) 

Will the Prime Minister be pleased to 
^ t e  whether it is a fact that the 
recruitment of Gurkha.s of Indian 
nationality has been stopped by the 
Covemment of the United Kingdom?

(b) If so, since when has their recruit- 
«ient been stopped?

(c) How many Gurkhas of Indian 
nationality are stiU in the British 
Atiny?

•Hie Deputy Minister of External 
Affato (Dr. Keidcar): (a) Yes.

(b) The recruitment was stopped
early in 1950. ,

(c) The exact figure is not known. 
According to the information avail­
able, the number is small and consists 
chi^hy of clerks, motor drivers Mid 
nurses.

Dr, Bam Sabhag Singli: In view of 
the fact that some Gurkhas of Indian 
natippalily were recruited to the 
Britl^ army until early 1930, may I 
teow  whether they were recruited 
acc(^x!ing to some agreement or 
vhcfiher that agreement has now been 
rescitided?

Dr. Keskar: As my hon. friend is 
aware the recruitment of Gurkhas Is 
«ub|^ to an agreement between the 
Government of India, the Government 
of Nepal and the Government of the 
United Kingdom. Whatever recruit­
ment has been taking place in certain 
recruitment centres in India has been 
according to agreement. Wliatt
happened was that we came to know 
that a certain number of Gurkhais who 
were Indian nationals were being 

recruited. When we brought it to the

2m

notice of the U.K. Government ttey 
told us that they had done it vy 
mistake and that hereafter no Gurk^ 
of Indian naUonality would be recruit­
ed.

Dr. Ram Snbhag Siatgli: May I know
whether India will continue to be a 
party to the agreement between the 
UJC., the Government of Nepal and 
India, which provides for the recruit­
ment of Gurkha soldiers, who are 
used by the British Government to 
suppress Asian peoples in several 
British dependencies?

Dr. Keskar: There is now a certain 
agreement between the three countries. 
Whenever Government considers that 
the usefulness of that agreemtmt is 
no more, certainly we will withdraw 
ourselves from that agreement

Shri A. B. Gumng: May I know why 
the recruitment of Gurkhas for the 
U.K. Government is permitted in 
centres in Indian soil?

Ur, Keskar: That is for faciUtating
the method of recruitment and not for 
anything else.

Shri SIdhva: May I know whether 
the attention of my hon. friend has 
been drawn to a statement of the 
Foreign Secretary of U.K. Government 
stating that they are going to recruit 
more Gurkhas? Will they be Gurkhas 
of Indian nationality or Nepalese 
nationality?

Bfr. Speaker: They cannot be Indian 
nationals. They have already admitted 
the mistake and said that they would 
not repeat it 

Shrt T. N. Sla^i May I know tf 
there are Gurkhas of Indian nitionali^ 
at present engaged under the BritiA 
arrrp̂  in Malaya? If so, what is their 
position and what do Government pro­
pose doing in regard to their continued 
employment in the British army?

Dr. Keskar; I cannot say if 
are any Gurkhas of Indian nationality 
who opted for the British army at the 
time of the partition of the Gurkha 
forces between India and the UJC 1# 
my hon. friend wants the Information 
I would try to get it But Gurklm 
recruited after this tripartite agree­
ment (Jame mto force are very, very 
few and mast of them, as I said, are 
clerks and motor drivers.

Gazkttc o f  Inota (Receipt by 
A odressccs)

^091. Shri Raj Kanwar Will the 
Minister of Wortis, Prodaction and 
Supply be pleased to state:

(a) whether Government are aware 
that copies of the Gazette of India, 
and particularly of its Extraordinary
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issues, are sometimes received by the 
addressees in Delhi and New Delhi
10 to 15 days after the date of their 
publication; and

(b) if the reply to part (a) above 
be in the affirmative, what steps ai« 
proposed to be taken to eliminate 
d e l^

The Deputy Minister of Worfcs, 
Production and Supply (Sbil 
Buraffohain): (a) Yes. A few 
Instances have been brought to the 
notice of Government

(b) Ministries have been requested 
to send materials for publication suffi­
ciently in advance in order to 
eliminate delay in printing. The 
capacity of the Presses is Umlted, 
especially during the session of Parlia­
ment. With the opening of a new 
press at Nasik, rush of work at the 
Delhi/Simla Presses will be reduced 
and such delays will be minimised,

Shri Raj Kaawar; Does the delay 
take place in the printing of the 
copies of the Gazette owing to want 
of adequate pri îting machinery or in 
their distributix>n to addressees? If 
both factors are responsible, which #  

two can be jeliminated sooner than the other?
Shri Buragohaia: With regard to 

the first part, the answer is yes, as I 
have already said. With regard to 
the latter part of the question, the 
real difficulty arises out of the fact 
that the Ministries indenting state in 
their requisition a date to appear in 
the gazette in order to satisfy 
^atutory obligations in some cases. 
Therefore we have to antedate some 
of the issues.

Shri Raj Kaawar: Is it a fact that 
sometimes the gazettes are received 
newly a fortnight after the alleged 
date of their publication?

Shri Bnragi>liaiii: It is so. Recently 
we have taken certain steps. As I 
Jwve ah-eady explained, the reason is 
that there are certam statutory obli­
gations regarding the date. But 
I may inform ^ e  House that since 
ttie begmning of this month there has 
been no delay.

Power A lcohol

•m2. Faadit M. B. Bltarnva: Will 
the Minister of Comrocroe and todu^ry 
be pleased to state:

<a) the total quantity of powo* 
mlcohol manufactured in India from 

the years 1948. 1940luid 1950;
(b) Its average cost of production 

per gaOlon: and

<c) how far the experiment of 
mixing this with petroleum has proved 
successful and helped to ease the 
petroleiun requirements of this country?

Tbe Minister o f Commenx^ a a «  
Industry (SJiri Bfahtab): (a ) Thm
quantity of power alcohol mam^ 
factured from molasses is:

1948.-37.76,335 gallons.
1949.-42,29,959 gallons.
1950.-44,97,333 gallons.

(b) The cost of production in UJP. 
works out to annas -/12/- per
In other producing States, the cost 
price varies slightly according to tlie 
prevalent price of molasses and coal.

(c) Petrol/Power alcohol mixture 
in the ratio of 80:20 has been lounst 
as eflficient as straight petrol.

In 1950, nearly 40 lakh gallons of 
petrol have been saved by using the 
admixture.

l^ndit M. B. Bhargaiya: Is it the
policy of the Gov^emment to encourage 
consumption of mixed power alcohol 
with petrol?

Shri Mahtab: That is the policy.
^hri Jhunjhunwala: Is it a fact that 

from molasses Eastljrne can be manu­
factured, whicii has great food value?

Shri Mahtab: I cannot say thaL
Shri R. Velayudhaa: May I know if 

this power alcohol is used Cor military 
vehicles also in the Defence Ministry?

Shri Mahtab: It is used in all m otor 
vehiclea*, including military vehicles 
also. ‘

Shri V. J. Gupta; May I know
whether all the power alcohol
factories, which ' do not manufacttdrtt 
sugar also, complained to the GK>vcm* 
ment and asked Government to c<ai- * 
trol the price of molasses and divert  ̂
the same from the sugar factories to   ̂
the power alcohol factories?

Shri Mahtab: I did not folio# th e  ' 
question.

Shri V. J. Gupta: Some power
alcohol factories are not manufacture 
ing sugar. As such they h&ve to bu y 
the molasses from the sugar factorlea. 
These sugar factories are selling the 
molasses at a very high cost, and tha 
power alcohol factories are su^erin# ' 
because they are not getthig the 
ducts easily. Therefore.......

Mr. Speaker: Order, order.
S a i jw  B. S* m sK  May I know ‘ 

fa r  this power alc<*ol has a ilec^ a  
adversely the durabUlty o f the enfi^bm
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Shri Mahtob: In the initial stages 
there was some complaint but after 
experiments we found that admixture 
in the percentage of 80:20 does not do 
any damage to the engine.

Penicillin

Pandit M- B. B h a w p : (a)
Will the Minister of Works, ProdnctiOT 
gad S n p ^  be pleased to state the 
quantity and value of Penicillin and 
other sulpha drugs imported mto 
India during the years 1949 and 
Mid how much of them was miported 

. from soft and hard currency areas 
respectiv^T

(b) What progress has been made 
so far by the Government of India for 
the estabUshment of a factory for the 
manufacture of ,p«iicillin and other 
sulpha drugs and would such a factory 
be State-owned?

The Bltalster ol Worio^ Pi^netfaM 
and Supply (SM  (O
Information regardm* the 
ftnH value of Penicillin and &ili^a 
Drugs annually imported is not avaU- 
able as these items are not separately 
recorded in the Indian 
Trade Accounts- From the begmnlng 
of 1950, however, statistics regarding 
the monthly imports of 
essential drugs are being collected by 
Government and the iuformaticn 
available regarding imports durmg 
the year 1950 is as follows:

Item

Ponicillin

M pb»D rugB

Item

Pcmcillin 

Sulpha I>niga

Import from 
Hrtfd earroncy 

areas

Qn«aitivy
31,28,000 

MegA T7iut«.
13.400 IbB.

Value

Rs. 144 
lakbB.

Rb. 2 4
iBkhB,

Import from 
Soft ourronoy

Qtuuatiiy

34,41,770 
Mega Unite.

2,32,900 Ib«. 
approx*

A'ahie
Rs. 89 
}Akb«.

Rs. 39 
lakh«.

Shri Gsdgil: Yes, that is so.

PamUt M. B. Bluurgava: What are 
the particulars of that scheme? TWs 
answer does not give any iAformation.

Shri Gadgll: It will require qxdim a 
lot of time to state the particular*, but 
the statement that I have laid on the 
Table will give the hon. Member a 
sufficient idea of the whole thing.

Shri Raj Bahadur.
whether it is a

(b) A statement is placed on ^  
Table of the House. [See Appendix 
XV^annexure No. 2.1

Pandit M. B. Bhargava: May I know 
what is the answer in respect of my 
auestlon whether Government Intends 
to have a factory for the manufacture 
t>f these drugs?

___ May I know
______ fact that our scientists
have discovered an equivalent as effi­
cient as penicillin from Indian drugs, 
and if so, do Government propose to 
take up its production? ^

Mr. Speaker: I think he is giving 
some information contained in today’s 
papers.

Shri T. N. Singli: May I know'
whether the Government factor? which 
has been started is manufacturing any 
quantity of sulpha drugs just at 
present?

# Shri Gadgil: The position is that the 
preliminaries with respect to the 
erection of that factory are over, but 
actuaj contracts have not yet been 
signed because there is an offer from 
the W.H.O. That offer is being con­
sidered by the Government of India.

Shri A. C. Gaha: Will it be a fully 
Government-owned f&ctory or will 
there be some private participaticHi 
also in it?

Shri Gadgii: Whatever be the result
one thing is certain, that it will be a 
Govemment-rontroUod factory.
DidPLACCD Persons from  East Bbngal

*2094. Sbrt Barman: Will the Minis-1 
ter of Rehabilitation be pleased to 
state:

(a) the expenditure inctirred for 
the displaced persons from East 
Bengal since 1947 onwards year by 
year; and

(b) what is the allotment for 1951. 
and under what items of expenditure?

The Minister o f State tor BehabilUa- 
tion (Shri A. P. Jain):

(a) 1947-48—Rs. 4 lakhs.
1948-49—Rs. 249 crores,
1049-50—Rs. 3;97 crores.
1950-51 (upto

9 50 crores.
Dec. 1950)—Bs.

Total Rs. 16 crores approx.
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(b> 13.25 crores.
Relief a n d  R e h a b ilita t io n  gra n ts .—  

Rs. 7-64 cro re s .

Loans.—Rs. 5*61 crores.
Shri Barmaa: What is the toua

number of refugees that have alrea^ 
been rehabiUtated and what 
number that remains to be rehabilitat­
ed?

Shri A. P. Jain: I have given the 
figures of those who have been re­
habilitated more than once in this 
House. Speaking from memory, their 
number would be more than twelve 
lakhs. Of the remaining, some may 
have rehabilitated themselves- It is 
difficult for me to give the number of 
those who yet require to be rehabiUtatr 
ed, except about IJ lakh persons who 
are living in camps. These have to be 
rehabilitated. Of these U lakHs in the 
whole of the eastern region. I believe 
about 70,000 are in West Bengal.

Shri Barman: What is the number 
of refugees that have rehabilitated 
themselves or who have been re­
habilitated by Government on 
migrants' lands, and what is the total 
acreage of such land under use of 
these refugees?

Shri A. P. Jain: 1 have not got the 
exact figures with me and I would not 
like to hazard figures from memory.

Shri Barman: Have Government any 
alternative proposal for rehabilitating 
those refugees who may be ousted 
when any migrant Muslim may return 
and demand his land?

Shri A. P. Jain: Well, I am sure the 
hon. Member knows that the West 
Bengal Government is veiy vigilant, 
and when a refugee vho has been 
settled on a migrant’s land is evicted 
from that land, he will be given some 
alternative l^nd.

Shri Cfaalilia: May I know the 
expenditure incurred on displaced 
persons in Assam during that period?

Shri A. P. Jain: For Assam, in 1948­
* 50 U was Rs. 1>89 lakhs, and in 1950­

51 (up to November/December) it
was Rs. 25-88 lakhs.

WW TfWTTOT Rif : 4*
(3rR!iT f  r«ir ^  w f f  w  

f w  w  t  ^  ^ ^ ^  

«rr'nr«pff % ?r«ff ^ I  ^
[Babu Ramnawan Slii*li: I Want

to know as to what amount, out of w e 
amount accounted for» has been »pent

by way of expenditure on admiirf^riij 
tion and what amount has gone oirect 
into the hands of the refugees.]

^  t ^

11 ^
§  wfcT I ^  ^  ^

[Shri A. P. Jain: The loans have gcme 
into their hands and 
portion of the amount memt for r e M  
has also reached them. The coUectipn 
of these fig-ires w ou^ however, ^  
volve a good deal of Ume. 
with me at this time which the calculations might be maae.j

Shri A. C. Goha: Of the 
laKhc that have be«'n 
may I know how many are in West 
Bengal, and how many in Assam, 
Bihar, Orissa and Tripura?

Shri A. P. Jain: Twelve l&khs is the 
figure for West Bengal only.

Shri A. C. Guha: -\nd how many in 
the other areas?

Shri A. P. Jain: A g a in , ^ r ,  I h a v e  
g iv e n  e x a c t  figu res  in  th is  H o u se  
m o re  th an  o n c e , a n d  1 a m  n o t  e x p e t ‘ie 4  
to  re m e m b e r  a ll th o se  figu res.

Pandit Maitra: *\rii>ing ou t o f  p a r t
( b ) ,  m a y  I  e n q u ire  o f  th e  h o a . 
M in is te r  i f  it is  th e  p o l ic y  o f  th e  
G o v e rn m e n t  to  m a k e  a n y  a d  h o c  g ra n t  
to  m u n ic ip a lit ie s  a n d  d is tr ic t  b o a rd s  
o r  e v e n  t o  u n io n  board-s w h e re  th e r e  
are  la rg e  c o n ce n tra t io n s  o f  re fu g e e s  
fu r  w h o m  th e se  in stitu tion s  cater?

Shri A. P. Jain: II is  n o t  th e  p o U cy  
o f  th e  G o v e rn m e n t  to  m a k e  ad hoc 
g ra n ts  to  m u n ic ip a lit ie s  o r  district 
b o a rd s , b u t  in  excep tiO iia l c a s e s —| 
re m e m b e r  o n e  o r  tw o  ca ses— w e  h a v e  
g iv e n  s o m e  so r t  o f  a ss ista n ce .

Shri Kamath: Is the Minister in a 
position to give an idea of the pw 
capita expenditure incurred by the 
West Bengal anc the East Bengal 
Governments on the retumiuf 
migrants from either State?

Shri A. P. Jain: So far as West
Bengal is concerned, we give an ad hoc- 
grant up to Rs. 200 to a retumins 
migrant wherever he stands in need of 
it. So far as East Benga'. is concern'* 
ed. v;e have not got the i‘OMC I fiffute*. 
but I understancl that of l'»te the l^st 
Bengal Government have been giving 
some assistance.
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Bkri Kamafh: Some. But how
much?

Shri A. P. Jain: I have not got the 
figures.

Evacueies’ Lands in Delhi

pleased to state:
(a) the total acreage of agricultural 

land left behind by evacuees m the 
State of Delhi;

(b) how much has been allotted to 
displaced persons; and

(c) the number of families r^abili- 
tated on them?

Hie Minister «f Stale tor Bebabilita-
(Shri A. P. lain): (a) 17,816 a*'res.

fb) and (c). 10,319 acres have been 
allotted to 1.096 displaced families.

Shri Deshbandira Chu*U: What is 
being done with regard lo the remam- 
ing 7,497 acres?

Shri A. P. Jain: The details relating 
to them are as follows:

Uncultivable land and »ands jointly 
owned by Muslim evacu^ 
evacuees which were used m  p^tures 
—(these are not fit for cultivation). 
3,830 acres.

Lands reserved for the township 
« *e m e s  of the RehibiUiUioa Ministry 
—(these are being used for the bene- 
at of the D.Ps.)—778 arrei.

Land under the Couri of Wards.— 
297 acres.

Lands under cultivation of Hindu 
tenants prior to partition*;-(wi^ re­
gard to theset it is the policy of Gov­
ernment not to disturb the people).
1,662 acres.

Area under gardens jirintly 
by Muslim evacuee and 1^1 I«^ u s  
and in the possession of the latter.
182 acres.

Area under 8»rd*“  , applications f o r  r e s t o r a t i o n — (t h t o  U 
disnut€id and therefore wc cannw 
mike use of it until the dispute is 
settled).—194 acres.

Land under cultivation ^  
cultivators and available for allotment 
to displaced persons— (this is tte o ^  
item which can be retrie/iH ai^ 
tad to D.Ps. and that is being done). 
554 acres.

mirt Deslibaadim G«pto: With regard 
to the reply given to part (a), may I 
t e w  i f t e  10,000 and odd W  
under p lou^  ot tiiey tare uncultlvetwl?

Shri A. P. Jain: To the best of our 
information, they are under plough.

Sardar R  S, Man: What was t ^  
basis of allotment—the size of the 
family or the size of the hokimg 
abandoned in Pakistan?

Shri A. P. Jain: Not Uie holding
abandoned in Pakistan. Allotment 
has been made to each of the fauiilles 
on the basis of an average of 10 acret 
per family.

Expenditure on D isplaced Students

•zm. Shri D eshl^ttu  Wm
the Minister of KehablBto«o» be
pleased to state the total expenditure 
incurred on loans, freeships, educaticmal 
facilities and stipends given to di^ 
placed students so far by Government?

The Minister of State for RehabiUU- 
tion (Shri A. P. Jain): The infonnation 
is being collected and will be placed 
on the Table of the House in due 
course.

Shri S. C. Samanta: May I know 
whether a Committee has been appomt- 
ed specially for the education of the 
displaced persons and if so. what is 
its rep^ ?

Shri A. P. Jain: I do n >1 know of any
such Committee. Sir.

A rm y  Press, Delhi

•2097. Shri Desfabandhn GupU: WiU
the Minister of RehabiUtation be 
pleased to state:

(a) whether Army Press of Delhi 
has been declared evacuee property 
and if so, whether it has been given 
on lease to some displaced firm;

(b) what are the terms of the lease;
(c) whether it is a fact that son» . 

printing machinery belonging to the 
gaid Press which was imported In the 
year 1947 remained undelivered at 
the Delhi Railway Station for over 
two years; and

(d) if so. when was the delivery 
taken and ix^ether that machinery has 
been disposed of?

The Minister M State fo? Rehabitlta- 
tion (Shri A. P. Jain): (a) Yes.
Press has been fea?»ed out to a combine 
of six displaced persons.

(b) A copy of the lease deed is 
placed on the Table of the House. [See 
Appendix XV, annexure Nc a.]

(c) Yes. The delay was due to a 
great extent to the position in regard 
to this property not ha’̂ n̂? been re­
solved. There was civil litigation 
also in the case.

(d) OeUvery of the consignment was 
obtained en 13th May. 1949. One^ of 
the machines bns been m«d« iiae ol la
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the Vocational Trainhig Centre at 
Arab-ki-Sarai. Remaining machines 
have not yet been disposed of.

Shri Deshbandhn Gapta: What iiuas 
the amount of demurrage incurred on 
this machinerj-?

Shri A. P. Jain: My information is 
' that it comes to about Fs 18.000 but 
the Custodian is negotiating with the 
Railway Authorities whether the 
demurrage should be paid or not.

Shri Desfabandhn GupUt: When did 
the information that the ê machines 
were lying idle in the Railway Station 
come to the notice of the Custodian 
for the first time?

Shri A. P. Jain: This matter came 
to the notice of the Custodian at a 
fairly early stage, but there were some 
very insurmountable and obvious diffl- 
culties. This property wns declar^ 
to be evacuee property onlv by about 
the end of December 1948 and ttie 
notification was published on the 4th 
January 1949. Obviousl> the Custodian 
could not take delivery of ttie 
machines until they had bften de.-ljjred 
eyacu^ property and an appeal w.ns 
filed before the authorised Custodian 
and it was decided onlv bv abr ut tlie 
end of March. Thereafter, the R and 
R. MinLstry wanted to tnke over this 
wnsijmment and intimati'^n was dven 
that delivery mipht be Artunlly,
delivery was taken on 13th May, 
1949.

Shri Deshbavidha Gnnta; I? it n fart 
that most of the valuable part? of this 
machinery were pilfered When it was 
Ivinp in the Railway Station?

Rfcrl A P. Jjdn: Those who mi|jht 
have pilfered or tho«r kn-.»w
about those who have pilfered know It 
more than me. '

Mr. Speaker. Next question.
Shri Desfabaodhu Gapta: I want to 

put one more question.
Mr. Speaker: There are so many

ottier more important qMestions,
Deshmokh: But thl̂  is a scandal,

Mr. Speaker: Scandals should not be 
pursued for long

Shri DeshlKiiidhii Gupta: Just one 
more question, Sir.

Mr. Speaker: Yes.
Shri Deidibaiidbii Gupta: What is the 

estimated value of the machine^
ttOW?

Airi P. Jalft: An oAeer has been 
•n^oi&ted to evahaate IhW

and imtil his report c«ne^ I am not la 
a position to state what is the value- 
of the machinery.

Shri Deshbandhn Gupta: WUl it 
cover the demurrage amoiint?

Mr. Speaker: Order, order. Next 
question.

, Nepal (Subsidy)

• »98 . Shri Raj Kanwan Wffl thfr 
Prime Minister be pleased to state:

(a) whether the annual subsidy of 
Rs. 10 lakhs which was being paid by 
India to Nepal Government during the 
British regime is still being paid U> 
that Government;

(b) if the reply to part (a) above 
be in the affirmative, for what specific- 
object it is paid and on what grounds 
its continuance is justified; and

(c) whether any such payment iŝ  
made to Sikkim and Bhutan, if so. 
what is the amount and why is it paid?

The Deputy Minister External: 
AITairs (Dr. K e ^ r ) :  (a) and (b). An 
annual contribution of R>. 10 lakhs is. 
being paid to Nepal since the year 1919.. 
The object is to strengthen the ties of 
friendship between the two countries 
and to assist in the general and 
economic development of Nepal.

(c) Anriual subsidies of Rs. 3 latrhs. 
and Rs. 5 lakhs respecUve’y are being 
paid to Sikkim and Bhutan under the 
recent Treaties with them. These 
payments are made in the case of 
Bhutan in lieu of earlier commitments 
arising from previous Tre;ities and In 
the case of Sikkim to assist in the 
development of that State.

Shri Raj Kanwar: What is the Qutd 
proqtio or return which India gets in 
connection with the payrt:ent of these 
subsidies to Nepal. Bhutan and 
Sikkim?

Dr. Kedutr: These are not conv 
mercial bargains and there is nO' 
question of quid pro quo.

Shri Raj Kanwar: Was the question.- 
of discontinuance of the Nepal sub­
sidy discussed in connection with ihe 
recent negotiations which took place 
in Delhi with regard to the future of 
Nepal? ^

Dr? K eskar No. Sir.
Shri Challha: May I knjw whetiier- 

in addition to the subsidy to Bhutan 
the Grovemment of India have giv«iA 
30 sq. miles of area from Assam?

Dr. Keskar: There has been an 
adjustment of the boundary between 
Ajswn and » iu ta n . In fa c t  th^ 
Bhutan Goverranent rlaimhig ta t  
a limg time that a much la r fv  ikteik
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was theirs and should he returned to 
them. After ^me negoiiatioiis a 
small area of about 30 S4- miles was 
returned to them.

Conviction of Indians in Mabe

*Z$99. Sliri Jnaai Bam: Will the 
M m e Minister be pleased to state:

(a) the number of Indians convicted 
in Mahe (French India) for taking 
part in national movement; and

(b) how many of them are under­
going imprisonment?

Tlie MiBistcr id Extenial
AfljOrs (Dr. Keskar): (a) and (b). The 
attention of the hon. We.iiber is invit­
ed to answers given to supplementary 
questions arising out of Question No.
4 on the 1st August, 1950 by Shri 
Kesava Rao and Seth Govind Das.

Shri Jnaiii Bara: Has there been any 
improvement since August last year 
and how does the matter stand at 
present?

Dr. Keskar: The question is with 
regard to the ntmiber of Indians con­
victed in Mahe. fhere can be no 
question of improvement in this. But 
1 might inform the hon Member that 
as stated by me on 1st August liJfO, 
the Government of India drew tlie 
attenti(M3 of the Government of France 
regarding the unduly heavy sentences 
passed on Mahe prisoners. We have 
since received a reply that it Is not 
possible for the French Government to 
interfere in the sentences, as they are 
judicial.

Shri T. N. Singh: May I know 
whetlier the number of persons under­
going impris<Miment is the <ame today 
as it was in August lâ  1. and whether 
any of thos  ̂ who were imprisoned are 
also detained under the Detention 
Acts?

Dr. Keskar: There are a number cf 
persons detained. I cannot say off­
hand whether they are being detained 
in connection with the disturbances 
that took piece in Mahe. But a num- 
-ber of persons who have been sentenc­
ed are, to the best of my information, 
still in prison*; some wtij may have 
%>een sentenced for a short tenn may 
have been released.

Hotjsis FOR Labourers *

*2100. Shri Jnani Bam: Will the 
Minister of Labour be pleased to state;

(a) whether the sugar mill-owners 
had agreed to set apart a certain 
portion of their sale money on molasses 
for building houses for labourers:

(b) if so, the amount credited for 
this fund in the years 1948, 1949 and 
1050:

(c) the manner in which the money 
has been spent;

(d) the number of houses built for
labourers; and ’

(e) the amount, if any, spent on any 
other items?

The Minister o f  Labour (ShH la « - 
Jivan Ram ): (a) Enquiries made Indi­
cate that arrangements of the kind 
'mentioned by the hon. Member e:dst 
only in the Uttar Pradesh where, since
1948, the sugar mills have been 
crating to Government the e x c ^  
over annas 4 pies 3 per mi. realised 
from the open sale of molasses.

(b) 1948-49.—Rs. 12,00,000.
1949-50.—Rs. 30,70,927 f v.j/*.

A sum of Rs. 7,00,000 is likely to be 
available in respect «'f i950*bl.

(c) to (e). No money has so far bwn 
spent out of these coUeciions which 
are proposed to be constituted into a 
statutory fund to be administered 
under the provisions of the I twr 
Pradesh Sugar and Power Alr*;ho* 
Industries Laboar Welfare and 
Development Fund A?t 1U51, rejemiy 
passed by the Uttar Pradesh Legis-

Shri Jnani Ram: When is this money 
expected to be spe.it?

.Shri Jagiiran Bam: As I have Laid, 
the Act has been passed recently—a 
week ago. And money wall begin to 
be spent in accordance ^̂ ith the pro­
visions of the Act.

Shri Jnani Bam: Has any attempt 
been made in other States?

Shri Jaglivan Ram: No. it has not 
been made in any other State. In 
Bihar they are cwisidermg the 
question.
Development Committee on iNStysTRT 

Shri Jnani Baa: WUl the 
Minister of Commerce and Inaiislry be 
pleased to state what are the m r  
materials which were considered to be 
short in India by the Development 
Committee on Industry?

H ie  Minister o l  Cammerre «m4 
Industry (Shri Mahtab): A list is laid 
on the Table of the House,

STATEMENT
(1) Steel (particularly pipes and 

fittings, billets, tin-plai?. and bolts and 
nuts).

(2) Sulphur.
(2) Copper.
(4) Zinc.
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(5) Nickel.
<6) Aiuminium.
<7) Tin* '
<8) Antimony.
<9) Cotton.
(10) Wool and Wool Tops.
(11) Hair yarn (for belting).
<12) Newsprint
(13) Packing Paper (for manufacture 

of coated abrasive paper).
(14) Cork,
(15) Timber (for sliipbuiWing and 

repair, bobbin industry and railway 
sleepers).

(16) Wood pulp,
(17) Caustic Soda.
(18) Soda ash.
<19) Bleaching powder.
(20) Phosphorus.
(21) Borax.
(22) Freon gas.

<23; Calcium carbide.
(24) Stearic Acid.
(25) Cryolite.
(26) Casein.
(27) Pottassium chloride.
(28) Carbon Black.
(29) Asbestos fibre.

Shri Jnani Ram: May 1 know if the 
quantities in deficit have been 
ascertained and if so what steps are 
going to be taken to produce them in 
the country?

Shri MahUb: I have given *i list of 
raw materials which are in short 
supply. The exact quantities cannot 
be given. We have set up some panels 
and they will let us know in course 
of time their requirements. Efforts 
are being made to secure them from 
abroad.

Shri Jnani Ram: May I know the 
articles which are partially deficit and 
those which are totally deficit?

Shri Mahtab: This r^>ort wiU be 
received soon from the panels whidi 
have been set up by the Panels Com­
mittee.

Shri R. Velayndliaii: May I know 
whether there is any proposal to stock­
pile essential raw materials in our 
country?

Shri Mahtab: There is sych a pro­
posal,

Shri R. Velayudhan: May I know 
whether India has joined any stock­
piling plan with the United l^t<» or 
the United Kingdom?

Shri Mahtab: Recently a meeting ^
several representatives of some 
tries was held and some co m n ^ W  
group committees have been set up. 
India is, now on these committees, ex­
cept one.

N ewsprint

•2M2. Shri B. B. Bhaeafc w m  ^  
Minister of Commerce and Industry be
pleased to state: ^

(a) the quantity of newsprint inw 
ported in this country durmg the last 
three years;

(b) whether U.S.A. has increased its 
total purchase of newsprmt consider­
ably; and

(c) if so, how it wUl affect the world 
market in future?

m e  MiBister o f  C oa m ttte w ai 
t o d n s t r j r  (Shri M a h U b ) :

(») Tear Quaniity ton^) 

S:,638 
44,584

1948-49
1949-50
1950 61 _(April to D«cember 19 w)

(b) Yes, Sir.
(c) This has already resulted in a 

world shortage of supplies and conse­
quential rise in prices.

Shri May I point out that
I have tabled a Short Notice question 
related to this subject. Tbsii may be 
taken along with this.

Mr. Speaker: He may put his sapple-
mentaries. That question need not be 
put

Shri B. R. Bhagat: Are the Govern­
ment aware that the Newsprint 
A.ssociation of Canada which control 
a very large portion of newsprint 
supply have stated that Uie position in
1951 is going to be very ti^ t for the 
supply of newsprint? If so, have (3ov- 
emment made some arrangements for 
securing adequate supply of newsprint 
this year?

Shri Mahtab: I can frankly say that 
there is no prospect of having any 
supply from Canada for the time bein^ 
Therefore, efforts are being made to 
secure supplies from some other 
countries and we have been able to 
secure promises to the extent of about
31,000 tons for tlie current year.

Shri B. R. Bhagat: May I know bow 
the prices of newsprint, propose to
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imported from new sources compare 
with the price of newsprint in Canada?

Shri Mabtab: The prices arp not 
knov/n yet; we are anxious to have 
supply according to our requireni^ts.

Shri B. R. Bhaffat; The hon. Minis?ter
5  ^  of the questionstated that prices have gone up. May 
I know to what extent prices have gone up?

Shri Mahtab: The price only two 
years back was about £35 to 38 per 
ton: now it is more than £100 per ton.

Kamath: Is it a fact, siir, that

the Minister stat^  thS India* s n ^  
prmt stocks would be completely 
exl^usted on the eve of the General 
Elections’  If so, what steps Govern-

Will only last for four or five 
months more. The stock in India at 
present is only 19,500 tons, while aver- 

is about5,000 tons. About the steps taken, we 
are arranging with some other rcun- 
^les to give us as much as they can 
tod we have been able to secure pro­

to the extent of about 31,000

Shri Kamath: Is there any appre­
hension that on that account the 
General Elections will be postponed? 

Mr. Speaker: Order, order.

tal’ N elfrS ?

^ .w h eth er  quota of newsprint 
*w*‘ further curtaaedduring the next quarter of this year?

be further cur- 
It IS with that end in view, 

in order to create an atmosphere in 
I Pl®<̂ ed thatfact before the public.

Shri pc»hbandfaii Gopta: May I
know what is the average consumptioa 
of newsprint in the year?

Shri Mahtab: About 60,000 tons. 
Shri Desbbandbn Gupta: May I

T it is a fart thatgie Indian and Eastern Newspaper
S i n f  m ^  Govern, ment more than a year back drawing 
its attention to the scarcity of new^ 
grim ai^ made certain recommenda­
tions? If so, what action was taken 
on those recommendations?
^  Mairtab; The recommendatloiu 

of ^  Newajmper S o d ^  bave beta 
K cepted  In ftiU aiid it  ia in accordaim

with their recommendations that the 
recent control has been introduced.

Shri D ^hbandbo Gmita: The
infoi-mation given by the hon. Minister 
is wrong.

Mr. Speaker: Order, order. The
hon. Member should not contradict it 
here. He should point it out to the 
bon. Minister and if he is convinced 
that he is, wrong, he wUl make a 
statement about it  Mr. Alva.

Shri Joarbiia Alva: I am prepared
to yield my precedence to my elder 
brother in profession.

According to the reported mov'e of 
Government for stock-piling, is news­
print one of the items to be stock­
piled?

Shri Mabtab: The question of stock­
piling will arise only if there is avail­
ability of stock. If the hon. Member 
can suggest the sources where it is 
available, I am prepared to consider 
the question of stock-piling of news­
print

Shri Deshbaadbn GopU : When the 
hon. Minister said that the reromh 
mendations of the Indian and Eiistern 
Newspaper Society bad been accepted, 
was he referring to the recent recom­
mendation? My point was that the 
Indian and Eastern Newspaper Society 
as early as a year and a half bdcn had 
made recommendations that in view 
of its scarcity, newsprint should be 
controlled. What action was taken bjr 
Government on that recommendationt

Shri Mabtab: If the hon Member 
refers to past history, I would refer 
him to still earlier history. In 1348 
there was plenty of supply of news­
print The Newspaper Society did not 
make any attempt to secure supplies. 
If they had done so, there would have 
been no difllculty now.

Export op Surgical Dressings

♦21W. Shri S. C. Samanta: (a> Will 
the Minister of Commerce and Ii^nstry 

‘ be pleased to state the quantity of 
surgical dressings exported from India 
during the first half of 1950?

(b) What was the corresponding
export during the first half of 1949? -

(c) What are the principal countries 
to which these goods are exported?

The Demrty M ialfier e f  C n m u m  
and Indttstry Sarmarktf): (aV
60 tons 18 cwtfi. and 14 lbs. of surgit^
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of Rs. 10,470 during the first half erf
1949.

(c) The principal countries to whi^ 
surgical dressings are exported tte 
Burma, Ceylon, Thailand, Federation 
of Malaya, Straits Settlements, Zanzi­
bar. Iraq, Hongkong, West and Elast 
Pakistan. Tanganyika Territory, China 
and Afghanistan,

Shrl ft. C. SamaaU: May I know
the names and location the Hrms
that produce these dressings?

Sferi Kamutrlutf: J would reqito 
notice.

Shri S. C. SKinaBta: May I know 
whether there was any import of these 
dressings jn 1950?

Shri Karmarkar: No, Sir, as far as 
I am aware, except gf a very few 
special varieties. *

Skardu Garrison

*2104. Dr. M. M. Das: Will the Prime 
Minister be pleased to state wheUier 
the Skardu garrison which was taken 
prisoner by the Pakistan Army at the 
beginning of the Kashmir fighting has 
been repatriated?

The Deputy MOnister o f fcictenttl
Affairs (Dr. Kealmr): The garrisoa 
was repatriated in May, 1950.

Dr. M. M. Das: What was the
original strength of the garrison be> 
fore its (all. what was the number 
taken prisoner and what is the num­
ber repatriated?

Dr. Kê ikar: I would not be able to 
give the strength of the garrison off­
hand. But I might inform m3' bon. 
#riend that the personnel taken 
prisoner were about forty of wbom 
nearly half were only followers and 
not military personnd.

Dr. M. M. Das; May I know the 
number of deaths that took place 
under captivity? Have Government 
any information?

Dr. KeAar: I would require notice. 
I can get it if my hon, friend wants
It.

Scheme re Preservation or W ood

. ♦2105. Dr. M. M. Das: (a) WiU the 
Minister of Commeree and Indnstry be
pleased to ,state whether Government 
have finalised their decision on the 
scheme submitted by Dr. Kamesam. 
for the preservation of wood?

(b) Is it a fact that some private 
firms are willing to establish factories 
for the preservation of wood accord*- 
ing to the formula submitted by Dr. 
Kamesam?

(c) Plas the formula submitted b j 
Dr. Kamesam proved to be practical 
and effective?

(d) Do Government propose to buy 
the patent right of Dr. Kamesan^ 
formula?

The Minister o f C om n en e a»4  
Industry (Sfari M ahtab): (a) Yes. Sir.

(b) Only one private firm has shown 
willingness to give Dr. Kamesam’s 
preservative a trial.

(c) No incontrovertible evidence u  
yet available about the efficacy of Dr. 
Kamesam*s preservative.

(d) Government have not yet come 
to any decision.

Dr. M. M. Das: May I know whether 
any method of preservation of wood 
has been evplved as a result o f 
research work carried on in our 
Forest Research Institute at Defaim 
Dun?

Shri Mairtab: Several ezperimenti 
are going on, but no experiment has 
yet been proved conclusively effective.

Dr. M. M  Das: May I know whetittr 
tny method of preservation of wood 
is practised by the Crjvemment o f  
India? .

Shri Mahtab: Apart from the 
method which has beexi discovmd 
there are several methods—1 fcrget 
the names of those methods—and in 
»m e of the hydro-electric projects 
these methods are put in <̂ >eratIon.

S W  I jifcili m f  M «y 1 know
Whether Government have enquired 
about the present condition of the 
structures put up by Dr. Kamesim 
with ascu treated timber in Travan- 
core?

Shri Mahtab: I know all about Dr 
Kamesam’s method. He is in corres- 
pondenre with me. Government at 

oJfered him a loan of as,
2,000 and selected a site for the pur­
pose. But he has not taken advantage 
of it because of the* condition atta<±Sd 
to it. There is correspandeice going 
on between him and Government
I am also carrying on personal 
correspondence with him,

Shri Haaumanttaiya: May I icnow 
whether it is a fact that the Mysore 
Government got a bridge built with 
this kind of wood and it did not prove 
a success?

Shri Mahtab: That is a fact. 
Journals published by Ministries

*21#6. Dr. M. M. Das: WUl the
Minister of Works, ProducUoa
Supply be pleased to state:

(a) the total number of journals* 
weekly, fortnightly, monthly, etc.. pub­
lished in the year 1950 by the different 
Ministries of the Government of Indii;
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(b) the total annual cost of publi­
cations of aU these journals;

(c) what per cent, of the cost is 
recovered by the sale of these journals; 
and

(d) which is the(i) the largest n u m b e r  of journals ana
(ii) the smallest number?

(a ) 57.
(b) Rs. 26,02,450/4/-.
(c) 67 per cent approximately.

Ministry of Comirorce and

issue only one journal each, 
iw M M Das: May I know what is

been serv'ed?

branches o f G overnm ent.
nr M M Das: May I know whether 

th f  ̂ o m y  drive of the Goveimment 
tos affected these publications m any 
way?

Shri Baragohain: Not so far. Sir.
vw M M Das: May I know whether

the number' of ^^^^^^nve^lyMinistry varies directly or
with the efficiency of the Ministry.

Mr. Speaker: Order, order.
^ r i  Ramaswaniy Naido: As it 

steted that tiie purpose of

^  least?
Shri Buragriiato: The distribution of 

these pubUcations U doTO ^Some are sent to Members ol 
p iliam e^r others are  ̂ priced
pubUcations, and some are placed in 
the Parliament Library.

Swedish Pke-tab Huts

*2107. Shri Ghnfe: Will the M lnis^ 
of W»rks, Productioii and Supply, be
pleased to state:

(a) whether any civil suit has ^ n  
started against the Swedish ^  which 
supplied the pre-fab huts, which were 
not according to the order; and

(b ) if so, when and what is the 
amount for which the suit has been 
« « d t

The Miaister of Wiirics. F ro ted te
and Supidy (Sliri Gadgll): (a) No, but
in accordance with the conditions of 
the contract, the matter has been 
referred to arbitration.

(b) The claim was filed before the 
arbitrators on 28th December 1950. 
Meanwhile representations of the 
Supplies have approached the Govern­
ment for a settlement out of Court, and 
arbitration proceedings Tiave been 
postponed.

Shri Ghnle: May I know the reason 
why the idea of launching a svdt 
against the firm has been abandoned?

aini Gadgil: Precisely because there 
is a clause in the contract which 
requires recourse to arbitration before 
the matter is taken to a civil court.

Shri Ghiil*: May I know the probable 
date by which the matter would end?

Shri GadgU: I think It should end 
within a fortnight, for the latest posi­
tion is that there is some sort of agree­
ment and the matter has been referred 
for turther instructions by the firm 
concerned to their principals in 
Sweden.

Dr. Tek Cfaand: Sir, may we know 
the name of the arbitrator?

Shri GadgO: I require notice, but I 
may inform the hon. Member that one 
of them is a Superintending Engineer 
from the Ministry.

PRrvATE Jute Tbai ŝactions-

♦2108. Shri A, C. Gaha: Will the 
Minister of Commeree aad Isdnstry be
pleased to state:

(a) whether it is a fact that, by the 
end of the last year. Government issued 
a circular to jute business organiss' 
tions in Calcutta, that in view of the 
decision of Government to adopt Stat*> 
trading for hessian goods, no private 
jute transactions extending beyond the 
31st December 1950 should be entered 
into; and

(b) if so, whether that circular was 
later on rescinded or otherwise counter­
manded?

The Deputy Minister <rf Commeree 
aad Indiistry (Shri Karmarkar): (a)
There was no circular issued by the 
Government of India. What actually 
happened was that a letter was sent to 
the Chairman of the I.J.M.A. on the 
ath November 1950 asking him to warn 
the mills that in the event of Govern­
ment finally deciding to introduce with 
effect from the 1st January 1951 the 
scheme of State Trading for jute goods 
which was then under consideration, it 
would not be possible for Government
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to give any exemption in respect of 
contracts for later delivery, regardless 
of the date on which they were entered 
into. This was brought to the notice 
of all member mills through a circular 
issued by the I.J.M.A. on the 11th 
November 1950.

(b) This does not arise in view of 
the fact that in a Press Note of the 
20th November 1950. Government of 
India announced their decision to drop 
the idea of introducing State Trading 
for jute goods for the time being,

Slui A- C. €kiha: Was there any re­
presentation or complaint from the 
I.J.M.A. against tliat letter of the Gov­
ernment?

Shri Karmarkar: I should like to 
have notice of the question.

Shri A. C. Guha; May I know why 
Government have changed their idea?

Shri Karmarkar; The idea of State- 
trading? There was no actual idea. 
The matter was under consideration. 
Bat for certain rea.5ons it was abandon­
ed for the time being, as I said. The 
whole matter is under our considera­
tion now.

Shri A. C. Gaha: Am I to take it that 
even now it is under consideration?

Shri Karmarkar: The whole question 
of State-trading is under consideration. 
The Report of the State Trading Com­
mittee is being examined and Govern­
ment will come to a final conclusion 
after the whole consideration is over.
Short Notice Questions and Answers

Indian Tboops to Nepal for capture 
OF Dr. K. I. Singh

Prof. S. L. Saksena: Will the Prime 
Minister be pleased to state the full 
details of the circumstances and the 
reasons which led the Government of 
India to send its troops under G.O.C., 
UP. Area, to enter the Nepal territory 
to capture Dr. K. I. Singh and his 
associates?

The Prime Minister (Shri Jawaharlai 
Nehm) : Gk)vemment of India received 
information, both from the Nepal Gov­
ernment and the U.P. Government, that 
a gang of over 200 persons under Dr. 
K. I. Singh had committed a largte num­
ber of dacoities and some muraers on 
the Nepal-Gorakhpur border. A num­
ber of individuals, who are Indian 
nationals living near the border, also 
complained directly to the Government 
about the murder of their relatives by 
this gatig and the looting of their 
property. Government received not 
only general and vague charges, but 
also specific information about several 
murders committed iii cold-blood

numerous dacoities. Cases of rape on 
young women were also reported. 
These murders were apart from people 
kiUed m actual fighting. This gang 
was reported to be weU armed with" 
rines and automatic weapons.

The activities of this gang naturally 
created great consternation on both 
sides of the border, and both the Nepal 
Government and the Government 
were anxious that effective steps should 
be taten to put an end to these lawless 
activities. It was proposed that joint 
action should be taken in this matter 

of the Nepal Government 
and the Government of India. Both 
Governments agreeing to this action/ 
orders were issued accordingly by both 
of them, and importance was attached 
to the speed of the operation as it was 
feared that if the gang entered the 
mountainous regions, it would be diffi­
cult to take effective acUon. This joint 
action was thereupon taken and Dr. 
K I. ^ngh’s gang was surrounded. 
They offered opposition and some fight­
ing took place as a result of which 
seven o f the gang were killed and one 
was wounded. There v/ere som e light 
casualties on the side of the Indian 
forces. On the 20th February, Dr. K. I. 
Singh and 357 persons belonging to his 
gang were captured Large quantities 
of arms and ammunition and looted 
property were also captured. Among 
the p^ple who were captured along 
with Dr. K. I. Singh were several well- 
known dacoits wanted by the 
authorities for serious crimes.

It is the policy of the Government of 
India not to interfere with the internal’ 
affaire of Nepal. When, however,
criminal activities take place on con­
siderable scale on the border, the two 
Governments have agreed, in the past 
to take joint action. Indian forces 
have strict orders not to enter Nepal 
terntory except in such cases of joint 
action by agreement. It was at the 
request of and with the permission o f 
the Nepal authorities that a certain
number of police and soldiery entered 
Nepal territory from India for the
purpose of this joint action. 'Hiis was
entirely confined to the suppression of 
a criminal gang and had no political 
significance.

Dr. Deshraukh: Is this Doctor a Mem­
ber of the Medical profession or what?

Shri Jaw^arlal Nehm: 1 am glad 
the hon. Member has asked that ques  ̂
tion. He is a doctor of his own mafang.

Shri Hiissain Imam rose—

Mr. Speaker. No questions are per­
missible on statem»its.
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C o m m o n w e a l t h  D e f e n c e  C o n f e h e n c e  

i n  L o n d o n  
Rhyj Kamath: Will the Prtoe Minister

be pleased to state:
(a) whether it is a

t e r e n c e  o f  C o m m o n w e a lth  c o u n M e s
wai shortly be held in
t o t o r m u l a t e  a  C o m m o n w e a lth  Defence
Plan;

(b) if so, whether India has been 
invited to the conference;

(c) whether India has accepted the 
invitation; and

(d) who will represent India at the 
Conference?

The Prime Mlaister (Shri Jaw»haiW 
Mehru): (a) We have no such 
" o n .  The press reports on this subject 
« r e  m is lea d in g .

(b) No.
(c) and (d). Do not arise.
chri KAmatfa: Is it a fact that at tte 

last Conlerenre^d^ta^j;^<>;j,^*Jmm
time to this effect?

Mr Sneaker. Order, order. I do not 
i ! " S ^ b e  replied to.

th e  p r ^  i f ' ^ l J ^ t o  d e t a i l  
ernineat “ „J?^^ence Plan into the Cororoonwalth r i ^
Atlantic Powers Plan and tn
Europe Army Plan? .

S h r i J a w a h M to l N etau-. 1 k n o w  
n o th in g  a b o u t  it.

Shri Kamath rose— '
Mf Speaker. Order, order. He say* 

be knows nothing ^bout it

Sliri KamaOi; Has our Goveroxnent
made it clear to the UJC.
th a t  n o  co m m itm e n t  o f  t o is
such as the C o m m o n w e ^ t h  D e f ^
Plan can be entered intowhich might jeopardi^ her freedom of
a c t io n  in  th e  e v e n t  o f  w a r .

Mr. Speaker: Order, order. 1 
th e v  a re  a ll su g g estion s  a n d  nypo- 
th lfe ^ q u e s tio ^  We .wlU now pro­
ceed with the next business.

w ritten  a n sw e rs  to  questions
C o al  su p p l ie d  t o  P a k ist a n

.21*9. s w  A. c . g « i y  .w y  “ 3
M in is te r  o f  W o ^  l ^ u c t t a n  » «  
Sapply b e  p le a se d  to  sta te .

('a'i th e  Quantity o f  c o a l  su p p lie d  to  
p i l l t i n  iS  ? h e % r  1950 m o n th  by 
m o n th ; a n d

(b) the basis on which the price oi 
this quantity of coal was fixed?

d\iri^ iSS
Tke Bfinisia' of 

aad Soroiy (Shri ^
quantity of coal s 
was—

January—640 toM.
F e b ru a r y — 511 tons,
March--149 tons.
A p rU — 178 tons.
May—122 tons.
J u n e — 211 ton s,
J u ly — 422 tons.
A u g u s t — 518 t o n s ,
S e p te m b e r—4.018 tons.
October-«.592 ton*.
N o v e m b e r — 2 5 1 5  to o %  
D e c e r o b e r - U 7 4  ton s .

Srrencies of the two countrie*.
Hegsian

to S iJ w

th e  U.SA.T
( b )  W h a t  to th e  

y i d s  of h essta n  in  th e  U S A .T

.  *
(h\ The latest available 

yards (nominal).
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Tca

m i l .  Shri Bamua: (a) WiU the
Minister oi Commeree and Industry be 
pleased to state the quantity of tea 
transported from Assam and North 
Bengal to Calcutta via Assam Lmfc 
Railway during the last rainy season?

(b) What was the quantity that wm 
declared "waste’* out of the aforesaid 
quantity by the health authorities of 
the Calcutta Corporation?

(c) What are the reasons for tea 
being wasted during transit?

m e  Depnty Minister o f Commerce 
and Industry (Sliri Kannarkar): (a)
278,96,600 lbs. of tea was brought down 
to Calcutta from Assam and North 
Bengal by the Assam Rail Link during 
the last Rainy Season.

(b) Accurate data relating to the 
quantity of tea declared waste during 
the last rainy season are not available.

(c) (i) Dampness through leaky 
wagons or uncovered transhipment 
points, especially during the Monsoon.

(ii) Damage to chests in transit due 
to rough handling.

» Cotton

•2112. ShTi Mnnaralii: (a) Will the 
Minister of Commerce and Indostry be 
pleased to state what is tae number of 
bales of cotton consumed by the mills 
in India during the years l»4S-49, 
I|̂ £̂ 50, and 1950-31 up to date?

(b) What is the requirement of cotton 
for our Mills during 1931-d2?

(c) How do Government propose to 
meet the requirements of cotton for our 
mills durmg 1951*52?

The Minister o f Commerce and 
b d n stry  (Shri M abtab): (a ) 194^49— 
4,"2M,636 bales; 1949-50—3,684,885 
bales; 1950-51 (September and October 
1951)-~484,837 bales.

(b) 42 lakh bales.
(c) By imports of cotton from East 

Africa, Sudan, Egypt and United States 
of America over and above the cotton 
available from the indigenous produc­
tion.
Loan to Tata Iron and Steel Company

•2113. Shri B. R. Bhagat; WiU the 
Minister of Commerce and industry be
pleased to state:

(a) whether negotiations for Central 
GovemmenVs loan to the Tata Iron 
and Steel Company have been com­
pleted;

(b) if 80, the amount and purpose of
the loan: .

855 P. S. a

(c) whether similar loan has been 
granted to any other Steel Company; 
and

(d) if so, the amount of the loan?
The Minister o f C om m em  and 

Industry (Shri Mahtab): (&) No. Sir.
(b) Does not arise.
(c) Yes.
(d) Rs. 5 crores in all to the Steel 

Corporation of Bengal Ltd., and thn 
In d ^  Iron and Steel Co., Ltd.

Rubber

•2114. Shri Alexander, (a) Will 
Minister of Commerce and Industiy be
pleased to state when and with what 
objects was the Rubber Board formed?

<b) What is the quantity of rubb» 
produced in India per year and what is 
the requirement of India and how Is 
the dehcit, if any, met?

(c) What is the total acreage brought 
under fresh rubber plantation in each 
of the years 1949 and 1950?

(d) Is there any scheme for rehabili^ 
tation of the Industry and what progress 
has so far been made?

’f t e  Minister Commerce toA 
Industry (Shri M ahtab): (a) The Indian 
Rubber Board was formed in ^47 for 
the development of the rubber industry 
in regard to production and marketing 
of rubber, encourage research on 
rubber, supply technical advice to 
rubber growers, improve marketing 
and collection of statistics, and to 
advise Government on all matters 
relating to development of rubber, 
Inciudmg imports and exports of rub­
ber.

(b) Indigenous production estimated 
at 15,000 tons per annum and; require* 
ments at about 20,000 tons. Deficit Is 
met by imports.

(c) 1949--793 acres,
1950—116 acres.

(d) Government had set up a 
Development Committee to go into th« 
question. The Committee has recently 
submitted its report which is vmder 
examination.

International Coal Ĉo m m h t b

♦2115. Shri R. h, Malviya: (a) Will 
the Minister of Labour be pleased to 
state the recommendations of tlie Inters 
national C^l Committee held in the 
year 1949 at Pittsburg (U.S-A.) undeir 
the auspices of the International Labour 
Organisation?

<b) How many of them have been 
adopted and implemented by Govern- 
meat of India?

(c) Do Government propose to imple­
ment the other recom m enw ioas m i H
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how long will it take to implement

The Miaister Labour (Shri 
JacJiyaa Kam): (a) to (c). A state- 
ttieiit containing—

<i) the resolutions adopted at the 
Third Session of the Coal 
Mines Committee of the Inter- 
naticHial LzdlKiur Organisation
held at Pittsburg in April 1949;
ainH

|li) a brief account of the posi­
tion regarding the impleznen* 
tation of each resolution is 
placed on the Table. [See 
Ajqiendix XV, annexure No. 4.)

CONCXSSIONS TO COLLIEHY LABOXm

• t i l l  ffliri A. L. M a t ^ a : (a ) Will 
 ̂ Mitiister o f Works, ProitactiiA mad 
8 ^ 9 ^  be pleased to state 'wliether it
l i  a fact that Government granted an 
tncrtase o f Rs. 3-6-0 per ton in the price 
o f coal to colliery owners to provide 
ccHicessions to coUiei7 labour in wages, 
rations, bonus, Provident Fund etc.7

(b ) If not, what is the exact amount 
o f such increase in different coal-fields 
f c r  ton-and how was it calculated and 
w  wMch concessions?

(c ) Have Government, since the grant 
o f  the increase, examined the conces- 
■Ions and satisfied themselves that the 
concessions were fully implemented and 
the amount of increase in coal price 
was fully spent by the colliery owners?

(d ) I f  n ot do Government propose to 
examine Uiem in view of the increase 
In the price index?

n e  BIteisler of W<»ks, Frodaettsm
M l  S w u ly  (Shri Gadgil): <a) No; 
Sir.

(b ) The increase allowed in fbie 
price o f coal In different coalfields 
was an overall in m a se  taking into 
account the production cost and the 
concessions granted to colliery labour 
<uaider ttie Conciliation Board Award. 
The amount o f increase allowed in ttie 
c o ^  prices per ton

B««ia^ihar . 
JMxymVndmh

Korea

Rs. $/8/.
R*. 2/11/- to 
Rs.8/7/.
R«. l/>to 
BfcS/«/.
B.. m h

Rs.1/1/-

(e ) No such «cttmi&aition h a s ____
'  M  Oommaent are nrttiflod

that the recom m ^dations o f the 
Conciliation Board and the Fact Find­
ing Committee have been geaeraiijr 
implemented by ^  Colliery Owners,

(d ) No. Sir,

A ccidents in Factories

*2117. Seih Govind Oas; WiU the 
Mimsiex oi i^ oou r  ue pieasea U) su te  
me numbei ol persoiu» wuo- got oom- 
pensauoa aurinK we >car under
uie Wotjuneas coiupeiuMitioa Act?

n e  Mlaister «t Labour (Shil Jac- 
JLvaa iUin): Figures lor 1950 are not 
yet available, rne attention of the 
non. Member is however invited in 

connecuon to Statement l i  laid 
on the Table o l the House in reply to 
question No. 1452 on the 14th Febru­
ary, 1951 which gives information lor
1949.

Sbttlemknt or Evaojkc Propirtt

*2118. Seth Govind I>as: Will the
Mioister o l Kehahiiita4u*a be pleasea
lo su te  the etiect ol seiUement ol 
evacuee property at Government level 
with the Government o l Pakistan in - 
dicaUng the value ot money made over 
to the Pakistan authorities and the 
amount received irom  Paicistan 
authorities? '

The Minister of State lor BehaMU- 
lattoii (Shri A. P. iaia): The Gov­
ernment o l India made a proposal to 
the Government of Pakistan that im­
movable property lelt by evacuees in 
either country in areas in which the 
evacuee property law is in force, 
should be acquired by the respective 
Governments, the Government acqtiir- 
ing the property of the greater value 
paying the difference in cash to the 
other Government. No such settle­
ment has, however, been arrived at 
and therefore the question o f one 
Government paying any amoum to the 
other has not arisen so far.

House Construction Compamt
*2119. miri Sidhva: WiU the Minis­

ter o f Behahilitattoa be pleased to 
state:

(a ) whether it is a fact that G ov«t»- 
ment have approved of a scheme for 
construction of houses in pursuance 
of which a private company has been 
floated With an attthorised capital of 
Rs. 50 lakhs;

(b ) i f  so, what is Government's 
interest hi this conceni;

Jc ) for wh&m these houses will be 
It and what are the tenns and 

conditions; and
(d ) how much money will be n^sed 

for building houses in the oouutiy t j  
this Company?
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^  mtdgkn of Sine tm  BtfciilB- 
t»Hni (Sliri A. F. Jain): (a)

fb) Gcverzunent proposes to invest
51 per cent of the capitaL

(c) The houses will be built f<» 
displaced peFSons in Delhi State, and 
•old to them outright or on hire- 
purchase. The precise terms will be 
settled by the proposed compaoy is 
due course.

(d) No esthnate is possible at this

Salt

PaaW MiuMiwar MU  
g p ^ jm y jJ a ) WU the Minister of 

r i « ^ M  aai Bandr b*
pleased to state when and why Salt 
WM te^ferred to the Ministry of 
I^ustry and Supply from that of 
Finance?

(b) What are the sources of Salt 
supply in India and what is the 
quantity produced at each source?

(c> Is it in the contemplation of 
Government to have free manufacture 
of Salt in the country?

Minister of Worlts, Production 
“ d (Shri CAOgH): (a) After
the Salt Duty was abolisW. the sub­
ject of Salt was transferred from the 
Ministry of Finance to the late 
Ministry of Industry and Supply on 
1st November, 1947. in view of the 
desirability of placing the industry 
under a Ministry responsible for 
development of industries.

b̂) A statement showing the sources 
and their production in 1950 is laid 
on the Table of the House. [See 
Appendix XV, annexure No. 5.]

(c) The manufacture of Salt in 
Mew not exceeding ten acres is al­
ready free. The question of simplify­
ing the licensing rules in respect of 
•i^s^ exceeding 10 acres is engaging 
the attention of Government.

I mi ^

% W T, ftwiwy ?n?T iftf ftwT %5?ff 

(sft) w m  VT#

FAczLims FQit BIdh LABoum
im ZL Shti JnawBK WiU the Miaitr 

ter o l be pleased to state:
(a) the numbo* of m in eow om  wli0  

have made provision for recreatioii 
grounds^ gardfios, play groimda, sdiooia. 
and adult education centres tte^  
' fit of labouren and their children;

(lent(b) the steps t«k^  by Govt 
for providing such facilities.l

Tbt miaafater of Lakov (Skil Mmĝ  
Jtraa Bub ): (a) A statement giviac 
the avaibible infomaation is placed on
the Table of the House. [5ee 
Appendix XV. annexure No. 6,]

(b) Government have established 
the Coal Miz»s Labour W elfm  Fund 
and the Mica Mines Labour Welfare* 
Fund for pn»noting the welfare of  ̂
labour employed in the two mining 
industries. Part ‘B* of t l»  statoneot 
laid on tlie Table gives in detail the 
steps so far taken by Govemimit i& 
that direction.
IUMOVAL op OvZR-^UBDKf Hf O K X m iH f

•tin. t M  K. L. Will ttie
M in i^  of Weite, mOmeOm 
Snpvlf be pleased to sUte:

(a) the ag^cies employed for and. 
the terms of removal of ever-burden. 
in Government Railway Collieries;

Cb) the cost of removal of over­
burden per ton of coal in in^viduel 
Collieries during the last five yeert; 
and

(c) the cost of removal of over­
burden per ton by machine cut and 
by hand cut?

Hie Mtelster of Works, PiedeelieB 
and Supply <Shrl Gadgil): (a) to (c). 
A statement containing the reauired 
information is laid on the Table of 
the House. fSee Appendix XV»
annexure No. 7.]

Harijans ts W est Pjubstav

n n x  Shrt Balmiki: Will ttie PriMe 
Mlrtrter be pleased to state:

(a) whether it is a fact that the 
H«i|ans in West Pakistan ate not 
allowed to visit their ancestral homes 
in India under the Ordinance ef 
Issential Services of ipakistan;

(b) whether the Government of
India have exchanged correspondence 
with Pakistan on this question; and

(c) if so, with what results? "
T i» D e ^  Minister ef Bxlefwil

Aflalfa (Or. Keakar): (a) Yes.
(by and (c). There has been no 

recent correspond^ce. The matter
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was first taken pp by the Prime Minis* 
ter with the Prime Minister of Pakis­
tan in October 1948. In reply the 
Pakistan Government stat^ that 
sweepers were not desirous of coming 
to India on account of the very high 
w'ages prevailing in Pakistan. At the 
same time, they expressed their in­
ability to remove the ban. The ban 
on the movement of Dhobis was, how­
ever, removed. On a further re­
presentation against the ban on sweep­
ers the Government of Pakistan did 
not agree to remove it but intimated 
that they would look into comolaints 
in genuine cases where facilities had 
been refused.

V i s it  o f  M r . R o b e r t  B u r l e y

SbH Ratbaaswamy: (a) Will 
Prime Mliiistcr be pleased to state 

whether it is a fact that Mr. Robert 
Burley> Regional Director of the U.S. 
Far East Command visited Delhi?

(b) If so, whal was the object of 
his visit?

Tlie Demity Minister o f External 
A ffaiis <1>r. Keskar): (a) and (bV
An American National, Mr, R. A. 
Burley came to Madras from Colombo 
and later to Delhi. Government have 
no information about his official 
designation or the purpose of his 
visit Presumably he was on a private 
visit on his way to some other 
country.

A r r e s t s  in  N epal

•ms, Wirt A. B. OoTOmr: wni the 
Prime Minister be pleased to state:

(a) the number of Indian citi7«nf! 
arrested on rharî es of murder, arson 
and loot in Nepal territory since the 
outbreak of recent trouble there; and 

(b  ̂ the measures Government adopt­
ed to stop such occurrences?

The DemitT BCnlster o f  Eztem al 
Alfsdrs (Dr. K e ^ r ) :  (a) A number o f  
persons have been arrested recently in 
Nepal as members of gangs which 
were indulging !n criminal activities. 
Most of these were Nepalese citizens, 
but a few are probably Indian nation­
als. The exact number, is not known.

fb> Joint action was taken bv the 
Government of India and the Govern­
ment of Nepal to check and put an 
end to these criminal activities.
N ow -O F n ciA i. A id  f o r  R e h a b il it a t io h

• tm . HsbArlmoban THmthl:
Will the Minister of ReYiabilitatloii be 
pleased to state the amo\mt of non- 
offirial aid. if any, in cash or kind 
which Government hnve received in 
tte course of rehabilitating disnlared 
peraow reiflirtered by Government?

Hie Minister nt State fur B d w ^  
ta«on <Shri A. P. Jain): A large
number of individuals and societies 
rendered help in preliminary stages 
by feeding and finding temporary 
shelter for displaced persons, as a 
measure of relief. Non-offlcial agencies 
have helped in organising Co-operative 
Societies. Education. Training and 
Vocational Centres and the like. Some 
non-offlcial institutions have admitted 
unattached women and children and 
undertaken their supervision, finance 
being supplied by Govemm«it 
Private-owned mills and factories have 
supplied employment. Some foreign 
institutions like American Friends 
Service Unit and Co-operative for 
American Remittances to Europe have 
supplied powdered milk and food 
packages, while others like Watumal 
Foundation, National Catholic Wel­
fare Conference, and UNICEF (United 
Nations International Children’s 
Emer£?ency Fund) have proniised large 
quantitie,«; of powdered milk and rice, 
for distribution among displaced per- 
.lons.
J u t e  E x p o r t  P r i c e  a?to Food Graths 

I m p o r t  P m ci
*2137. SbTi Jhaajhimwala! WiU tha 

Minister of Commerce and Indiistry
be pleased to state:

(a> the monthly indices of tha 
average export prices of our Jute 
manufactures since devaluation to 
date, with the Quarter proeoding 
devaluation as the base; and

(b) the monthly Indices o f fhe 
average import prices of foodgralns 
since devaluation to date, with t l »  
quarter preceding devaluation as the 
base?

The Beiraty Minister o f Cemmetee 
and I n d iu ^  (Sliri K m sa rfctr ): fa )
and (b). A statement is placed on the 
TffMe of the House. [See Appendix 
XV. annexure No. 8.]

Chattdernagore

•2128. Shrt Rathnaswamy: Will the 
Prime Minister be pleased to state;

(b) whether It is a fact ttiat the 
Indo-Fr<*nch treaty was signed on the 
2nd February. 1951 for the cession o f 
Chandemagore;

(b> whether thi« treaty includes 
the transfer of all State property lying 
withhi Chnndemagore to the Govern­
ment of India: and ‘

(c> whether any provision has been 
made to settle differences in respect 
of assets and liabilities arising out of 
the transfer?

The Deputy Minister o f CxtenuiS 
Affair? (Dr. (a) Ves, Sir.
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(b) and (c). The attention of the 
hon. Member is invited to the Gov­
ernment of India’s press note dated 
the 2nd February 1951 on this sub­
ject, a copy of which is placed on the 
Table of the House. [Sec Appendix 
XV, annexure No. 9]
D isplac ed  P e r s o n s  f r o m  E a s t  B e n g a l  

(R sb a s il t t a t io n )

ni29. MjuiM  Wajed All: (a) Will 
the Prime Minister be pleased to state 
how many displaced persons from East 
Bengal have so far returned to Assam 
since Delhi agreement and how many 
of them have so far been resettled in 
their old houses and lands?

(b) What is the total amount of 
grants given by the Centre for the (i) 
rehabilitation of East Ben^l displaced 
persons in Assam; and (li) re>setfle> 
ment of Muslim displaced persons re­
turning to Assam, since the Delhi 
Agreement?

The DepQ^ Minister at Eztenal 
Affairs (Dr. Keskar): (a) About 41,788 
families of displaced Muslims return­
ed from East Bengal to Assam up to 
the 31st January. 1951. Of them 
about 27,772 families have been re­
settled in their old houses and lands.

(b) A sum of rupees one crore and 
nine lakhs has been sanctioned so far 
for the relief and rehabilitation of 
East Bengal displaced persons as well 
as of returning Muslim migrants in 
the State of Assam. No allocation erf 
this grant separately for Hindu dis­
placed persons and returning Muslim 
migrants has been made.
PORTUGxntSK “ O v e r s e a s  P r o v in c e s ”

Shri 8. y. Naik: Will the 
Prime Minister be pleased to state 
whether the attention of Government 
has been drawn towards a report that 
the Portuguese Government is going 
to enact law making the Overseas 
colonies as ‘*The Overseas provinces” , 
which Include territories from India?

Tlie Prime Minister (Shri Jawaliar- 
lal Ndbm): Yes. Our attention has 
been drawn to the proposed legisla­
tion in Portugal The main features 
of the proposed amendments to the 
existing Colonial Act are chances in 
the various names and deslmations. 
The Portuguese “Colonial Empire” is 
to be railed “Overseas Empire” . The 
word “Colonv” will be replaced by 
“Overseas Province” . It is also pro­
posed to give a measure of local auto­
nomy to colonial territories but a 
large measure of control and suT>ervl- 
«lnn will rwifinue to remain with the 
Portuguese Government TTiese pro­
posed changes, though no doMM Uî

tended to produce an impression of 
change, in effect make no difference.

The Horse will be interested to 
know what the Portuguese Govern­
ment consider the justification for 
their presence in Goa. Article 2 of 
the Ck)lonial Act reads as foUows:—

“It is part of the essential 
objects of the Portuguese nation 
to fulfil its historical mission of 
possessing and colonising Over­
seas dominions and of civilising 
the native population inhabiting 
them, as well as to influence them 
by its culture, a functicm ascribed 
to it by the Eastern Padroado.”
It is proponed to change this Article

2 now as follows:—
*lt is of the organic essence of 

the Portuguese nation to fulfil the 
historical function of colonising 
the discovered lands under its 
sovereignty and to import to and to 
propagate among the populations 
of those lands the benefits of 
civilisation, simultaneously witii 
the exerdse of the moral i^uence 
deriving from the patronage of 
the East”
I think it may be said that the peo­

ple of Goa have had sufficient experi­
ence now of the benefits of civilisation 
and the moral influence of the patron­
age of Portugal of the East. It is not 
surprising that they wish a cdiange 
now. In any event it is of the organic 
essence of the Indian nation and of 
the hi.«5torir nroc#*ss that brought in­
dependence to India, to free those parts 
of India which are still under coloni­
al rule. Verbal changes and enact­
ments make no difference to these 
essential farts and the Oivenim^nt of 
India will adhere to the policy which 
has been so frequently reiterated.
In d ia n  N a tio n a ls  a r r e s te d  in  N epal

•MSI. Shri M. P. Mishra: Will the 
Prime Minister be pleased to state 
whether all the Indian nationals 
arre??ted in Nepal in the course of the 
rebellion have been set at liberty and 
their properties restored?

The Deputy Minister of External 
Affairs (Dr. Keskar): All the Indians 
who were arrested during tte distur­
bances in Nepal have b^n released. 
The property of none of them was 
confiscated.

T rade  T a lk s  w it h  J apan

*2132. Shri Sivaprakasam: Will the 
Minister of Commerce and Indnstry bt 
pleased to state whether the programme 
for the talks with the Japanese Trade 
Mission has beeb eoms^ted?



W r i t ^  Aimoen 1 2  M A H C ^  I W l  ' WrUten Amwert tWf

th t  m iM tt  of O oainm e w d  Iik 
dostry (SM  Malita^: r t m  J ^ p s n e m
MissiOTi which arrived in New Delhi on 
the 18th February 1951 has already 
left this place on the 21st Febniary. 
During their three days stay here, the 
members of the Mission called on the 
various officers of the Ministries of the 
Government of India and also bad 
with them brief informal talks regard­
ing Ihe Indo-Japan trade.

Loan A pplication f r w  Bauit

• s m  Shrt KaBiediwsra (a)
Will the Minister of Behahttltatlaa be
pleased to state whether axty appiic^ 
tion for a loan has been received frjOTi 
the State of Bihar for the rehabilitation 
of displaced persons?

(b> If so, when, and how h«» tt 
been dealt with?

The Minister of State for 
Ution <ShTi A. F, Jato): (a) Yes.

(b) Aupust, 1950. The amount of 
loan has been sanctioned.

.C o f fe e  C ta»

♦2134. Shrl M. V, — ----
the Minister of Commtsrtm aad MwMrj
be pleased to state:

(a) when the present rate of lei^ 
of coffee cess was first decided upcm;

(b) whether reprei^ntations ha^ 
been made to the Government of
that the rate of levy of the cess rtiould 
be increased by eight annas per 
cwt- of coffee;

(c) the estimated annual income 
which will accrue if the ce »  Ss increas­
ed by eight annas;

(d) whether it is a fact that d e « i »  
allowance has not been pwd to tha 
employees of the Indian Coflw Boa^ 
for the last twenty-five months; and

(e) the annual expenditure estima^ 
ed to cover payment of deamM 
allowance to the employees of the 
Indian Coffee Board?

The Mtoister of Commerce « i4  !■- 
dostry (^ n i Mahtab): (a) IMO.

(b) Yes, Sir,
(c) Rupees two lakhs,
(d) Yes. Sir. The employees of tte 

Board drawing salaries up to Bb. 
p.m. only have not been paid the 
increase in dearness allowance o fF ^  
10/- p. m . sanctioned with effect frcsn 
1st January 1949 by the Government 
of India.

(e) The annual emenditure to
meet the Increase in deameia allow­
ance mentioned In ^
estSmated to be 1,%4,000.

(^) f*n ^  ^

R̂TTTT̂r ^  ^  ^  ^

•TT,

(if) ^  t  ^  w  ^  f q
VT #  ’ETHT

f*TT ?

B irganj T reasury

[*Z1SS. Shri B. S. Arya: Will the 
Prime Bfiiilster be pleased to state:
(a) whether it is a fact that t o
treasure, which was looted by the
Nepal Congress Forces from the
Birganj Treasury and which they had 
brought into India, was detected by 
the Police and eonftscated; and

^<b) if so, what was the amount of 
cash, gold and silver in that looted 
treasure and what steps have ^  
taken by the Government of Ind^ with
regard 1o that?]

The Dewrty B iiw ja
ASabs (Or. Keskar): (a) Yes, the 
treasure was seized in Bihar and
Delhi.

(b) Details of the amount conflscai* 
ed in Delhi are as follows:

Ba. Aa. P«
35,00.552 10 9

12,«90 29 1
i)  Indian  Currazkoy

ii) N epal Currenoy

Precise information about the value 
of the treasure confiscated In Bihar Is 
not yet available

The treasure will be kept in ss^  
custody pending its return to the 
Goverwent at Nepal.

lifWAita-xw Chdia and  SwKUiro
•2136. Sfcnrl K rU «i«aa^ wm 

the Prime W aM er be teased to atate:
(a) whether figures are 

about the number of ImUans resldltjj 
in China and Sinkiang at present, and 
if so, what are iheir numbers; and
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<b) whether there has been any 
influx of refugees from the aoove^men- 
tioned countries into India after their 
occupation by Communists in 1949 and 
if 80, tlie number of such refugees?

IThe D w ty  Minister ^  Eztnaal 
Affairs (Ur. MLesiiar): (a) The latest
figures are not known. About two 
years ago, the number of Indians re­
siding in China was reported to be 
830. The number of Indian nationals 
at present residing in the Province of 
Sinkiang is less than 25., There are 
also 100 to 150 Kashmiris residing in
f i i n k i f l T i g .

Our Ambassador in Peking has been 
asked to supply the latest tlgures.

(b) There were no Indian refugees 
from China but about 50 Indian 
naticffials, who had become destitute, 
were repatrmted to India at CJovem- 
ment expense.

About 650 Chinese refugees, most of 
them Turkey Muslims, arrived in 
India from the Province of Sinkiang 
in 1949. They came to Kashmir. 
Most of them returned later to Sinki­
ang or went on to some foreign coun­
try.
Statistics or Unsmploysd PEnaons
•a37. Shri M. F. MiAra: Will the 

Minister of Labour be pleased to state:
(a) whether any all-India statistics 

of unemployed persons among the edu­
cated middle class are collected and 
maintained; and

<b) if so, what was their number 
duri]^ the year 1950?

The Minister of Labour (Shri Jag- 
^▼an Ram)’: (a) and (b). No such
statistics are maintained.

Cloth Q uota to B hopal

*2138. Thakur Lai Slagh: WiU the 
Minister of Commerce sad Indoslrj be
pleased to state:

(a) the quota of G) flne and (ii) 
coarse cloth given to the stato of 
Bhopal during the year 1949-50;

(b) ttie quota for the year 1951; and
(c) the reason for the difference?
The Minister of Commerce and la- 

dnstry <Shri Mahtab): (a) A total
allotment of 10,267 bales of cloth was 
made to the Bhopal State during 1949 
and 1950. No information is available 
regarding the quantities of fine and 
coarse cloth purchased by the State 
during the period January 1949 to 
Septmber 1949 against the above 
allotment. During the period O c^  
ber 1949 to December 1950, however, 
315 bales of ftne and 50 bales of 
coarte doth ware releaMd to tho

i^ate from Madhya Bharat the
Bombay/Aiunedaoad selected mills.

(b) and (c). The monthly gross 
dom quota of Bhopal State was nxed 
in i>ecember 194b, at 6U0 bales. Tins 
was based on the population comput­
ed according to the 1941 census, due 
weightage tor increase in population 
having Deen given to tiie extent ot 
20 per cent, in cities and 10 per cent 
in urban and rural areas. The quota 
la inclusive of the handioom clotn 
prgductk>n in the State which was 
estimated at 100 bales j^r month but 
was reduced to 50 bales per month 
from October 1949. The null clotn 
<2uota of the State durmg January/ 
t>^»ember 1949 was, therefore, 500 
bales per month and from Octot>er
1949 onwards 550 bales per montn. 
From September 1949, the Govern­
ment of India assumed responsioility 
for the distribution only two-third 
of the mill production for civil 
consumption, the balance of one-third 
being allowed to be sold through 
normal trade channels. The ciotn 
quotas for purposes of allotment 
through controlled channels were, 
theretore. reduced and Bhopal's quota 
was reduced from 550 bales to 367 
bales per month. The present quota 
of 6̂7 bales per month is likely to be 
continued in 1951.
Manufacturc of Matches in Bhopal

2̂139. Thaknr Lai Singh: (a) Will 
the Minister of Commerce aad liuiiistry 
be pleased to state what is the maxi­
mum capacity for tl» manufacture of 
matches in the match factory at 
Bhopal?

(b) Are Government aware that its 
material is not as good as foreign 
matches?

(c) If so, do Government propose to 
imioove it, so that the local product 
may come up to the standard of foreign 
matches?

The Miaister of C m m em  and &i- 
doBlry (Siin Mahtab): (a) About 2,880 
cases of 50 gross boxes of 60 sticks 
each annum.

(b) Government have had no com­
plaint in regard to the quality of the 
matches manufactured by this factiuy.

(c) Does not arise in view of reply 
to peart (b) of the question.

Reports or Disturbahce Enquiry 
COMMrrTEES

m u .  BUolvl Wajed All; (a) Will 
the be pleased to state
whether the Disturbance Enquiry Com- 
i^^ew^of West Bengal, Assam, and 

tormed under the tennt ot 
tte 0«1U Agnenowtt Mve subaOttod



iili WAtien Atmoeh i i  klAtUSi ll̂ ritten AniiDeH lit t

their Reports to their respective Gov­
ernments?

(b) If so, do Government propose to 
lay on the Table ot the House a copy 
each q£ such xxeporî  auu also stale me 
siepj laiten by each Government lor 
nnpiementmg me recommenaauons?

n ie Deputy Minister of Eictenud 
Affairs (l>r. ILeslutr): <a) Yes.

(b) The reports of the . Enquiry 
Commissions of West Bengal, Assam 
ai^ East Bengal were excnanged be­
tween the Governments of India and 
Pakistan on the 7th March, 1951 and 
will be published on a date to be 
agreed between the two Governments 
wnen copies of the West Bengal and 
Assam reports will also be laid on 
me Table of the House.

The recommendations of the West 
B&igal and Assam Enquiry Commis- 
dons are at present under examination.

Ex PEND1TUR£ mCURREO ON 
Rehabilitation

*2141. MuUvi Wajed Ati: Will the 
Prime Minister be pieased to sute the 
total amounts spent by the Government 
ot India and the Governments ol West 
Bengal and Assam, on me reiiabiliU- 
lion oi me East Bengal displaced per­
sons and returning Muslims, up till ;ilst 
January 1951?

The Deputy Minister o l  External 
AIXaiCB (Dr. JLeakar): According to the 
latest information available to the 
Government of a total sum ol
i:U>. iaKhs has been spent on
the rehabilitation of th<̂ East 
di^laced persons in West Bengal and 
Assam from the date of partition up to 
the end of 1950. In addition about 
Rs. 6 lakhs have been spent in West 
Bengal up to the end of November
1950 and Rs. 25-1 lakhs in Assam up to 
the end of January 1951 on the relief 
and rehabilitation of returning Mus­
lim displaced persons.

Production in Tkxtiue M ills

*2142. Shri HuasaOn Imam: (a) Will 
the Minister of Commerce and Industry
be pleased to state what is the expected 
production of cotton textile mills for 
the year 1951 and what is the export 
quota fixed for the first six months?

(b) What was the highest quantity 
produced, in what year and what were 
the reasons for the reduction in the 
year 1950?

(c) Is there any system of checking 
actual production by checking it with 
the consumption of cotton?

laie Mbilster « l Commerce aad Is- 
dnstry (Slufi Mabtab): (a) Ŝ q>ected
ProdiactiOT 4,000/4«200 rnmm  yards.

£iq;>ort quota for the first six months 
120 million yds.

(b) Highest production (1948)—1^19 
million yds.

Reasons for low production in the 
year 1950:—

(i) shortage of cotton.
(ii) strikes and absentism. parti­

cularly strike in the cotton
textile mills in Greater Bom- 
bay»

(iii) closure of mills due to tm- 
economic conditions.

(c) Yes, the mills are to submit
periodic returns for the cotton allotted 
and the quantity used in production 
under section 3 of the Essential
Supplies (Temporary Powers) Act, 
194« (XXIV of 1946).

Raw  J i m  Export

*2143. Sbri Hussain Imam: Will the 
Minister of Commerce and Indartry be
pleased to state:

(a) whether it is a fact that Pakistan 
raw jute is being exported from Cal­
cutta Port;

(b) if so, whether Government pro* 
pose to lay on the Table of the House 
a statement giving the total number of 
bales and their approximate value in 
sterling or dollars foi each of the eight 
quarters of the years 1949 and 1950;

(c) whether the foreign exchange 
accrues to India or Pakistan and who 
realises the jute export duty; and

(d) what is the method of valtution 
of raw jute and how are they shown 
in our monthly statistics of trade 
(foreign)?

Tlie Deputy Mtniirtrr of Comnaroe 
and In d n ^  (Sbri KarauOLnr): (a)
Yes. Sir, the hem. Membtf is presum­
ably referring to Pakistan raw jute 
in ti:ansit through Ĉ alcutta Port

(b) A statement giving the quanti­
ties (in bales) of Pakistan raw jute 
exported to foreign countries in transit 
through Ĉ alcutta during these periods 
is laid on the Table of the House, 
l^ee Appendix XV, annexure No. 10J.

Information about values is not avail­
able.

(c) As this is transit traffiĉ  the 
foreign exchange accrues to Pakistan, 
and no export duty thereon is also 
leviable in India.

(d) Since it is Pakistan raw jute 
in transit, the question of our valtia- 
tion thereof does not arise, and it la 
also not exhibited separate in our 
statistict.
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D r. Bsaiutan  K u m &rappa

*2146. Dr. Ram SuMiag magk: (a)
Will ttoe Frlme BfUistei be glased  to 
state whether it is a fact that Dr. 
Bharatan Kvunarappa, Indians delegate 
to ttie United Nations Social Commis- 
sioii, was stopped trom speaking in the 
University ol Houston, Texas, U.S<A.,

(b) If so, what were the reasons 
therefor?

Deputy Bilaister o f External 
_____  (Dr. Keskar): (a) and (b). Ac­
cording to newspaper reports this is 
true. Dr. Bharatan Kumarappa has, 
however, stated that some spe^es, of 
his were distorted and mlsguoted by 
some local paper in Houston.

I should like to add that Dr. Kumar­
appa IS on a private vmt to the United 
States for the purpose of a lecture 
tour. This has nothi^ to do with the 
Government of India or with the 
United Nations Social Commission. 
The next meeting of this Commission 
s\x̂  auij; 9UXOS eAaû o ui ptaq UjM 
month. Dr. Kumarappa is authorisi^ 
to speak for the Government of India 
only in the Social Commission and 
that too on subjects coming before 
that Conmiission and according to 
Government’s instructions. Any views 
expressed by him on topics outside 
the Commission, or on topics other 
than those before it, are his own and 
the Government of India have no 
responsibility for them.

Hessian Cloth

•2147. SJiri D. S. Seth; WiU the Minis­
ter of Commerce â id . Industry be 
pleased to state wi.at ii;c approxi­
mate cost per hundred square feet of 
Hessian Cloth on iis landing in each 
of the various Dollar areas and how it 
compares with the laarket price in the 
Dollar countries concerned in each 
case?

Tbe Deputy Bfinlster o f Commerce 
and Industry (Sliri Karmarfcar): The
landed cost of 100 yards (not 100 
souare feet) of 40" x 10 oz hessian in 
U.SJW. is 22.75 doUars. The latest 
available spot market quotation in 
New York for the same construction 
is 34.50 (nominal). Information 
about prices in other dollar countries 
hessian, however, is exported to U.S.A.

Border Raids '

129. Dr. M. M. Das: Will the Prime 
Minister be pleased to state:

(a) whether any attempt has been 
made by the Minority Ministers of India 
and Pakistan to fmd out the causes of 
repeated border raids by armed

355 P. S. D.

Pakistani gangs into the border areals 
6f West B ^ a l ;  and

(b) if so, what are those causes, and 
what steps have the said Ministers 
taken to neutralise them?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b)« The 
Minority Ministers have been a p p lie d  
mainly to ensure the implementation 
of the Prime Ministers* agreement of 
April 1950 and thereby to help restore 
confidence in the minds of the minori­
ties. The Ministers have no direct 
responsibility for looking into border 
raids. These are dealt with in accord­
ance with the procedure agreed upon 
by India and Pakistan in December 
1948. An enquiry is held jointly first 
by the District Ma^trate concerned 
on both sides and u they disagree by 
the Divisional Commissioners. Later, 
if necessary, they are discussed by the 
Chief Secretaries of East Bengal and 
West Bengal at their periodical con­
ferences. Apart from other factors, 
one of the principal reasons for border 
raids is the lack of a proper line of 
demarcation along the greater part of 
the boundary between WesX Bengal 
and East Bengal. It is h<^^ that 
where as a result of the operations 
now in progress the boundary is 
finally demarcated, the frequency of 
such raids would decrease and it 
would be possible to deal with them 
more effectively.

Cement Import

130. Dr. M, M. Das; (a) Will the 
Minister of Commerce and industry be 
pleased to state the quantities of cement 
imported from Pakistan into India 
during the years 1949-50 and 1950-51 
up to date?

(b) Is it a fact that the Pakistan 
manufactured cement has the same 
contifolled price as cement imported 
from Europe which is 50 to 80 per cent, 
higher than India manufactured 
cement?

(c) What is the import duty imposed 
by Government upon foreign cement?

ll^e Minister of Commerce and In­
dustry (Shri Mahtab): (a) 1949*50— 
38,960 tons; 1950-51 (up to January
1951 —263 tons).

(b) The price of cement imported 
into India from Europe and Pakistan 
varies in accordance with the landed 
cost. The maximum price chargeable 
at Ports islanded cost plus 10 p^  cent, 
or Rs. 135 per ton, whichever is less, 
an<) for inland destinations the actual 
freight is added to the Port price. Tlte 
selling price of c?ment imported from
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Pakistan is us^aUy 50 to 60 per c ^ t .
higher than that o f  Inilian oemttit.

(c )  B s, 16/8/0 per Xsjsl 

REHAULITATIOK in  AimAltAK 1BL4XM

ISL Dr. M. M. Bm: WiU the M lnisttf
of iM teliW atfeA be pleased to s^ te  
what is th^ amount spent by G«veria- 

if any, tor devol<«>ment work, to

make the Andamaw fit tor nfliabtUta- 
tkm of d^laeed persona?

•ne maMitr «tf State im 
tstiott (Shrt A. P. Xalft):
JuDgfeelearaiee
Coastruotion ofTranait 

Cttnps. . .
Total

Ra. 60,0^

Bs. 1,08,000 
v£L158,0W
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PARLIAMENTARY DEBATES 

(Part I I—Proceedings other than Questions and Answers.) 
OFTICIAL REPORT
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PARLIAMENT OF INDIA
Monday, 12th March, 1951

The House met at a Quarter to Eleven 
of the Clock.

[M r . S peak er  in  the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-54 A.M.

DE.\TH OF RAJA* BAHADUR HARI- 
HAR PRASAD NARAIN SINGH
Mr. Speaker: Before we proceed 

further, I have to inform the House 
of the sad demise of Raja Bahadur 
Harihar Prasad Narain Singh of 
Amawan, who died at Benares on the 
19th February, 1951. He was a Mem­
ber of the old Legislative Assembly 
from November 1934 to April 1937. He 
was a great parliam entarian and was 
a Member of the Bihar Legislative 
Assembly from 1937 to 1939. In the 
Central Legislative Assembly he was 
elacted from Bihar and Orissa con­
stituency.

I am sure the House will join with 
me in conveying our condolences to 
his family. The House may stand in 
silence for a minute.

The House then stood for a minute.

PENETRATION INTO ASSAM—TIBET 
b o r d e r b y CHINESE SOLDIERS

The Deputy Minister of External 
Affairs (Dr. Keskar): In reply to Sup­
plementary questions to Starred Ques­
tion No 1433 of 14th February 1951 
by Shri Deshbandhu Gupta, a reference 
was made to the penetration into our 
territory by Chinese soldiers on the 
Assam-Tibet border and about the 
PositicTi of Rima. As a great deal of 
363 P 5

publicity was given to the replies and 
in order to remove any misunderstand* 
ing, I beg to state, firstly that Rima 
is not in Indian territory and there
was no violation of our territory by 
Chinese soldiers. Secondly regarding
the penetration by mistake into our 
territory, there is a case of only one 
solitary soldier. No other penetration 
ever took place.

Shri Chaliha (Assam): May I know, 
Sir,.......

Mr. Speaker: Order, order; what 1$ 
it that hon. Member wants now?

POINT OF ORDER RE. SUPPLE­
MENTARY QUESTION^ ON 

STATEMENTS

Dr. Deshmukh (Madhya Pradesh): 
Sir, I want to raise a point of order 
with regard to your ruling so fa r a0 
allowing supplementaries to State­
ments are concerned. I can under­
stand that if an hon. Minister or the 
Prime Minister makes a Statement on 
his own then it may not be open to 
ask supplementaries. I see that on two 
occasions you disallowed supplemen­
taries when the Statements were made 
in reply to questions. My submission 
to you is that there should be no dif­
ference between making categorical 
replies to each part of the question and 
making a statement as a sort of a con­
solidated reply to the whole question, 
I would therefore like to have your 
ruling clarifying the situation whether 
if simply because an hon. Minister 
chooses to make a Statement in reply 
to a question, that alone precludes any 
supplementary being asked, and whe­
ther that is your ruling.

Mr. Speaker: He wants me to state it now?

Dr. Deshmukh: If possible; other­
wise, you may take your own time.

Mr. Speaker: It does not require any 
further consideration on my part. But,
I would have preferred to put it in
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[Mr. Speaker] 
writing and state it so that the state­
ment would be more exact. That is 
the only point. But, I see no reason 
to differ from what I have already 
ruled or stated. That I may make 
very clear.

Shirl Kamafh (Madhya Pradesh): 
You are giving a ruling later on in 
writing?

Mr. Speaker: Yes. The ruUng
flAnds; the reasons will loUow.

PBDCEDURE ON MOTION FOR VOTE 
ON ACCOUNT

Mr. Speaker: Before the House takes 
up the general discussion of the Bud­
g e t I wish to place one aspect of the 
matter before the House.

As hon. Members are aware, accord­
ing to the present time table, the Gen­
eral Discussion of the Budget is sche­
duled to end tomorrow by 5 p .m . and 
the motion for Voting on Account will 
come for the vote of the House on 
the 14th March. As hon. Members are 
also aware, the procedure for Voting 
on Account is designed to give the 
Members a longer time for discussion 
on the Budget by putting the same off 
to convenient dates after the 31st 
March. The principle of the practice 
is that the House ought to grant suffi­
cient funds to Government to enable 
it to carry on till the Demands are 
scrutinised and voted ui>on. In this 
procedure, as full discussion follows, 
the grant of supply for the interim 
period on the Motion for Voting on 
Account is always treated as a formal 
one Just like a Motion for leave to in­
troduce a Bill or the introduction of a 
BilL I trust hon. Members will appre­
ciate this position and treat Voting on 
Account as a formal affair as they 
would have a full or^portunity to di^  
cuss the Demands for Grants in a 
detailed manner later from the 26th 
March to 10th April. On this imder- 
•tanding of the matter and on the as-
■umption that it will be agreeable to
the Members to treat the Motion for
Voting on Account as a formal affair,
I have been thinking of allotting one
more day, namely the 14th, for Gen­
eral Discussion so that a larger number
of hon. Members desiring to parti­
cipate in the General Discussion may
have an opportunity of doing so. In 
that case, the Motion for Voting on 
Account will be put to the House at
5 ?.M. on the 14th. Such an allotment
will give hon. Members more time for
general discussion without detracting
from the opportunities of discussing
the Demands for Grants in a detailed
manner.

May I take it that hon. Members are 
agreeable to what I am proposing, 
both as regards allotment of the 14th 
for General Discussion and the nature 
of the Motion for Voting on Accoimt 
being treated as a formal one? I shall 
make the necessary annoimcements on 
having the sense of the House..

Several Hon. Members: Yes.
Mr. Speaker: Then, I take it that cm

the Motion for Voting on Account 
there shall be no discussion, and thal 
the Motion will be put and assented 
to by the House.

Shri Sidbva (Madhya Pradesh): May 
I know whether this will be binding 
for ever as a rule of procedure?

Mr. Speaker: That is the usual
practice.

Shri Sidhva: In the House of Com­
mons, by common consent, some dis­
cussion is allowed. I am not for any 
discussion this time; but I want to 
know whether this will be a precedent. 
12 N o on .

Mr. Speaker: Of course, this will 
be a precedent. The «vrhole idea is that 
the Budget is coming up for scrutiny 
and discussion at greater length. In 
the present case. Government wants 
to carry on only for a month. I do 
not see what useful discussion can be 
had on a month’s supply, when eleven 
months’ supply is going to be discussed 
by the House and when there has been 
ample General Discussion for four 
days. Any discussion on the Motion 
for Voting on Account will mean a 
repetition of the same discussion. If 
the House is not agreeable, certainly, 
I shall end this discussion tomorrow 
and have the Motion for Voting on 
Account. That will be a wrong pre­
cedent, to my mind.

Shri Kamath (Madhya Pradesh): 
Could you allow a formal discussion 
on a formal motion for one-eleventh 
of the time that would be allowed for 
the other Demands later on?

Mr. Speaker: Order, order. Hon. 
Members while tn^ing to put their 
arguments need not go to the extent 
of one-^evecth and all that.

Then, we treat this Motion as a for­
mal one, as is the practice, of course  ̂
for the reasons which I have stated, 
emd the discussion on the Budget may 

■ take place later on. I am going to
allot the 14th for general discussion 
on the distinct assumption that there 
will be no discussion on the Motion 
for Voting on Account.
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n o l  X. T. Shah (B ihar): M a j  I 
♦nauire if this will be exactly one- 
twellth of the Demand under each 
Head or anything more or less? The 
object of my asking this question is, 
though it is not a possibility in this 
House, it may be a m atter of refusing 
the whole Grant and therefore a part 
may not be allowed. I am only on a 
procedural ground, the m atter of con­
fidence sometimes. Therefore, if you 
rule that this will be a precedent and 
that there will be no discussion on 
this matter, hereafter, 1 would request 
you to bear in mind this possibility 
that the entire Demand may be refused 
and in that case if one-twelfth has 
been passed without discussion, it may 
prove embarrassing.

Shri Hnssain Imam (Bihar): The 
jprocedure that you have suggested. 
Sir, is that a lump sum grant will be 
made and it is presumed that the 
Demand to be moved will not be split 
into different Heads. Therefore, our 
voting supply does not debar the House 
from refusing supply or any specific 
Demand. We are only making a lump 
sum grant without specifying the 
Heads. Cars should be taken by Gov­
ernment to see that it is not an inordi­
nately large sum.^ It should bear a 
proportion to the entire Budget; it need 
not be exactly one-twelfth and all that.

Dr. Deshmukh (Madhya Pradesh):
I do not object to the ruling and the 
decision taken; bu t.......

Mr. Speaker: I am not yet taking a 
decision.

Dr. Deshmukh: Every time, it should 
be with the consent of the House that 
discussion should be waived and not 
arbitrarily by the Speaker’s ruling.

Mr. Speaker: The Speaker does not 
want to be arbitrary at all. What he 
wants to see is that no Member acts 
arbitrarily so as to deprive other Mem­
bers of their legitimate rights. Now. 
each Demand will be there and voted 
upon to the extent approximately, not 
exactly, of one-twelfth. I said ap­
proximately; it may be a little more 
or a little less. The whole idea of 
Voting on Account is that Government 
functions may not come to a stand­
still because of the absence of the vote 
of the House authorising the expendi­
ture. That is the whole point. There­
fore I said approximately one-twelfth. 
If an occasion arises where the Motion 
for one-twelfth is intended to be taken 
®s a vote of no-corifidence, then, of 
course, that will stand on a different 
footing. I do not wish to bind my­
self to an3Tthing just now. We will 
consider that when the occasion arises, 
^ust as in Uie ordinary circimistances,

though it is perfectly competent for 
an hon. Member to speak on a Motion 
for leave for introduction of a Bill or 
introduction of the Bill, still, we never 
do that but accept the Motion as it is, 
and the discussion takes place at the 
consideration stage. Similarly on this 
vote on account, we shall not have 
any discussion now but shall treat it 
as a formal business and...

Shri Kamath: It will not be a pre­
cedent then?

Mr. Speaker: It will be a precedent 
for the future. And Prof. Shah seema 
to be satisfied, at any rate.

Prof. K. T. Shah: If I heard you. 
correctly. Sir, you said if a question 
like a vote of confidence should be in­
volved in the grant of one-twelfth o f 
the Demand, then that would stand Oft 
a different footing. That is what I  
heard you say.

Mr. Speaker: Yes.
Prof. K. T. Shah: If that is so, then 

I am satisfied.
Mr. Speaker: But I may also m ake 

it clearer further. Because of the 
question put by Mr. Kamath a suspicion 
arises in my mind. I have to be satis­
fied that the vote on a question is 
reasonably going to be treated by the 
House as a vote of no-confidence. 
Merely because a Member says that 
he treats the thing as a vote of no­
confidence, I am not going to treat it 
as such. That is not going to change 
the position. So I assume that this 
arrangement or convention or prece­
dent is agreed to.

Shri Sidhva: For this session.

Mr. Speaker: For this year, for th e  
future and for all time, so long as I  
happen to be here and hon. Members 
happen to be here also. I do not think 
we can bind future legislatures for all 
times, but at least let us be clear to  
ourselves.

Shri Biswanath Daa (Orissa): Sir,
I do not see any reason to differ from 
the view expressed by you. We will 
not discuss the motion of a grant on 
account. That is the only decision we 
are taking. Regarding the point rais­
ed by Prof. Shah, namely that of a 
vole of confidence on the Ministry, 
that does not arise at present in the 
present Parliament. If we take that 
view, then the onlj^ question that will 
be kept as a precedent that has been 
started now is that we will not dis­
cuss the motion. But the House can 
vote and reject the whole Demand. 
Therefore the expression of the vote 
of confidence will be there and the
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[Shri Biswanath Das]
•Ministry will be out of office. There­
fore what I say is, the point of view 
th a t has been stressed by Prof. Shah 
is being attended to, and there is no 
difficulty on that score.

tlegarding the point made out by 
Kamath, I do not see any justifica­

tion for it because you cannot exactly 
divide the grant into twelve definite 
and distinct lump sums. There will 
be difference in the amounts.

H r. Speaker: Hon. Members may 
•also remember that the vote on accoimt 
will be followed by the Appropriation 
Bill and the Government will not be 
able to draw from the Consolidated 
Fund any amount at its will.

Shrl Kamath: Will that also be a 
formal affair?

Mr. Speaker: Yes, and I believe in 
the House of Commons they vote for 
three or four months supply.

Now I may say that I allot the 14th 
for igeneral discussion and the vote on 
account motion will be taken at 
5 o’clock at the end of that day.

We will proceed with the general 
discussion of the Budget now.

GENERAL BUDGET—GENERAL DIS­
CUSSION—contd.

F ir s t  S tage

Pandit Kimzni (Uttar Pradesh): 
Although the hon. Finance Minister 
has imposed tax to the extent of 31 
crores, the market seems to have re­
acted favourably to his Budget. This 
is no doubt, partly due to the confi­
dence of the country in my hon. 
friend’s finance judgment and ability, 
but I believe that it is largely due to 
the fact that the terror-stricken m ar­
ket heaved a sigh of relief that the 
disasters it had feared had not be­
fallen it. It expected taxes to be im­
posed which would cripple its activi­
ties and it is naturally relieved to find 
that the burdens imposed are such as to 
place no undue strain on it.

However, when we consider that the 
Finance Minister and the Railway 
Minister between themselves are go­
ing to take about Rs. 50 crores more 
from the people during the course of 
the next year, our duty is not merely 
to agree to the imposition of new taxes 
because there is a deficit either on the 
revenue account or on the capital 
account, but we have also to enquire 
whether Government are making pro­
per use of the money available to them,

whether the expenditure is adequately 
controlled, whether revenue estimates 
take into account all sources of reve­
nue income and also what method 
Government propose in order to create 
a better atmosphere and a better eco­
nomic situation in the country. 3ir> 
we have, therefore, first to ask our­
selves whether there has been any 
under-estimation of income. I find 
that both the Finance Minister and the 
Railway Minister have taken no 
account of the beneficial effects of the 
Indo-Pakistan Trade Agreement which 
has been recently concluded. Its effect 
both in the case of the Railways and 
in the case of general revenues, I have 
no doubt, will be considerable and it 
should, so far as the General Budget 
is concerned, increase both our cus­
toms revenue and the yield from in­
come-tax. There is no indication in 
the hon. Finance Minister’s speech or 
in the Explanatory Memorandum that 
this has been taken note of in estimat­
ing the revenues for the year 1951-52.

Now, as regards expenditure, we 
know that the debates that have taket^ 
place in the House on the Lamodo. 
Valley Corporation and the Housing 
Factory has revealed a sad state of 
things. Besides that the article that 
has appeared in the January number 
of the Bulletin of the Reserve Bank of 
India on the results of the Grow More 
Food Campaign throws a great deal 
of doubt on the efficacy of the methods 
adopted by Government in order to 
increase our food production. It is 
true that this article is based on an 
enquiry that was made in 1948-49. 
But I should like to know whether 
there is any reason to believe that the 
Food Department has radically chang­
ed its methods and that the results 
that may be expected to be achieved 
in the course of the next two or three 
years will be much better than those 
that have been achieved during the 
last eight years. Some changes h&ve 
been made in the methods employed by 
the Food Ministry but the question is 
whether the basic defects to which 
the article that I have mentioned has 
drawn attention has been sufficiently 
removed to w arrant the high expecta­
tions that have been formed, at least 
by Government as a result of the ex­
penditure that they are incurring on 
the Grow More Food Campaign.

My hon. friend the Finance Minister 
has told that the deficit he is faced 
with is due to the deficit in the capi­
tal budget. It has been evident lor 
sometime that Government have not 
been able to induce the country to 
enable it to borrow the money required 
by it to execute its development
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schemes. My hon. friend proposes to 
levy taxation in order to meet the 
capital expenditure that will be neces­
sary, in view of the past commitments 
of Government. How long does he 
propose to rely on this source of addi­
tional income?

[SuRiMATi D u r g a ba i in the Chair] 
He may use this method during the 
next year but it is obvious that this 
policy will not lead us anywhere. We 
have entered a blind aUey and we 
must find some means of getting out 
of it.

This question has come before the 
House every year during the last three 
years and we have therefore to ask the 
Government as to what their policy 
is going to be in the future. If they 
find that their present industrial or 
economic policy as a whole has turned 
out to be a failure, do they propose 
to review this policy and to adopt any 
new methods of dealing with the situa­
tion, which has become so acute?

My hon. i|riend’s predecessor said 
in the course of his budget speech last 
year that the level of taxation in the 
country is such as to hinder industry. 
His exact words are:
’ “I am perfectly clear in my own 

mind that the effect of the present 
level of taxation is not disinfla­
tionary but positively inflationary, 
because, if you take the line 
that the solution to the pro­
blem of inflation is production, 
tlien a very high level of taxation 
which reduces the margin of sav­
ing and the amount available for 
investment is a potential infla­
tionary force.’*

Because of the view held by him 
he remitted taxation to the tune of 
about eight crores in connection with 
this year’s budget.

Again, speaking on this subject in 
1949 he said that the real difficulty 
was that capital though available was 
not being invested in the manner desir­
ed by the Government. He thought 
that owing to the serious risks with 
which industrial investment was 
attended those whc had money were 
investing it in the purchase and sale 
of easily marketable commodities and 
he said that the real problem before 
the Government was to reverse this 
process and to induce investors to put 
their money in new industries, so that 
they might lead to an increase in the 
total production. I should like to know 
whether the Finance Minister agrees 
with these views or thinks on different 
lines from his predecessor. It is not 
enough that he should teU us what his 
difficulties are and how much money

he needs to balance the budget, taking 
both revenue and capital expenditure 
into account. He m u ^  be able to take 
a wide view of our financial and eco­
nomic situation and teU us how he 
views the future, because, let me re­
peat, we cannot go on endlessly in 
the way that he has proposed to do in 
the course of the coming year.

While on this subject I should like 
to put a question to my hon. friend 
the Finance Minister. I find that the  
notes that have been issued by the 
Reserve Bank of India during the last
12 months have increased appreciably 
in value, while the difference between 
the notes issued by the 3rd March 1950 
and the 2nd March 1^51 amounts to 
over 63 crores. This is obviously due 
to the purchase of securities by the 
Reserve Bank of India. W hatever 
their purpose in purchasing the securi­
ties may have been, it must have led 
to the injection of a large amount of 
new money into circulation. I should 
like to know how this fresh money has 
come to be put into circulation and 
what steps Government propose to 
take in order to prevent further infla­
tion. Owing to the difficulties either 
of the Reserve Bank or of the Sche­
duled Banks it is quite possible that 
the Reserve Bank may have acted 
thus, because to a certain extent of 
the withdrawal of a large portion of 
their deposits by the Scheduled Banks. 
But in any case it ought to be a part 
of the overall policy of the Government 
to see that nothing is done either by 
their own departments or by the banks 
which would exert an inflationary 
pressure on the market. My hon. 
friend, the Finance Minister, has told 
us that the effect of a deficit, whether 
it is in the revenue budget or in the 
capital budget, is the same. I should 
agree with that view, provided the 
money spent in respect of capital ex­
penditure outside the coimtry were 
left out of consideration. And if we 
take this m atter into account, we find 
that there is no deficit in respect of 
the capital budget so far as expendi­
ture in the country is concerned. I 
find from the last page of the Explana­
tory Memorandnrn that taking the 
Budget as a v/hole, transactions in 
India are estimated to give a surplus 
of about Rs. 88 crores, and transactions 
abroad a deficit of about Rs. 171 
crores. Obviously, the deficit in trans­
actions abroad can have no inflationary 
effect on the internal economy of the 
country. It is true that the Govern­
ment balances would have faUen very 
low, but for the taxation imposed 
by my friend, if his revenue estimates 
are taken as they are, but it is diffi­
cult to understand how the deficit in 
the capital budget has led already to 
inflation in the country.
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Ife . C halm aii: The hon. Member 
has two minutes more.

Pandit Kunzni: Then I should like 
to say a word with regard to Army 
expenditure. The expenditure on the 
Army has decreased by about Rs. 30 
crores. A substantial reduction has 
already been brought about in the 
strength of the Army, or will be 
brought about by the 31st March. But 
not content with this reduction, Gov­
ernment propose to make further re­
ductions in the course of the next year.
I  do not say that no economy in the 
Defence budget is possible. There are 
certain items that deserve to be looked 
into. For the sake of illustration, I 
can mention two; the Chief Adminis­
trative Officer and his organisation, 
and the Director-General of Medical 
Services. I have no time to go more 
fully into this question, but while this 
economy is possible, we should like to 
know from Government what is their 
general policy in respect of reduction 
in the Army. Do they think that the 
jafety  of the country does not require 
-80 large an Army, or are they com­
pelled by financial reasons to reduce 
their expenditure? If financial causes 
a re  compelling them to reduce Defence 
•expenditure, will they tell us what is 
the maximum reduction that they pro­
pose to make and within what period 
it will be done? It is not right that 
they should merely tell us that they 
propose to bring Defence expenditure 
down. We ought to know what is 
their genereJ policy in respect of this 
matter, what are the considerations on 
the basis of which they are proceeding, 
and what is the maximum amount of 
economy that they propose to achieve. 
We should also like to know the effect 
of this economy on the desire of the 
Prime Minister to have balanced 
Defence Forces, and the effect on the 
general safety of the country.

Mr. Chairman: While calling upon 
hon. MemJ^rs to speak, I would like 
to request them to strictly confine them­
selves to the time-limit of fifteen 
mmutes. Otherwise it would be diffi­
cult to put through the whole list.

Shri Hanumanthaiya (Mysore); The 
hon. Member who spoke just now made 
the observation that the Budget had a 
good effect on the market. Even when 
the present Finance Minister was 
appointed to the post the business com­
munity was pleased, nay, even elated. 
Therefore, it was but expected that 
the business community would have 
confidence in the present occupant of 
the Treasury Bench. I was rather 
amused to find in the statement of the 
Federation of the Indian Merchants 
Chambers a sentence accusing the pre­
sent Finance Minister for not being

bold and imaginative in his proposals. 
They ought to have known that the 
present Finance Minister is as shy as 
their capital, and being shy they should 
not have expected him to show the 
miexpected qualities of courage and 
imagination. So far as I know, by his 
training and tradition he is a devotee 
of the qualities of steadiness and 
sobriety, and may I say he is very 
honest in his own way? But he has 
done one very bold thing which the 
Chamber of Commerce ought to have 
given him credit for. He has chosen 
for his colleague an ever smiling man, 
one who was a very vociferous Member 
of this House. That ought to  make up 
his deficiency in courage which the 
businessmen in the country accuse him 
of.

Two years ago, in this very month, 
when the then Finance Minister pre- 

’ sented his Budget, he promised an 
economy of Rs. crores. He said 
that in anticipation of the recommenda­
tions of the Committee appointed for 
the purpose he would make provision 
for it. But when the revised budget 
figures were known it was found that 
instead of there being a reduction in 
expenditure by that amount the figures 
had actually gone up by Rs. 4 crores. 
The figure under the head ‘Civil Ad­
ministration’ was Rs. 34 5 crores in 
1948. The then Finance Minister pro­
mised an economy of Rs. 2 5 crores, 
but, as I said, the figures actually went 
up in the revised estimate, by Rs. 4 
crores, to Rs. 38 5 crores. In the next 
year, the Budget estimates under this 
head went up to Rs. 50 crores and this 
year’s Budget estimates have gone up 
to more than Rs. 56* crores. I very 
much wonder why the past Finance 
Mimster was not able to keep up his 
promise. The fault is not personal. 
Many of the shortcomings that we 
accuse the present administration of are 
not personal. As Gandhiji pointed out 
many a. time, the fault is that of the 
system. Once Gandhiji wrote that the 
machinery that the Britishers had set 
up in In ^ a  is so strong in its influence 
over individuals that invariably every­
one who went into it succumbed. That 
is the fate not only of the Finance 
Mimster who made that promise but 
it is the fate of everyone who has gone 
into it including the hon. the Leader 
of the House and the hon. the Home 
Mmister, who (claim to) have inherited 
aU that Gandhiji taught and achieved, 
p ie  talk of economy has not merely 
been in vain, but it has actually been 
defeated as shown by the figures I 
would not have minded it if this in­
crease in expenditure had led to in­
crease in efficiency. The Estimates 
Committee report which has been pub­
lished reflects the feeling of all of us
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in the country- That report has said 
that in the Secretariat files pass from 
kand to hand and the last man, who 
is the underdog, does the work, while 
all the top officers do more or less super­
visory work. The Estimates Committee 
has given us the figures. The staff has 
increased by five times and the expendi­
ture also has increased by about Rs. 22 
crores. Instead of having efficiency to 
that extent, the Estimates Committee 
report says that there has been a de­
crease in efficiency in the Secretariat 
It is a well known fact in human affairs 
that if there are more working persons 
we can get the work done quicker, but 
in the Secretariat the reverse is the 
case. If there are more people em­
ployed, there are more hands to handle 
the files and consequently more time is 
taken. Not only in the interests of 
economy and of saving money, but also 
in the interests of efficiency of the ad­
ministration, it is essential that this 
economy measure has to be taken up 
•eriously by those people who are in 
charge of the administration today. The 
question then arises: How are we to 
deal with the people who are likely 
to be unemployed? The Budget shows 
that we are undertaking numerous capi­
tal works running to the tune of 
Rs. 115 crores. There are factories 
and various other ventures which the 
Government are undertaking in the 
aext few years. Instead of recruiting 
fresh personnel for those undertakings, 
retrenched personnel may be very well 
employed. Instead of doing that, we 
go on increasing the number of hands 
in the Secretariat and at the same 
time recruiting personnel for the new 
undertakings. Therefore, I would make 
an earnest appeal to the present Home 
Minister to take this m atter up very 
wriously, to reduce the expenditure and 
to give employment to those who are 
unemployed, in the new undertakings.

Sir, I would like to tell you a tale 
of woe from the category of States 
from which I happen to hail. All Part 
B States, as is well known, have been 
placed under a kind of control and 
supervision under Article 371 of the 
Constitution. That Article presupposes 
that politically people of Part B States 
are in mental calibre, patriotism and 
political acumen inferior to the people 
of Part A States. I do not suppose that 
the representatives of the people sitting 
here who come from Part A States 
were mainly responsible for this Article. 
The then Deputy Prime Minister for 
•ome reason thought it necessary to 
incorporate that Article. I need not 
go now into the reasons which led him 
to propose that Section and the Con- 
•tituent Assembly to adopt it. (Inter­
ruption). W hatever might have been 
the reasons, it is now time that that

Article should be taken awajr firom
the Constitution. There is in that 
Article a proviso that Parliam ent may 
by law shorten the period, and there 
is also a proviso that a particular State 
can be exempted by the President. By 
one of these two means, it is time that 
this House as well as the Ministry make 
the people of P art B States feel that 
they are quite equal to the people ol 
Part A States.

Secondly, as though intentionally— 
I do hope that there is no intention 
behind it— the representatives of 
Part B States are completely aBsent in 
'the counsels o^ the .Government ol 
India, whether it be the Ministry or it 
be the diplomatic service or it be any 
other field that m atters at the Centre. 
Whether this is equality of opportimity 
which the Constitution envisages, 1 
leave it to the House to Judge.

Thirdly, one more point and I finish. 
There are more than sixty lakhs of peo­
ple in P art C States and for the last 
three years they ligxe been insistently 
asking that they should have opportu­
nity for democratic government in the 
same way as people in P art B or Part A 
States. I do not know for what reason 
they have not been given this oppor­
tunity. Their requirements have been 
constantly neglected. This is not the 
kind of treatm ent that should be meted 
out to anyone in India. As I said, the 
Constitution which we have adopted 
and to which we owe allegiance is 
based upon the fundamental principlet 
of equality and fraternity. Strangely 
enough, 1 am sorry to say, the Con* 
gress M nistry  that now occupies the 
place of power here is denying those 
very principles.

Shri B. R. Bhagat (Bihar); The 
budget of 1951-52, to me it appears, 
represents the barometer of the stresa 
and strain through which the country 
has passed since the war. The main 
theme of the speech of the hon. the 
Finance Minister was that our econo­
my has been kept out of gear through 
the continuous rise in prices and the 
inflationary spiral.

For the past three or four years It 
has been the practice of all the bud­
get speeches to attribute all the evils 
in our economic life to inflation and 
the rising spiral of prices. Economists 
in the countn^ have agreed that one 
of the major ills with which our econo­
my suffers has been inflation and rise 
in prices. But it is now my painful 
duty to point out that no concerted 
effort has been made by Government 
since it came into rx)wer, or since 
independence dawned upon this coun­
try to solve this problem, in the manner
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[Shri B. R. Bhagat]
in which it should have been done. It 
is a failure not only of the measures 
undertaken by the Central Government, 
but also by the State GovernmentSv 
The budgets that have been presented 
in the States also indicate that there 
is a lack of policy in the economic pro­
gramme of the Governments.

It is my painful duty to say that 
in spite of the repeated assurances given 
by the previous Finance Ministers, no 
attem pt has been made to check the 
rise in prices, and they continue to rise. 
The excuse has been given that this 
rise in prices is not peculiar to India, 
but it is a world phenomenon. Gov­
ernments in other countries have been 
able to check the rise in prices—or at 
least have been able to stabilise the 
cost of living. The rise in prices in 
other countries has been coupled with 
increase in production and an expan­
sion in the economic activities of the 
country and hence, to a very great 
extent the rise in prices was mitigated 
by an expansionist phase in their 
economy. But in our country inflation 
and rise in prices have been in co­
existence with a restrictive form of 
economy. There has been a rise in 
prices; but according to economic prin­
ciples along with rise in prices there 
should be an increase in production. 
But here with the rise in prices the 
entire economy has been put out of 
gear. Our production has fallen; capi­
tal has become shy; and every sphere 
of our economic life has been affected. 
This is a phenomenon which is pe­
culiar to our country. In other coun­
tries with rise in prices, production 
goes up, leading to expansion of econo­
mic life. But here, with rise in prices 
production has gone down. This is 
really a peculiar feature.

Government found that since 1947 
there has been no capital formation. 
It drew up plans, in the Centre as well 
as in the States, of rehabilitation and 
reconstruction to the tune of Rs. 3,000 
crores. But it found that the capital 
m arket would not just respond to the 
needs of the reconstruction programme. 
Government, therefore, came to the 
conclusion that more tax relief should 
be given to the higher income groups, 
so that they may make savings with a 
view to make investments. But the 
Finance Minister’s statement and the 
programme that he has laid before us, 
shows that the expert at ions of Shri 
Shanmukham C h e t ty  and Dr. Matthai 
have been belied. The failure of capi­
tal to respond has been one of the 
key-notes of the financial policy of Gov­
ernment during the last two or three 
years. The previous Finance Ministers, 
Shri Shanmukham Chetty and Dr.

Matthai framed their Budgets on the 
La^is that adequate relief should be 
given to the higher income groups. Now 
Mr. Deshmukh has based his Bud­
get on the assumption that every poor 
man should contribute for the sake of 
the country. He cited the example of 
a farm er who sent him Rs. 5 as his 
contribution. May I humbly ask him 
w hether the nation is really in a posi­
tion to bear £iny more taxation?

The capacity of a nation to make 
sacrifices, depends not upon economic 
factors alone, but on psychological and 
other factors too. In an expansionist 
economy when production is going up 
the nation is capable of bearing more 
and more of taxation. We have 
examples of this in the United States 
of America and the United Kingdom. 
We are all familiar with the policy of Sir 
Stafford Cripps, whose policy was based 
upon a high level of taxation combined 
with strict austerity measures. But 
he was able to show increased produc­
tion and exports, and expansion in the 
economic life of the whole country. 
Therefore the nation bore the high 
taxation very cheerfully. Similar was 
the case in the U.S.A. But in our coun­
try  the entire production level has gone 
down. Those who know the state of 
agricultural economy of this country 
will bear with me that at present India 
is facing a grave crisis. The crisis is 
not so much nature-made; as it is made 
by lack of any coherent policy on the 
part of Government.

In order to meet the 10 per cent, de­
ficit a Grow More Food campaign was 
evolved. Later the entire food produc­
tion was put on a war footing by a 
declaration by the Prime Minister. 
Now we have an integrated programme 
of agricultural production. But our 
experience shows that every reorienta­
tion of the food production programme 
proved a greater failure and landed us 
into a greater crisis.

Industrial production this year has 
received a set-back by about 10 per 
cent. In major industries like jute, cot­
ton and sugar we have not been able 
to keep up to the targets. This is 
partly due to our relations witii 
Pakistan and the shortage of raw 
materials.

In the case of strategic raw materials, 
other countries are stock-piling. We 
have certain strategic raw  m aterials 
like monazite. Our bargaining capa- 
citj'  ̂ ns would appear from the balance 
of payment and other factors is not 
weak. Our balance of payment posi­
tion is fortunately good for us. We 
can bargain to our advantage and have 
all those raw materials. But our ex­
perience is that Government lacks •
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coherent programme and cp-ordinated 
action, and that is why we are losing 
in the “battle of wits” not only with 
Pakistan but with other countries, ' 
whether it is a big item or a small one. 
So our ills are not due to the fact 
that our economy has at present reach­
ed a stage of crisis but because we 
lack a coherent programme and co­
ordinated action.

Dr. Deshmnkh (Madhya P radesh ): 
Administrative wisdom has reached 
the crisis.

Mr. Chairman: Let not hon. Mem­
bers be interrupted. When they get 
their chance, they will make their 
statements.

Dr. Deshmukh: There is very little 
chance, Madam.

Shri B. R. Bhagat: I look at the 
budget proposals from two points of 
view. One is from the point of view 
of a financier, looking only at the re­
ceipts and expenditure. From that 
point of view I must congratulate the 
hon. the Finance Minister for not only 
presenting a very straightforward bud­
get, in the forthright and honest man­
ner but also clearing a good deal of 
“muddled thinking” from the world of 
Governmental finance to which Mr. 
Goenka referred in his speech while 
initiating the discussion. I am sure 
that much of the muddled thinking 
that is present in our economic set-up 
today will be cleared as a result of 
his budget.

But as regards the taxation proposals 
he said that the taxation has been 
widely and equitably distributed among 
all classes. I would like to say only 
one thing. Whatever justification he 
has given for widely and equitably dis­
tributing the taxes, it is only nominal. 
This will become clear if we see it in 
the background of tax-relief in succes­
sive years afforded to the industrialists 
and increase in railway fares. We find 
that not only has taxation been uneven 
as between direct and indirect taxes, 
but even in respect of its incidence it 
has been uneven. This is because sixty 
per cent, of the taxes are indirect. I 
therefore wish to say that the justifica­
tion of distributing the taxation burden 
widely and in an equitable manner is 
nominal and not a real one.

I have to say something about the 
surcharge of five per cent, on income- 
tax. This is a flat rate. I would hum­
bly make a suggestion to the hon. the 
Finance Minister that this flat rate 
surcharge should be graduated in a 
piy>gressive manner. The unfortunate 
feature today is that we have given a

go-by to all progressive lorms of taxa­
tion in our country. We have not dis­
tributed it equitably and we have not 
given tax-relief graduated on the 
basis of family-units, and other such 
considerations. Indeed we have given 
a complete go-by to all progressive 
forms of taxation.

In respect of imposition of surcharge 
on imports I have to make a suggestion 
that certain articles of universal con­
sumption such as kerosene and other 
such things should be excluded, be­
cause it will not only be in f la t io n ^  
in character but will also tell ui)on the 
poor man too much.

Before I finish I have to say one 
last sentence, and that is as regards 
the philosophy of budget. The budget 
is an excellent financial statement, but 
is a failure as a philosophy of economic 
progress because the Government have 
lacked a coherent and co-ordinated pro­
gramme. I would request the Finance 
Minister that he must view the whole 
economic development of the country 
in the context of not only of greater 
social well-being but higher produc­
tion and more equitable distribution 
of the national income.

Mr. Chairman: Mr. Damodara
Menon.

Some ^on . Members: It is already 
time for Lunch.

Mr. Chairman: Let him start.
Shri Damodara Menon (Travancore- 

Cochin): I am thankful to you for 
giving me this opportunity and leaving 
me in possession of the House. I shall 
resume my speech after Lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock,

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[P an dit  T h ak ur  D as  B h arg ava  in the 
Chair]

Shri Damodara Menon: The Bud­
get proposals have been subjected to 
such severe criticism in the House that 
one feels rather hesitant and a little 
difPdent to strike a different note. But 
I confess that when I first heard the 
Budget speech of the hon. Finance 
Minister, I had a feeling of satisfaction 
and that feeling has persisted in spite 
of the wide variety of criticism that 
has been ventilated in the House. I 
think, Sir, the hon. Finance Minister 
deserves praise for careful budgeting 
at a time of acute economic distress. 
Having said this, I must also point out 
that the Budget taken as a whole it
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‘conservative’ in its outlook and scope. 
Let me explain my meaning. I use 
the word ‘conservative’ not in its re­
actionary sense. ‘Conservatism’ is re­
actionary when it stands against all 
progress and attempts to maintain 
status quo in circumstances that call 
lo r  change. The Budget proposals of 
the  hon. Finance Minister are intended 
to strengthen and to stabilize our 
flrances at a time when unprecedented 
economic difficulties are facing us. but 
•conservatism has its drawbacks too. 
We are passing through a period of 
revolution. There are such periods in 
the history of a  nation when gigantic 
forces are released which move towards 
making changes. Our country has 
just achieved political revolution and 
we are on the threshold of an economic 
revolution and a social revolution of 
an equally gigantic nature. The ques­
tion we have to answer today is: 
Have we the strength and the determi­
nation to achieve this economic revolu­
tion? Now, if we are hesitant, if we 
•do not go forward, if we do not mobi­
lize the resources of the nation, both 
natural and human, we would be fail­
ing to respond to that historic call that 
has come to us. My doubt is whether 
Ihe conservative financial policy that 
is shaping the Budget proposals would 
really help us in this revolutionary 
inarch. It was, therefore, §ir, that I 
vaid that the Budget was conservative 
In its scope. Acharya Kripalani made 
41 feeling reference the other day to 
Ihe frustration that exists in the coun­
try . Of course, we have to get out of 
that frustration. I have my doubts 
whether the Budget proposals will help 
H8 to get rid of that feeling of frustra-

Now, let me explain this general 
•statement by examining one or two 
specific points. I will take our achieve­
ments in the price front. Now, Sir, 
th e  price level is in a sense very, very 
«igniflcant. It reflects many of the 
•economic problems that face us today. 
TTie price level will indicate to some 
extent the supply position of essential 
commodities, the living condition of 
the people, the capacity of the nation 
to bear further tax burdens. Also it 
will show us whether there is saving in 
the  different income groups of the 
-country which would help towards for­
mation of capital. The Finance Minis­
ter has stated that in spite of our test efTorts the prices of commodities 
are going up. If I remember aright, 
the index number stands today at 412. 
Now, how v e  you going to solve this 
problem? If we do not solve it, many 
-of the dire economic ills that have pre­
ceded unhappy revolutions will over­
take us. Therefore, Sir, we have to

examine this question carefully. It ii 
true that the Government have made 
great efforts to control prices and I 
do not want to minimize those efforts; 
we have passed stringent rules and 
laws here and tried to control prices, 
but the fact remains that our attempts 
have not proved very much successful 
I would therefore suggest a more re­
volutionary approach to this problem. 
My suggestion is this. We must now 
think in terms of taking over the entire 
machinery of distribution from the 
merchants. We have tried to induce 
these good merchants to follow certain 
standards. But hoarding, profiteering 
and black-marketing and all those other 
evils are persisting, Why do we not 
try  a revolutionary change? I know, 
Sir, there are people in this House and 
outside who look askance at sugges­
tions like these. They would say that 
the normal trade channels must be 
allowed to continue. Then there is 
the spacious plea that our adrtiinistra- 
tive machinery is not capablfe of hand­
ling such a huge task. I believe that 
this plea is not quite correct. It is the 
result of indolence. It must be pos­
sible for us to evolve sufficient strength 
and capacity and efficiency in our ad­
ministrative machinery to tackle this 
big problem of taking over the distri­
butive system of our coimtry. In an 
indirect way it will also solve another 
problem. The hon. Finance Minister 
has been saying that capital is shy. 
If our merchants who are sinking all 
their money in trade with a view to 
get easy and huge profits, fina that they 
have no such avenues open, they 
should be forced to sink their capital 
in more productive enterprises and 
probably also to put them in Govern­
ment loans. Looking at the problem in 
that way also, I would suggest that the 
Government must think in terms at 
taking over the entire machinery ol 
distribution of commodities essential 
for the life of the nation.

I want now to refer to the adminis­
trative machinery itself. It is abso­
lutely necessary, and many hon. Mem­
bers have also pointed that out, that 
we m ust prune our administrative 
machinery to make it capable of under­
taking the task of rebuilding this 
nation according to the dreams we 
h a v e ' cherished so long. That is a 
painful task. Perhaps, a lot of ruth­
lessness will have to be shown in that 
task. My hon, friend, Mr. Mirza, who 
made a thought-provoking speech 
yesterday, addressed himself to this 
question and said that retrenchment 
on a large scale in the administrative 
services would not be good at this 
time. I agree to some extent with that 
view. If we are not able to provide
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alternative employment to the men 
we retrench, it will be bad. Also, as 
ke .said, the security of service which 
Is implied in Government service 
should also not be shaken. But, all 
the same, we do not want such an 
inflated administrative service. The 
E stm ates Committee has pointed out 
in its report that an Assistant in the 
Secretariat has only to attend to about 
five receipts per day. That is a very, 
very poor quantity of work. These 
gentlemen seem to be enjoying a good 
holiday. I do not want to refer to the 
superior services; they may also be 
taking things quite easy in this coun­
try. A holiday mood is quite good, but 
not in the Secretariat and in the 
administrative services. George Ber­
nard Shaw once defined Hell as a 
place of perpetual holiday. Let us not 
in a small measure convert our 
administrative service into a place like 
Hell. It must be possible for us to 
prune our administrative services.

In saying this, I must also refer to 
another point. We are expecting the 
report of the Planning Commission 
soon and we will be called upon to 
implement that report as best as we 
may. Not only the Central Govern- 
n en t, but also the State Governments 
will have to be organised for the task 
of implementing the report of the 
Planning Commission. It is a weU 
known fact that our own provinces— 
they are not provinces now, they are 
called* States—are not distributed on 
any scientific basis. The Congress has 
been claiming for a long time that 
these provinces should be distributed 
on a more rational basis. My faron. 
friend Mr. Hanumanthaiya referred to 
the position of these States. There 
are P art A, P a rt B and P art C States, 
Centrally administered areas. All 
these things must be levelled up and 
we must have only certain units in 
this country which will be econo­
mically capable of carrying on the 
work of re-building India. I do not 
want to offend the hon. Members 
from U P . But, looking at the map of 
India, I have always felt that this 
huge leviathan-like province crawling 
«ver a large portion of North India 
is too huge administratively to do any­
thing effectively. It must be possible 
for us to divide that as a prelude, I 
should say, to the great task. Let us 
have more economic, healthy, viable 
units in this country, which will be 
capable of implementing the recom­
mendations of the Planning Commis­
sion.

Sir, I do not want to take more of 
the time of the House. -
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m (Parliament) ^
i M d  (Cabinet) ^  

f t m  % 

(Defeatism) ^TRt

^  I W  ^  ^  f  ftp ^

^  la v m ,  ITT ^  ^  ̂  ̂  ^ r m r  ?
^  TO ^  ^

¥5 >nv*ft ^ w n w

w  ?  % ^ r m  7 m
^  (population)

t̂iruT (transfer) ^  i w w

^  TRTT̂  % #HTW
^ I 3nrr ^  ^  r̂nrt ^

^  #

^  ^  ^
arr^ jf ^  ^

«?t, ¥T^T ^
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^  ^  fTTW ^

5 ^  ^  ^fTT^
iprr^ ^  i i f k  ^  

?ft i jf t  ^  ^  t  Pp ^  ^

vm4Rr (finances) (colla­
pse) ^  ’T̂’f ĉTf I 

T̂T̂ R % ^  ^
^ ^  (votes) %

(Congress) %̂ '̂ ptRt 
1ft# % ^  »R aftr *̂TRt
*T̂ *i Hc %

^  q̂ T̂RV t  I ^  
^ 3TT̂ «r? p̂TFT ^  *̂11 {t 

^ r  STRH

^rnrr ^  #  am ft’ife

«TT 3ftr l[5ET ^  3Tf ^  3ft?: %

m p (  ^  t |  f  I ^

#  ^  f ,  ^  3tr

(Ministry of 
External Affaiis) ^  ^

(Ministry of States) 
^  (Minis­

try of Home Affairs) ^
^  ^  W ^'t (Ministry of
Railways) ^  r̂r sftr 
5ft f  ^  aft ^  g?r #‘ r̂ M t
% TPT f  TT ft> ^  ^

?T I iff. t»
WRnt ft^t f , prft T̂fTTfff # >ft 
r̂̂ fir̂ TT ^  f  I 3R ^

(fertili­
zer) ^  TO artr ^  ^  ^  *̂nft ̂ r 4- 

^  ^  t  ^  ^  ^  ^  
iRTRT xJlVd »T̂  I W  ̂3T  ̂̂

W¥ % ^ T  ?  PP ^
^  ^  ^  ^  (votes)
^  ^  ^  3TT7

^  <TR ^ I 9TFT
^  ^ I STR" 3np?T̂
fkPTFj t  ^  I ^ \ f r m  ^

f t  I ^Ptfw ^  TOlf % ^  ^  
tfl'Jtf ^

r̂ft af^wg* (alliance)
^  I fiRft !T 5fT̂  ft? 3T̂ fT̂
% T̂PT 5 ^

^  % ^«T T ^ , 5 ^
‘T>\4i I tii^«( #

#  ^fT fir »TI5̂ , 

*T^RHr ^  #  1 ^  ftiWTT t ,

TT ,̂ (inde­
pendent line) ^
^HR ^  ^
^  *T^ fip ^  cTX9) w€i^

^  WT ^  ?Rt^ ^  I
^  ^  ^  aftr »TR % ^  f? ?

TPRTT fOTT I aftr snft «PIH?t3w
(Commonwealth • Con­

ference) 3n̂  # ^  ^  ftr OT 
TT ^  #̂ TT 5 n ^  f tf ro iT

(Prime Minister) ^
55t ^  3T̂ fc*t?I

% T̂HT) ^  T f ft» ^
T̂tf̂ T ^ J i  ^ «Tcfĥ «T

(the 38th Parallel) % 3TR ^  
iPT 3ftr ^ ^

T^ f*? ^  f̂ RT ^
3TT ^  It 3ftr f̂hfm ^  ^ jr i  ? ^  
't>’l ^  V T  •t> \ ^

f ^  fqjT ^  ^o x^o  afto (U.N.O.) 
^ 3JR ^  arf̂ TVR I I ^  ^
5pn 5T#rr pTT ? ^tfw ^  3rr̂  
ff̂ PTT ^  v5̂ rf ^t^ I ^  ^€i| 
^  3^  ̂3Rc  ̂It, 3(T̂  f̂ rfiPFEX
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% \ ^  ^  ^  ^  
^  I  % 3TPt ^

^  0

ĵpETTT I 4^TRy W ^
? #qT«y ^  ^ r r ^  ^n r̂ ^rror 

^  3Ti  ̂ aft?: ^  ?:r5̂ T ^  x m  a fk

^  t o

^  q r  ^
>ft ^R5^ ^  fif? ^TTT̂  ^<.+K

^  %7fT W  ^  3fk

^  ' T ^ f ^  ^  ^
$■ I ^ TT^  # ^

f̂ ^TT ? 3 fk

(aeutral) tI srt
^  *̂T5T ^  3 rn ^  ^

^   ̂ ft̂ TRRT ^ (demo­
cratic) ii\TK TT̂ =̂ ŷRT i  ?ft 
?rt!ft % 'TO ^  ^ftx ^
5? a r m  # , 5 ^  | t  n f  I f*T  %

^  f t » ^ , 5 ^
f*t>4 i^dn *T

(democracy) 3TT |  aftr 
^ m 5 * T R T  ^ W T T ^ T i ^

^  t ^ T R K  ?  ^  ^
ft;^, tT ^  (Police Actioa)
^  ^  ^T?TT ̂  qr, ^

^  TO ^  ^  ^
5ppT I ̂ H i O  ^  rn P itc O
% ^  ^  I
^ •« r< ̂ TT^ ^  f r o  ^  ^

(Sei’vices)
afhc

ftn n , ^  ^  r< c r rf^

t  3ik 3ir5r TO ^

fPTT̂ «ft TN̂ nm̂ l̂4 % |PT f  
I  3ftr f r o  ^  3TRT f^TPT
aflx TO % ^>R ^  ^

3PR TO q r  >ft ^

^  ^  t  f W V  ^
ITHT VTHTT ftl» M«ifw '̂
(Public) ^^t^afrc
«r?Rfe t ,  ?ft ^  ^

^  t  ^  ?yWf ^
^ 1

P?)T 3TN T te  %

(Posts and Telegraphs 
Department) i sn  ̂qrW
^  ^  ^2TT  ̂ T t^  arrPfi^R

(Post Offices) ^  ftT I gftr i ^ t m
'mH' f̂ RT Vŵi ^

3fk n̂̂ f̂ T%wr (Ministry
of Communications)  ̂ w  
^  f c r  ^
«TT ^ r r f ^  ^  #3 R  ^  5r5p^

^  f w  11 w  M tt

% ^  f^^TPT
% v 4 ^ t M  % ^  ^  3 fk
>T ̂  ^  •q^FiT spt ^rr?j ^  %

52TR ^  ^>TT I

?ecr ^  ^IT^
3TTq- I ^

^  ^T r w  5EÎ  

^ n f t w | i  T F 5 r ^ # ‘ 3nft ?nr 

^  rnfH^g'd  ^Tr I ,  2Tf 5^
^  ^  ^  p  «ft #TT5y-

F rm t srrt^rc ^  ^  ^

^  t |  f  I 
3 R ^  5raK Rr^ ^  STR 5 ^  

f , TO % f^TT 5T ^ ^  ^  

«i«rr<d »T^ t j  ^  t  ^  ^
^  ^
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^  ^  ^ fT 5 ( ^rr

^  3tm I

ftfpRsft (Defeac© 
Miaistry) % I *T5t
fiRT «»r % 3Trtf (Army),#<t 
(N avy), (Air) ^
•ft lh ^  ^  ri*ion ftrm  ̂ *(1< Pi>a«fl 

r«r«'«w (diBcipliae) ’iir «IT 
t ,  TO ¥T ar;?i5iT arrr 5nft « n r  

t  ^ fiw ft ^
aft 'iSNt atw < lr ^  fii< > «ii(i | f ,

% S(rt ^  31W ?*IT«5 I %PpT 

fSISRf >15 5  ^  ^*5<
TO *Ft 1 *15

•ioi'ni 5 ^  5Tt
s r ff , ^  w p  Tt-J 

m  tiTTt^ t .  ^  ^  ^  ^  
^  <FT ^  f  I

Tfsqif t  aftr ^  amn
I  f3p III ^  r r  ^

^  ^  a f tr  a iw  a p rft

irfVt T i lift I sftr w*i
t^iPR «F>f T V ^  t  TO ^
1ft I

?n? ^  HiPiwO (Food 
Minietry) % *nr vt afTT i 
«I5 ift »ftr̂ 5T̂ !>̂  (Grow More 
Food ) %  ̂ «ft
1 HRI Jrar? *j,»'j(I ^  fiir * 15  

^  (farce) 1 1 #  ^  PtlR % armi 
|[ I Pto  ̂ '(IT, d HfNf ^ prr^
fii^rt <i î>i< firfjRst

«TOT «ft swt %  sftr <!» 
P rfn w i ?TOT 3 t ^  s n r m  fir? 

^ ’TORf TtftRT >ft ftj 5!Wf % m

>!?«r aftr a W f ^  grrr aftr
(Centre) ^ >ft ^^ffr 

TO ^  5RJ eft 5T^, 3 f^

% ^  ?r^f ^irrft ^  3ftt 5 f^
^  «T«TT ft? f J T d  ^

^  ?ftjT »i?«yf H pRTT ^

^nrnr^r ^  «TPrr, f t  j s
^  ^  <%5T

(scale) <R 5>ff «nf I "wr 
^  ftr ^  jRTR ^  
itw  (hoax) ^  ^  ^  
t  ? 5»rrt ^  w t?r ?t » r f ^  ^  
ft!T  ^ 5 T  ^  3TT̂  ?n% 5 aftr
WTT t  ft; ^  ^  ^

^  a fk  ftjT TO TT <n

I sftT Ir ^  ?nT>T
anift fR f n f  ^  T f t ,  ?ft T O
^  ^  srM k JIT &
^  5!Ii-̂  ̂  % ftren  ̂ ^
t , ^N- ^

TOWr y=RSNt SÎ TIf ^
?r wt»i *rrfl ^ih ^  11% gftr

^  TO ^
f w  aftr ajTft srjsr Jsft^

^  I ??I ?R5 TO
ĴiT<i ĈT (food) ^  fir |^ (S itu a -

tioQ) 3ISI % TOl̂  Vt fsr ?FCT ?  
^  % Pt><iii #  »R? ^  I  i

pRt 3 (^  ^  ^  *pn^

t ,  q f t -

ft«l% ^ afiT Wl ^  R̂Scfi «n, ii| 
t  *Fi ^  ii«nr
(full-fledged Budget) f,
%fipl % 3R5Î  ^7T fll ^  «ft

<T 1 # 3n»T & P̂fJiT'srr̂  
f  5r |inft ?iT^T 5ĵ f a
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3nf ^  ^  ^  ^

w fftr =^1 arrr ?T ^

1̂  ^  ^rrf^^v

^  ^  ^  ^  ^ d a l  t» ^

?Rr̂ n» TO ^ ' T T T C  (Pur­
chasing Power) ?T|f i

o #  3ftr »i^T?r ^  ^

f ¥  TO  Vtftrar ^  pfnETFT
•l̂ *lV vfl^H ^  wIV̂ 'l

ft^IT  ^  ^TT 5 ^  ^  ^
« r T t ^  ^  k
ftr^yps ^  f f  ^ft, ?ft TO
^  ^*n'<i< I ^  ^  ?ft
TO iT3ftf̂ T̂  fer Zamindari
Abolition Bill) #

'WlfV ^  ^

fcl^^ <J|IH) ^  55T

(tiller of the land) ^
v ife v  ^  ^  ^  ift ^ftr ^

(Bucoesaful) ^  ^  
fR<rr «ftr »r «r^r ft #*tr
^  w a i  I

(capitalist class)
^PT f  TO ^  fp* ^  ^  )

ft? arrsR̂  irr ?ft ^  i ^  m?*fTO 
(b)ack marketing) ?T WIT w  

(tax evasion) 
^  t ,  s fk  ^  ^  Wf[ TOTPft 

f f  ^  rnR (income-
tax evasion) % f?r?yftr̂  ^  ^  ^  
t̂ cRt ^  ^  ^  *ft »it I €ft 
TO ^  & g t

f e  BTfsr ^  »f 51^ ^5

3TPTT ^ P T  ^  C
•flx ^  ^  TO % *r|f
tft Sw ̂ nft^ (Income-Tax

Comission) ^  ?ft 'TT̂tt̂ s^  (per­
manently) (Plan­
ning Commission) ark f ^

fe îdHd (Government 
Department) ^  otht 

^
9ttK m

1%TO I arrr ^  9 ^  q jr -
%fro ^

RW ftf̂ TT f^flT  ^  ^  ^
TO ^  ^  ^tftRT *ft
9t\t  ?oo,  ^0 0  in r -

^fror (black marketeers) ^  ^
f̂if̂ TT, ^  *MVh1

I

«r
=#1  ̂ 3TO ^TO (Indian 

Chameer of Commerce) jt sttt 
^  3ftr ftrfR

^  ^  ^  ^  ^?rrf irr
f̂ fTT % 3T9WRM 3Tk WX ^
^  3ra^ ^  ^ % fPT ^
f  T O ^  ^  ^  ^  ^
^ e t  \ ^  ^  ^  ^
I '^ r R p f f  jf a rr ir r^ t^ O T T f

^  5*nrt ^»nfit ^  aftr t o  %
^  ^ppprn : f",

(Welfare
State), TOFT ^  ^RT RIJ ^  ^  

iR s m rq f lf  f t  ^  t  aftr 

f o r  & ^HKI T̂T̂  5T^ ^  ^  C
ft?

P̂T f  I eft ̂  ?FP ^  4̂t»r ^  Stv 
^  '̂TRft sftxftî EnnT

^  îftTOT t ,  TO ^
errar 3ftr r̂ t̂t

^  #tf ̂  afh: ^  ^  ^
3RT ^  ^  «ft ^TO €
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3 1 ^ # ^  5i?rT< 

frrf5f ^  jTf ^

f j r d  5T^5 Tf snrr f>Tf^ <T5r

f < 5 ^  t '

^  ?r»?r f  5fr 7 ?  ^  ^
Ppirr | ,  i t  If ftf<Tf I  a f k  

4  ^J irrre  ^ r  [f i _

(English translation of the above 
speech.)

Shrl A. P. Slnha (B ihar): Sir. the 
Budget presented in the House this 
year cannot bs described to be an 
ideal one, not because it contains 
shortcomings to which we have any 
strong objections, but for the fact 
that it falls very much short of the 
principles for which the Congress and 
the present Nehru Government are 
committed to the country. Personally 
speaking, however, I am confronted 
with the issue as to what different 
features could an alternate Budget 
contain in the present context of the 
situation. I feel much embarrassed, 
particularly on Saturday last, to hear 
some of our foremost leaders speak­
ing here in a vein which was very 
likely to spread defeatism ra ther than 
raising the morale of the country or 
the Parliam ent or that of our Cabinet 
in any way. Do they hold that by 
making mere lofty observations here, 
the Budget could be turned into a 
wholesomely sound one or were their 
speeches intended to do some good to 
the country? Among these speakers 
were included some hon. Members 
who on the occasion of the last Budget, 
when Hindu-Muslim issue in  Bengal 
was a burning topic of the day, had 
placed a demand before the Govern­
ment to undertake a complete ex­
change or transfer of population 
requiring thereby the Muslims from 
West Bengal to go over to the Pakistani 
part of Bengal while Hindus from that 
part to come over to West Bengal. 
Both Acharya Kripalani and Dr. 
Mookerjee had supported that 
demand, the latter being much more 
vehement. Had that demand been 
conceded then and the Nehru Govern­
ment by a slip of error agreed to the 
proposal, I can positively say 
that the Budget now presented by 
hon. Shri Deshmukh would have been 
much more worse. I can rather 
visualize a greater catastrophe be­
falling us viz., a total collapse of our 
finances. Anyway I certainly feel 
embarrassed to hear such speeches

from gentlemen one of whom has lost 
the Congress Presidential Election 
only by a narrow  margin of few votes 
while the other has been a Cabinet 
Minister only a few months before. 
I t is after many centuries that such 
a vast region is being administered by 
Nehru Government as a single unified 
country. The present Government of 
the coimtry has the blessings of 
Mahatma Gandhi and is being run by 
Shri Nehru on behalf of the Congress. 
L (^k to the achievements of any 
Ministry of this Government you like— 
be it the Ministry of External Affairs 
or of States, Home Affairs or that of 
Railways or any other Ministry, we 
have reasons to feel truly proud of 
them. To err is human and so is the 
case with our Government. Mistakes 
also have, no doubt, been made by our 
various Ministries. But it would be 
unfair to belittle their big achieve­
ments just by tactics like styling 
‘Sindri’ as *Sundri’ or by using some 
jeering phrase for ‘fertilizers’. I 
therefore, put it to these prominent 
leaders whether they could claim to 
be truthful and honest in the light 
of such utterances at the time of going 
in for the votes a few months hence. 
Just take any instance say to begin 
with that of the Ministry of External 
Affairs. Just after the breakout of 
war in Korea, many hon. Members in 
this very House had come forward 
suggesting a triangular alliance bet­
ween Moscow, Peking and New Delhi. 
Someone had pleaded in favour of our 
joining hands with America and had 
expressed the view that it was im­
perative to align ourselves with one 
bloc or the other. But Nehru and his 
Government had then said a firm ‘No*, 
because they remembered what 
Mahatma Gandhi had taught us—that 
Bharat will always adopt an indepen­
dent line in her dealings and will not 
think of dependence on others. Neither 
are we so strong that our alliance 
with any particular side may be 
counted for definite results. Why then 
deter from treading a straight and 
righteous path? They had, therefore, 
preferred to adopt that straight and 
honest course. Also you may have 
read of the independent line taken by 
our Prime Minister in the recent 
Commonwealth Conference. In no mis­
taken terms he has continuously been 
telling America that they were com­
m itting a m istake by crossing the 
38th Parallel and also pointing out to 
China the mistake in their approach 
to solve the Tibetan issue and in 
infringing the borders of that country. 
For the part the Government have 
played in the Korean conflict; con­
ceding at the same time their unequi­
vocal right of admission into UJJ.O.
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We ought to be thankful to the Nehru 
Government. WJial was the result? 
B ut for this policy, the Korean conflict 
would have been converted into a 
m ajor World War. Our Prime Minis­
ter by exerting his influence has 

succeeded in localizing that conflict. 
Js not this single achievement of our 
Cabinet such as to make everyone of 
-US bow our head in appreciation of 
/the work they are doing? Take there­
after another achievement of this 
very Ministry. What has happened in 
J^epal? The king of that country 
sought asylum here and a regular w ar 
took place between the Rana regime 
*and the Nepalese Congress. At that 
time many people had proposed to the 
■Government to send in their armies and 
thus save the public there from suffer­
ing death and chaos in that manner. 
What poUcy did Nehru adopt? He 
maintained absolute neutrality so far 
th e  warfare going on between the 
Nepal Government’s and the Nepalese 
Congress forces was concerned. And 
when ultim ately both the warring 
parties had realized the desirability 
o f compromise and of running the 
administration on democratic princi­

ples, they approached Nehru to help 
in effecting a m utual compromise, 
■which was done. We did not interfere 
dn the least, yet democracy is ushering 
in  that great country and our friendly 
relations with them are being streng­
thened further still. I can positively 
say  that in Nepal we have accomplish­
ed  our task even more gracefully than 
the police action we were forced to 
take  in the case of Hyderabad. 
Similarly just tu rn  to the achieve­
ments of the Ministry of Home Affairs. 
The way our late Sardar Patel had 
organised and administered the Central 
Services is now a common knowledge 
and today the reins of that Ministry 
a re  in the able hands of hon. Shri 
Rajagopalachari who is handling the 
Ministry and its work quite admir­
ably. It is a different thing if, even 
despite that, 'one may choose to 
criticize its work, yet to make public 
feel as if they are being ruined and 
thus embarrass the Government un­
necessarily does worry me to note 
this embarrassment of those charged 
with its task.

Take next the Posts and Telegraphs 
Department. Now there is a far larger 
number of post offices working in the 
rural areas and the work of Tele­
graph Section is being run in a very 
commendable and efficient manner. 
The Ministry of Communications have 
made excellent arrangements in res­
pect of carrying mails and passenger 
^  running day and night air services. 
The Minist]^ will, however, do well 
■to pay particular attention to arrange­
ments in respect of accommodation 
363 P.S.

and provision of foodgrains for the  
staff working under them.

Come now to the Ministry of States. 
The achievements of the late Sardar 
in this Ministry are sufficiently known 
to all. In Rajasthan, hawever, there is 
no Ministry functioning at present but 
it is a m atter of pleasure to know th a t 
hon. Shri Gopalaswami Ayyangar is 
going to set up a Ministry there very 
shortly. Capt A. P. Singh may feel 
pessimist today about the non-exist­
ence of any Ministry in Vindhya P ra ­
desh, yet I may hope and it will not 
be a surprise to me if in very near 
future a Ministry is formed there also.

Turn next to the achievements of the 
Ministry of Defence. The three Service 
wings viz.. Army, Navy and Air Force 
have been re-organised in an excellent 
manner and there is commendable 
discipline prevailing amongst them. 
Just think and compare this fact 
against the recent arrests of hi|^i 
m ilitary officers made in Pakistan. 
But the real difficulty is that, because 
of m any years of slavery we are un­
able to know our own qualities and 
on the other hand we display our 
shortcomings even though very m iaor 
very prominently. This is a great 
difficulty with us and I can only hope 
that gradually we shall succeed in 
rooting out this complex from amongst 
us. Only then we shall be able to see 
our good qualities and have a true  
estimate of our strength as also feel 
our shortcomings, if there be any.

Similarly just take into considera 
tion the achievements of the Ministry 
of Food. Shri Syama Prasad Mooker- 
jee has described the ‘Grow More 
Food’ as a mere ‘farce’. I come &om 
Bihar and I can say that our Chief 
Minister Shri Krishna Sinha and the 
Food Minister Dr. Anugraha Narayan 
Sinha exerted their utmost to see 
that people obtain grains and no life 
is lost on that account, and though 
the Centre’s help to us was not what 
it should have been, yet they did help 
us within the means at their disposaL 
The result is that the original fear 
that death will take a heavy toll be­
cause of starvation and non-availability 
of grain, has been falsified and a g reat 
tragedy has been averted. It is possible 
that some starvation deaths have taken 
place, but they have certainly been 
on a much restricted scale. One faOa 
to see why everything appears to be a 
mere hoax to hon. Dr. Syama Prasad  
Mookerjee. Our State is again likrfy  
to be confronted with a grave situation 
after a month or two and I feel con­
fident that the State Government in 
co-operation with the Centre will once 
again overcome it; More than the  
State Government or tlrat of \ th f t
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Centre, the 'cred it for keeping this 
calamity at bay till now goes to the 
kisans of the State who meanwhile 
had taken recourse to the g row th . oi 
other crops such as sweet p o ta tu ^  
whereby people could save themselves 
from the clutches of death. They did 
tins all on their own and not at any­
body’s instance and thus saved their 
own lives as also of innumerable 
others. In this way the kisan of our 
S tate contributed most to solve the 
situation arising out of acute food 
position.

Now as for the Budget, I have sub­
m itted that nothing better could have 
been done in the present context of 
situation. It is true that the Budget 
is not a full fledged Congress Budget,

. yet we could hardly have done better. 
I  want to point out that at the time 
our various State Governments and 
the Central Government had assumed 
power, we had made efforts to reform 
the land system. We did so with the 
beUef that Ull the land is owned by 
its tiller and he has full access over 
all its produce, his general purchasing 
power can never be raised. In Bihar 
UJP. and Madras we made efforts to re­
store the ownership of land to its 
tiller, but it has just been reported 
that the petition of Bihar Zamindars 
preferred against the Government in 
Patna High Court has been granted. 
I t  has necessitated to incorporate an 
amendment to that effect in the Bihar 
Zamindari Abolition Bill, because till 
ownership of land is not vested in the 
tiller of the soil, no 'Grow More Food* 
can ever be expected to be successful 
and nor can there be any hope for the 
presentation of a better Budget. Our 
capitalist class is presenting us an­
other major difficulties. These days 
they are busy earning money 
in the black m arket or they 
try  to hoard it through tax 
evasion. I felt embarrassed to hear 
such lengthy and protracted speeches 
in connection with the evasion of In­
come Tax. I am one of those who in 
the present conditions when our capi­
talists look to their own selfish ends 
alone and have no S3rmpathy towards 
the overall interests of the country, 
believe that the Income Tax Commis­
sion should be converted into a perma­
nent body like the Planning Commis­
sion or like any other Government 
Department. The reason responsible 
for this belief is that the capitalists 
can never be expected to desist from 
black marketing or tax evasion. On 
your passing the anti black marketing 
legislation here in the Centre, we had 
launched a vigorous drive in Bihar 
to put an end to all black marketing 
and sent as many as 100, 200 black 
marketeers to prison. It yielded us

a considerable quantity of grains and 
cloth.

The Indian Chamber of Commerce 
had resented this move of the Bihar 
Government and had hurled all sorts^ 
of accusations against it. The B ihar 
newspapers, particularly those financ­
ed and managed by the capitalists, 
had also showered criticism of all 
sorts on the Bihar Government. It is 
true that the capitalists had helped 
us a good deal during our fight for 
freedom, but now th a t we are struggl­
ing to make ours a welfare State, their 
co-operation is not forthcoming and^ 
they are not helping us wholeheartedly 
though outwardly they profess to be 
with us. So it is futile to exoect the 
hon. Shri Deshmukh to present a 
better Budget till our land system is 
not reformed in the right direction s^  
as to restora the ownership of the land 
to the tiller and the capitalists do not 
desist from black m arketing and con­
tinue to evade Income Tax.

I, therefore, keeping in view the 
present conditions regard the Budget 
presented by him quite good and I  
congratulate him for that.
3 PJkf.

5FT ^  I  \

^nmreff #

t  ^  ^  ^  ^  ^  t s
f  eft ^  ^  ^

^  ^  
^  % I ĝ TRTT t  WSTTr ^  gft
^  ^  t  ^
WTT 3TTarr f  ^  f  ^

IT I ^  ^  ^  ^  ^

f  I «ft
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^  ^  ’T̂T-
I 3PTT O T

% ^  <Nrf^ ^
^  ^  5Rrar

^  I ^3^  ^  iR r̂ #,

aflr sr̂ cT ^
t  ^  ^  ^  ^  

qRT #  TO ^  ^  t  ^

^  ^  ^  ^  t  *
 ̂ ^  t  «fi 

5 ^IW  % 5|»1 ^  ^  V1T»T

t  ^  ^  t
^>?r <jMMi fn*riwr sftr ^

4 ^  3RT ^

^̂ 1 I ^  ^ ^

?T TTK? % ^  ^
< fevh T  ^  t  ^

^ JTTfTft̂  ^  ^ 3 ^  I anrfq HRftV 

V ^  ^i^rq- ^  ^  f ,  q ^ iw r  a ^  

i»<^RTr ^  ^ T F ^  ^  ^  ^  f  I
#  3rFT ^  ^  g

fif) «ft ^  ^  t

3HR ^  ^
^  t  I ^  ^  ^

^  ^̂ TPTT t, ^

^  ^3^ ^I^|R*t> ^  ^  q ^d  ^

rft H ^  f^mi f  »
% ^5T 1 ^  t  I ^

?  ;37^^ ^rar^T ft? ^ttr) 3Tnr ^

< f{ >d»̂ »l WnTT ^^TRT

^  w  f t ’TT 3f>T ^ ? R  ̂
f% arPT ^  w ^  w r ^

8ftx ’prr +<'•1 I ^

t  I ^  ^  ^  ’T ^
snr^ ^  ^^ttt ^

^  3fFT ^  ^

3TT^ f e i  t  ^  51^ ^

ftfHTR ^  I OT ^  3i?nffnTT

 ̂ ft> 3TO & '»<̂1<I «T|̂  f , qfi^ 
^ I ^  ^  ^  ^5FPsf^

^ f i p  ^  2TT irr fe ^  >ft 

arnr ^  ^
»r ^^di ^

Pl> y^Kn arr̂ T f̂tt qd^i^ t  I ^  
g %'S^ rfN 

qw)d (Import and Export)
% 3Tr^^ 4tnc9i^ % If ^nrif^rr

g  ft> ^  a m ^  ^  ^ f
3HT# ^  ^  5Rr^T$
*rf f  ’ ^  atTFft T̂TTP %* 5T^

%
 ̂ »̂5T t  *

«kdwMi f  ft» ^  ^  ^  7T^ ®Rt?
^  (Income) ^̂ ffftr
?^)TT sn̂ TRT aftr PHflid ?ra “̂^T f  

ark ^m rr Mfft>'WM & a^nm ^
 ̂ I ^ «ft?r

^  (duty) %t\x 
(custom) ^ ^  3TR̂ T̂  f

cf^ 3 T ^  ^qi^f ^>TT, IT̂  ^  *TI^T
^ r f^  I Tf' ^  e^5Tm" f  ^TT

t N" *t>Os ^  ^
f  ftr ^  ^  2T̂ ?T
P f ^  T̂T 5  I
^^Rt ^  % T̂T' ?t ^ T  ^
 ̂ '̂fTR % 1^ ^ *f>dldl 

’̂ r f ^  I W  % ^ R  #
^  ^  ^  arh: «ft % ar̂ f

^  T< r̂ f f
^  5fT^ I

f^qr ^  aftr ^
^  f  I srrnr ar^
3r?f ^  3TTT ^  sftT

t  ^  ^  STHr A
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IPS fWrwHFTfw]

•irer -fdili ^
^Tfl^  I 3fw 5>T wsr wreff ^
Pf5n%  ̂ *̂T f̂T**r *T̂
l̂3T I  ft? fiT ^  arft'fi ^  arRTt 

^  ^  I «ft I ' ftt ^ r d f

^  ^  9T5fl 5 I ^  g  ft>
•fipi 3TPT Ŵ*c*T »̂T % ft>

5»rr ^  f  wtftr
3irr ^ rw  ? ,  ^«»t f > i
•m ft t  s f k  ’s r r f ^  i

?ft ?  5T|lf wer»r*Tr ft? w r  

wr ^  t, ?fi
%■ *ITT<IT ^

'frr t . ^  fq
ar^rer f  ft? aini arf^T ^  vrFsr̂ r

I »<iT «tiff ^  ^  fir-sr ^  

a r f  >T^ «r?!T ^?«f 5T> 3r?T ?>\ s ^ d f  
^  ?rir#f^ I arnr #  fin i i t ? 

v d ?  ^  s r ;m f  t ,

»?<Tf jf ftf irfT 3rr7 #  arni ^  ^  ^  

f tw s fS  | T f r s T T T ? « r  ft^rr f  ?nftf 
ar»rt5f>T #jT^i|Twin 3 t« *  ^ p f tr  

* r  f i i T f  5 ft T t f  ? i i r  ; r | f  i s t i ^  ^  

«r? #TT I I %ft>:r #  «H»Mr f  Pf 
I T P T  ^  a p r #  » T ^  J T f  5 R f  7

s m  ( ( n r  ^r v r t f  ^
V ? 3iVt 5Tfrr  ̂ srT^rt |?f^nr 

^  sTf j  T5T ^  I #
f  P p  a m r  #  JT ?  T  f t f  

f t W s f t  i T  T  a f k  S i m  ^

[  U N t  ^  W T  f ^ T  ^  I

I ^ R . Sp eak er in  the Chair]

3ff ^  3TTT^ ĉT^PTT ^  P r 
Tf ift 3TTT ^  T t^ ff  ̂  ^

, ^  f^JTr t» ^  ^  t
H  ^TJTT ^  % ^Sm ^  I STPT ^

f^^cM ^*rr^T ^  Pf> 5*  ̂ ^
^ T ^ r  I A ^  ^ H ^ d i  ^  f %  ^  

^  i*+wV 3(  ̂ %
vprnrr arrr ^Wt ^  w f

^  srŵ TT I ^r+'H f e w  
Pf  ^TST ^  eft ^  ^  [̂TT 

^  ^  I ^  3 TP T %

^  (ways) ?ftT jfNr (means) 
ĉT5yR f  I ^  ^  ^  ^
 ̂ ^ r  ^  ^ ^

3TTq- 5T % ^ J f^  ^  ^
fê TT 5 I ^  ft> 3TPT % ^  WVTf

^   ̂ ^ % 1^
«n ft? am r̂fW$r (Services) 

aftr WifJ-Of (Ministers) % 
^  ^  arrrr ̂  ^  ^  i ^
arrr # M ^ < \  ^  rft

«̂ Ois  ̂ ^
5Tff I JTHt arrr ^  %
^»R>TT ^niT I f^JT 3rPT 'fift-
« T f W & ^ 3 T T 8 r n T % ^ [ # ^ ^  ^  

^  ^
ft» ^  ^  ^ 1  ITT ^  ^  3|V̂  
f r w  ^  ^  I

^  f ^ ,  ^  dWft ^  fip
arrr % 'Trt ^  wm srt f  ^  % fer 
arrr ^  fir ^  ^  P f+ 'r^ ,

(Sterling Balances) $  
f t r ^  I ?ft ^  3rnr % ^

f¥ +0s ^
<̂ Hf  ̂ %

^  ^  I ^  ^
^  ^ FT T  I

ft 3TT%T ^  5Ft̂ T W  I ^  TpCt̂
r n ifc^ I 3n«T # ^  ^  q r  ^
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^  ^  3TRfinff ^  ^

^  atftr ^  & arnr % *mr
qm  3TT 5|TW I ^  ^

j  ^rnrfxv %

t  I 3TN ^
3T̂  fir ^  ^  % Hm fvf:
^  ^  ^ f  I 3rrr

^  2TT qf?? %, 3TR 

(Assembly) «ft 
(Resolutions) 

*rfe^ arrr 1% ̂  ^

^RFT%^ % ^  ^r»ft

I  f% ^  ^  (Peak) ^  ^  
C  W  ^  3n»r ^  ^

^ t \

arrr *?r ^  ^  f  ?
f^n^T 3ftr 'tt i

^  ?T^ JT^t a r te r
(income) pRRt ^  |  i ^  ^?
% 5^ an#

5?f5ft ^  I  ^ t  8TN ^  ^
»̂T ^ ^ I ^ 3ft ̂ iT 551TRT

^  ^ ^  ^̂ ^̂  T̂ift 3fh:
m p̂yi qr qf# i am # ^
^5 ^  (Income tax) qr qt^ 
q r ^  (percent) ^n^r# (surcharge 
vHTRT t  I qr ? TTGHf

^  qr I snfqi^ 3q  ̂(Excess
profit tax) 5ft anq # wwn f  
% ^ f̂+H arrrr
^  qr »rr̂  qr̂ fe
*̂11̂1 t  qr

f^Wt f% qrinft̂  ̂  ^
arlr ^  «f>*i < 2 ^  ^  ^  3nnc 
w  qT 3rf^ sftH «rar  ̂ ^  ftr^
^nnNt^ q j ^  % % feir
T̂t> q?tf T̂TT ^ 13iT3r ^  Prftw

(Middle class) qft ^  
r̂?»TT ^  ^T?fT 11

^arrq#^^ (railway) 
f ^ w  ^ p q r  ^  2T̂  ^^rrinT^T q r  

q ^  (Third class)
WT f^TRT ^  ^fR T

11

fq>T anq*# q ^  (petrol) 
ft»^?T (kerosene) qr q>T r̂rmTT
11 ^  ? ?ft qjfrsrr̂ rqJcTT
t  ^  f̂ter f  3ftr anftr
i  q? Sw OT̂TT qr fyOfiR 
3TR̂  (Kerosene oil) ^  q>R 
^ anwT t  51̂  qr ^  t
3ftr q»T ^  fl<i«i ^t^ qr ^  
55̂ qr I

anq* # dHi^ qr i m  (tax) 
w m j  f i  ^
^  sn%R ftrfror (Prime Minister) 
^ % q?T 5Tv̂  d+ q>nT ^
1̂̂   ̂ I qr ^ hii i

^  f̂t qtcIT f̂*ĥ  ^
fq̂  ^  ?̂TT amhr  ̂ ^  ft? 

sTT̂  ftrfrofT & %qiT r̂fhr
5n» % ^ R H 1 1

qr anq- amr qJT ??rt ?r
f̂ RPTT ft> anq 5?qT JI

anfefi’ ^  JTf q ^  n̂pT 
^  f% anq »r R «c ^  q r  s w  
(Sales tax) m\ f ^ i  \ eft

217% 5TR ft> ^  qrt
q r ^  q » ^  f  ft*
gqjFff q r HHif<+1 q r ^yqr
1 1 anq ft» ^  ftî r f̂t 

^ f  I 4 ^  q»T
Pwrtt f  I qj? q̂»̂ T g fts
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^  ifjgr ^  t  I 3TFT ^  ^  
^  3TR»r ^  ?rflf firrr 1 1

^  3*17 ^  ^  O T9R T ?  

* P T ^ f ,  3 f t T 3 r r r # O T ^ < * m :  

t  I ^
*PHT <Tl̂  T̂Tvft ^hft I

vfffv ^  ^  ^  r̂niftv
5T^ ^  »nn t  

(Budget) ^ ^  ^  2FT
^  OTR »rff ^cfw^TT w  1 1  

3RT ^f iTHiflPT ^  ^

g  Pp ^  sTT̂ ira’ 3 ft r  P nrf^  

^  ^  $ ,  

v sM t ^f t N “ *T ^

ipT tf 3 f t r  «n: ^ if t fw

Thr ^

?frc 3RTT q r  ^  ^

•p ff  ^  ^  f^PPT  ̂ ?  a f tr

3nNT ^  ^  ?  I ^

^  ^  ^  3 rr4 ^  I ^^rr
ftv  ^  f  3PTT ^  ^

BTTiR^t ^  ^3irWt a ftr  3HR ^  ^ «

^ m m ”T % ^  *f  ̂ fsTTTW ?  ^  ^  
^ 2IT V w m  ?%»TT f^^r ?T5 

3Tpft ^  TT̂ y I

V ^  ^  5^TT  ̂ f  ’ ^
«f>T ^  ̂  ^  Rr  f  sm rr
^  ^  T?: ftrzTT

I 3TFT a rrf t ^
^  ^  ^rrr HhiR+ ^  ^  ^
% ftw  3fh: ^^ft ^ftfin^ ^ f t f ^  P r  ^  

% ^  ^  i t  m i  \ v ^  j w f  
%  ^rnr # 3 rr#  9 5 t r  ^  ^r?7rr g  \

(English translation of the above 
speech)

Shri Indra Vidyavachaspati (U ttar 
Pradesh): I have been hearing discus­
sion over the Budget for the last two 
days. Some of the hon. Members have 
highly cc.*imended the Budget of 
Shri Chintaman Deshmukh while 
others have condemned it in an equally 
high tone. It is indeed a m atter for 
thought as to why should there be 
two opinions in the same House in 
this regard. The Budget can be looked 
upon from two points of view—one 
from the standpoint of the finance 
controller and the other from the  
national standpoint, that of the  
citizens. The Budget is framed by the 
controller of finances, but the money 
comes from the people, the citizens. 
I t  is they  who pay the taxes and it 
is for them to see the manner in which 
money is to be spent. ^  the Budget 
has two aspects. Shri Chintaman 
Deshmukh is one of the foremost 
economists of our country and is a  
profoimd scholar in m atters of 
finances. Hence if the Budget be view­
ed from the standpoint of the finance 
controller, we cannot but commend it. 
With great efforts and ability he has 
presented a Budget which leaves a 
surplus and we are not faced with a 
deficit. So those who have commended 
the Budget of Shri Deshmukh have 
viewed from the point of receipt and 
expenditure of money in such a way 
that there was no deficit in. the end. 
But as I said there is also another 
point of view which is that of the 
i.itizen, that is to say, what the people, 
the tax  payers, the voters say about 
it. Hence I submit that viewed from 
the first standpoint, we find that very 
good and able Budget has been pre­
sented by Shri Deshmukh, but from 
the citizens standpoint we find in it 
many defects. There are three parts 
to Ms Budget. In the first he has 
shown \he receipts, in the second the 
expenditure and in the third part it 
has been shown that the expenditure 
exceeds receipts and how this deficit 
will be made up. These are the three 
things. In the first portion he has told 
what the income in the coming year 
would be. The figures he gave in this 
connection are alright, but they smack 
of a mentality which is generally 
present in a controller of finances. He 
said that the income was not more 
but less than the expenditure, just 
like the controller of the finances of 
the household who is also the m aster 
of the household, always describes 
his income less. However, without 
dilating I would say that he has
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4inderestimated the amount. I can 
firmly say that the income from 
imports and exports has been shown 
less than what can safely be estimated 
from the available statistics. I do not 
«ay so of my own accord, but it has 
been said by several experts. They 
say that this income would increase 
by a t least five crores because our 
imports and exports are increasing 
and  our trade with Pakistan is also 
increasing. Therefore we should expect 
th a t the money to be realized from 
import and export duty and customs 
will certainly be more. This margin of 
four or five crores of rupees has not 
been shown, probably because of the 
fact that our countrymen may not 
entertain  the hope that they were 
going to have more amenities of life. 
On the other hand, we^have been told 
for some time that there should be a 
cut in Grovernment expenditure. With 
the  coming of Shri Deshmukh our 
Irope fattened that there would now 
be a sufficient cut. He brought 
about some cut and is going 
to effect some more. He gave 
the  hope th at since he had now been 
adjoined with a colleague, there would 
be an iocome and of several crores 
more. Hence there should also be a 
saving of several crores. When we 
consider over all these things there 
:seems to be no reason why we should 
no t hope for some saving. Shri Desh- 
•mukh considers that a saving of Jls. 5 
•crores can be effected. I would submit 
th a t you should proceed with a resolu­
tion that you have to save Rs. 15 
crores, when you are going to have a 
deficit and need economising. I would 
not describe what cuts can be effected, 
for that is a thing for the time when 
the Budget comes up for detailed dis­
cussion, but the present conditions 
require an urgent endeavour for 
economy on your part. If the hon. 
M inister of Finance should make a 
concentrated effort, a saving of Rs. 15 
crores can certainly be brought about. 
You have shown a surplus of only
6 crores. My submission is that while 
you have shown an underestimated 
income on one hand, you have on the 

other shown an overestimated ex­
penditure probably for the reason 
that if a surplus occurs so far so good, 
but if a deficit falls to our lot then 
th a t may not matter. That is perhaps 
your point. But I assert that you must 
effect a cut of at least Rs. 15 crores 
and thus increase your income. This 
was the reason why I held that in the 
estim ate of income and expenditure 
your decision was taken from the 

stars ripoint of the controller of finance.
[M r . S peak er  in  th e  Chairl

Now, I would submit that you have 
treated the third part too in the

m anner of the controller of finance. 
What is that? The question is where- 
from to raise the money. You esti­
mated a deficit of Rs. 5 crores. I think 
that this deficit will be neutralized by 
the excess income of Rs. 5 crores from 
imports and exports. But even if we 
assume that there will be a deficit, 
the question is to make it up. For 
this, you have mentioned ways and 
means. While considering that, I am 
prone to think you have taken the 
point of view of the master of the 
household as I said before. That is, 
that one of the sources of your income 
would have been to ask various 
services and Ministers to curtail their 
expenditure. When you asked the 
Ministers to do so, they said they 
could not economise to an extent of 
more than Rs. 5 crores, meaning there­
by that you got a refusal from them. 
Then you, or your predecessor, asked 
the capitalists for loan. But they were 
not prepared unless more concessions 
were given to them. The third alter­
native was to draw upon your reserve 
fund or the sterling balances. There 
your banker told you that that amount 
should not go below 50 crores and 
hence there should be no drawing 
upon it. So in the last remained the 
poor citizen. You decided to tax him 
because all will be required to pay 
and you will get money. I want to 
say that from the standpoint of the 
citizen, this is a wrong approach. F irst 
of all you should try  to find out 
whether the people of this country 
can afford to pay more or not. If 
you wiU only go through the resolu­
tions of the last 15 or 20 years of the 
late Assembly, you will find that not 
only we but even the Members of 
Government side have been accepting 
occasionally that we have reached the 
peak and there is no scope left for 
further taxation. ,

So whom do you tax? You tax the 
lower class and the common men. Who 
does not know that our average income 

is very low. It is only twenty-one 
rupees and a few annas. Therefore 
how far can you go on taxing a section 
of population whose income is so low. 
Whatever taxes you have levied, their 
burden will fall on the middle class 
and the common man. First of all you 
have levied five per cent, surcharge 
on income tax. May I ask on whom 
will its burden fall? It will fall on the 
middle class. I do not say anything 
about excess profit tax which you 
have levied, but the five per cen t 
surcharge which has been levied on 
income tax will definitely fall on the 
middle class people who are already 
suffering and are on the breaking 
point. If their burden will be increased, 
that is la sure way to their death. 
Middle class people are hardly able
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[Shri Indra Vidyavachaspati]
to  make both ends meet during :V.e 
whole month.

You have increased the railway 
fares. This burden too falls on the 
public in general, because the highest 
Increase has been in the third class 
fares.

Then you have levied tax  on petrol 
and kerosene oil. So far petrol is con­
cerned it may be said that the burden 
of tax  will fall on the rich* alone who 
use it in*their motor cars. But what 
about the kerosene oil? It is used 
where there is no electricity; as such 
this burden too will fall on the .poor 
people.

You have levied tobacco tax. 
Tobacco is a commodity which is used 
by every man rich and poor alike. 
Down from the Prime Minister to a 
labourer all of them use it. I do not 
myself smoke but I would say that 
this is such an entertainm ent \^^ch  
is common to all down from the Prime 
Minister to an ordinary labourer. I 
would therefore request you to please 
reduce the tax to its half and not to 
levy it at the rates proposed by you.

Last thing th at I would like to sub­
m it is about the sale tax as levied in 
Delhi. This is a m atter for Delhi people 
to  know as to who will pay it, but I 
say that this has not been levied on 
the shops but on the people. You see 
the  hardships in which the people of 
Delhi are living. I too belong to Delhi 
and as such I can say that the condi­
tion is very bad here. You have not 

given even the right of self-Govem- 
ment to the people of this place. They 
live under your protection. With all 
th a t you have brought upon them the 
evil of dearness, and this will break 
their backbone.

As these things have not been seen 
from a citizen’s point of view, there­
fore no ways have been suggested lo 

lessen this dearness.

In the end I would like to request 
the hon. Minister to raise five crores 
ot rupees more Xrom the export and 
Import duty, and to cut the expendi­
tu re  not by five crores only but by 
fifteen crores by way of economy, try  

to  raise ten or fifteen crores of rupees 
more by other ways and means, auo 
remove all the taxes that have been 
levied on the common people. If you 
would do it the income will come dDwn 
by twelve and a half crore a t the most 
but at the same time, as I have saM, 
you can raise fifteen to twenty crores 
of rupees by other ways, and in this 
m anner the net gain would be three 
o r four crore rupees.

I have given my suggestions from 
the point of view of a tax  payer arid 
I hope these suggestions would be 
taken into consideration. While you see 
towards your own treasury  you should 
also look towards the condition o f 
people and in this way should try  lo  
achieve co-or(Unation between ther 
two.

sir, with these words I submit m y  
iuggestkXL

S ta i NazimddiB Ahmad (West 
B engal): It has become a custom in th is 
House to criticise the Budget front 
beginning to end, and then for all 
members to dutifully vote en bloc tor  
it. I have, however, no such Kmitatio.i 
put upon me^ and I should therefore 
approach the Budget from an indepen­
dent point of view. I  think the hon. 
Finance Minister has- done the best 
out of a bad job. If he has done any­
thing wrong it is because he had to  
take care of the dirty liwen of th e  
other Departments which had beea 
accumulating long before he came in.. 
The Finance Minister had a diflftcalt 
task and I have nothing but p raise  
for the way in which he has presented 
the Budget.

He has an admirable way of ai>- 
proaching difficult subjects. He has 
dealt with controversial m atters i s  a  
most inoffensive-looking manner. I  
wondered, when I was listening to h is  
speech, whether he had missed h is  
profession—he should have been an 
advocate. One of the difficult questions 
which he had to tackle with and in 
which the whole country will be fai- 
volved is the problem of the Indo- 
Pakistan trade agreement. That agree­
m ent had been long delayed, but th e  
hon. Finance Minister took courage in  
both hands and at least solved th at 
problem which should have been solved 
long ago. This question of Indo- 
Pakistan relationship -with regard to 
trade affects the three principal com­
modities—jute, cotton and coaL 
We require large quantities of raw  
jute to run our jute mills, which 
means practically half of India’s 
economy. It is a fact that almost aU 
the jute mills are near about Calcutta 
on the River Hoogly and the rest out­
side Bengal and 70 per cent, of raw  
ju te  is produced in East Bengal. It is 
also a fact that Pakistan has no coal, 
that we have more coal than we can 
consume. It is also a fact that they 
have raw  cotton and have no cott6n 
mills and we have aU the mills in 
India. It is only because of partition 
that from a business point of view, 
we had been looking at the tw o 
countries as separate entities, thougb 
they are one and essentially one \ik
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point of economy. One cannot live 
without the other. These two countries 
are  mutually inter-dependent in their 
economies. It is a fact that the jute 
mills in India were facing difficulties. 
Otoly with a superhuman last m inute 
effort they are still running. They 
were on the verge of closing down 
when the trade agreement saved them.

Sir, so far, the raw  jute was control­
led. On account of this control, raw 
ju te which was in existence in West 
Bengal wa§ not coming out into the 
open market. It was going into the 
blackmarket. But the ju te  industry 
itself was voluntarily but effectively 
controlled and highly centralised and 
it could not buy raw  jute in the black­

market. So there was an impasse. 
Fortunately, the Government has 
recently removed the control as a 
result of which jute is flowing into 
the m arket and the mills will be able 
to carry on till Pakistan jute is avail­
able. Even then, as far as I can see, 
the entire Pakistan jute which will 
be available will not be sufficient to 
keep the mills working throughout 
the year. We will require more jute. 
For the time being we cannot avoid 
buying it from Pakistan, but we must 
have aU the requisite quantity here as 
we can reasonably produce. In order, 
however, to encourage the cultivation 
of ju te  it is necessary to remove all 
control on it. The cultivator must have 
a good m arket for his commodity in 
order to encourage him to grow it. 
I t  is remarkable that the finished jute 
product fetches very high prices, and 
a little extra money to the cultivator 
should not have been grudged. The 
cultivator was the most neglected 
person in the whole transaction. The 
Central Government also came in 
recently for a big share of the profit. 
*9ie action of Government in decontrol- 
fing jute is bound to encourage the 
cultivation of jute. This decontrol 
should continue to encourage the culti­
vators. But then again, if the culti­
vators take to jute cultivation, the 
result would be that paddy cultivation 
would to that extent be curtailed in 
consequence. The Government of India 
should have an eye on this aspect and 
compensate the jute growing areas in 
West Bengal in the m atter of supply 
of food. •

The food control policy is highly 
faulty. As a part of food control 
policy, the State Government acquires 
foodgrains at a forced low price. This 
to a large extent discourages the culti­
vator from growing enough food. 
W hatever he grows at prohibitive cost 
and much privation to his family is 
taken away by force by Government 
at a nominal price. The Government 
keeps a big margin between the price

a t which it buys and the price a t  
which it sells. Even w ith this b ig : 
margin sometimes it incurs loss and ’ 
sometimes it makes very small profits 
The policy regarding food supply 
should be revised so as to encourage * 
actual cultivation. It is no good telling 
the cultivators to grow more food. 
Government is insistent on the ‘grow 
more food’ drive, but the illogicality 
of the situation lie§ in the fact that 
the cultivator does not get his due. 
The lot of the ordinary cultivator is . 
very miserable and he has to pa rt 
with Ms crops with tears in his eyes ♦ 
and starvation and privations staring 
him in his face.

Then, we have had by force of cir­
cumstances to accept the full par* 
value of the Pakistan rupee. If  we * 
had not delayed the m atter so f a r , , 
possibly we would have got the ratio • 
in our favour. It is a fact that very 
powerful business interests in Calcutta.' 
had been suggesting to the Govern­
ment to allow free trade betweeni 
West Bengal £,nd East Bengal. If this : 
had been done in time, toey would- 
have come to a solution of the rupee • 
valuation without Government inter­
ference. The Pakistan rupee would 
have found its own level by tiie force • 
of demand and supply and it could 
have been reasonably expected that 
the par value of the Pakistan rupee 
would have been brought down much, 
below its present level. I know th at 
Pakistan rupee and Indian rupee were ' 
freely exchanged by immigrants from , 
both sides at Dum ^ m  and Dacca A ir - 
Stations, and at Railway term inal 
stations between the two Bengals. 
Lakhs if not crores were being ex­
changed every day. The exchange rate, 
was at the beginning about Rs. 105> 
Indian money for Rs. 100 Pakistan*, 
money. It gradually rose up to Rs. 115 
and fluctuated between Rs. 110 and. 
115. Sometimes one could have got 
Pakistan money for less. So, I feel 
that if the tradesmen of these two 
countries had been allowed to trade 
freely, Pakistan money would have 
come down to a lower level, but we 
delayed the m atter too long and we 
have to pay a heavy price for it. B u t 
at the same time I feel that, situated 
as we were at the time, it was in­
evitable that we should acknowledge 
the par value of the Pakistan rupee. 
There remains now only one logical 
course and that is to re-value our 
own rupee. I am not an expert in 
devaluation and re-valuation and I  
feel that large questions of principle 
which are not easily understandable- 
to the ordinary man are involved. B ut;
I think that a prima facie case has : 
been made out for re-valuation of our 
rupee. It is for the hon. Minister otT
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[Shri Naziruddin Ahmad]
-Finance to consider the various as­
pects and relevant factors and re-value 
the Indian rupee a t a proper leveL It 
would, I think, be amply justified by 
circumstances now prevailing. I  know 
that he is thinking of this, but I 
wanted to bring to his notice the 
general feeling in the House and I am 
.sure that he will pay his earnest atten­
tion to this sub ject

Then, with regard to some of the 
big tax-dodgers, I think that Govern­
ment have been unduly lenient. Some 
of them who are even now committing 
evasions are trying to defeat the ends 
of justice by all- sorts of questionable 
means. I suggest that some of these 
persons should be prosecuted. I t is 
feared that prosecution will disturb 
them and some money which could 
have been obtained by means of sweet 
negotiations would be lost. I submit 
that no such fear should dominate us. 
We should fearlessly proceed in the 
m atter purely on grounds of justice 
and fairplay. If we cannot excuse a 

. small criminal for crimes done for the 
sake of bread on account of extreme 
necessity, what earthly reason can 
there be for showing undue leniency 
to big criminals who commit crimes 
not on account of necessity, but on 
account of sheer greed. I think no one 
should be above the law, no one shoula 
be above the Government. Govern­
ment should proceed strongly against 
the big tax-dodgers and one or two 
sample cases would create a highly 
desirable atmosphere.

It is impossible for me to deal with 
all the aspects of the Budget. I shall 
deal with one or two more small 
m atters before I sit down. Government 
have launched a large number of 
schemes and the result is that most of 
them have gone half way and we are 
now faced with shortage of money. I 
think that somehow or other we must 
find the money. It is no use produc­
ing a half-finished Damodar Valley

■ Scheme. These half-finished schemes 
should be completed and people should 
get water and electricity so as to make 
the scheme paying. If we leave the 
thin^ at this stage, it would be com­
mitting another mistake.

Sir. it was pointed out by a respected 
Member of this House that this Budget 
is a Budget of frustration. That in 
fact is partly true. Acharya Kripalani 
Tnade much of it, but he forgot to 
mention that his own criticism of the 
Budget was due to a frustration on 
his own part, which is a m atter of 
liistory. I believe that he should have 
spared the Government of his own 
Party  of all these bitter remarks. The 

la t te r  portion of his speech sounded

like the peroration of Jthe Athe 
orators and was quite out of place in 
the discussion on a B udget

In this connection, I should mention 
one thing on which I want to con­
gratulate the Government and th a t is 
their decision to tax  tobacco. Tobacco 
is an unnecessary thing. People b im  
their money into smoke and derive 
some pleasure. It seems to me there­
fore that tobacco is an article oi 
luxury.

Shri Kamath (Madhya P radesh ): 
What about photography?

Shri Naziruddin Ahmad: Photo- 
grahpy is to please others. Persons 
who convert their money in a short 
time for an ephemeral pleasure must 
contribute something to improve the 
lot of the general public. Sir, I con­
gratulate the Govemipent on their pro­
posal to levy a tax  on tobacco and I 
hope it would be welcomed by all non­
smokers in the House to which class I 
have the honour to belong

t  3rrr & sTnrrfl-

f  ftr arrq- ^  arnc ^

iTRnp ^  ^  fk! ^  ^  arrfhj
^  grR 3ft?: ^

^TT?, ^  f

# ^ 3 ff  % m  ^

^  vt (Solace)
^  ^  ^  ^  ^

^  f  f  I W ^
^ ^  t

(Taxes)
1 1  ^  t  f% ^

«f>T t  ^  ^
^

T̂RTT t  I ^
^  ^  t  *Tft3T anT*flr
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^  ^  JS l W
^  3TT ^  3PT

^  #3  ?FT I
ft> ^ ^  ^

5TPT I ^IV h ^  ^

^)Tt SRT ^

^  ^rrvft % ^ q r ^ ’T?^
^  sftr ^  ^  & <4«<al T̂cTT ^  I 

arrsr ^  s f t r s f t f e r f i r ^ ^  

siw  3ftr ^  RmRi ^  ^  ^  W
^  ^  ^  WS(^ ^f

^TT^ t  ^  ^  3TT^
^  f i r ^  sft
t ,  ^  ^  » n r f ^
I  ark ®rt |  i

^  Sfrrf f̂ T̂ »T if Pi^'W

^  spTfT PtOT 3? fii'H>d 5 

sftr  ^  *T^R 

t  I TO % ^rm# ^  ^

f  I ^  ^  ^  ^  ^
^  i  fm  % ^  TI^ P t ^  
^  I

3T5f qr (Inflation)
■*1̂ % fwii «i|^  ̂ ^  «ir^

^rnft t  sftr  'Sfrdt f  i
3ft?: % fir̂ rnr % 3f^ ,

% q>7w % q̂T3ftr̂ »55iT 
% 3F^ ^  ^  ^  ?=sfl»T T©
^>, ^f%?T ^  ?JT ^
% feq’ T̂O" T̂T
^  ^  ^  ^
fjRT ^ ^  ft ^‘T»dl
TO ifhRT ^  ^  ^  ^ «

^  ^rnr^ t̂̂ bx

ŝTRiT t  ^  ?̂*r ft r̂r?rr i aft?:

v̂ TT ^
(middle class) ^
^1% m  ^  sff ^

% 9 P H  ^  ^tv[j f  ft»

srrsr ^  ^  % 3F?t  t  •
^  ?f ^  ani#

■ 2Tf f w  t  3ft^

T̂FTT 5 I ^  f  ̂  ^  ^*n%
f tr  ^  »TFn |  i ^ftsT

^  % «ii^ ^  ^«[f^<

f  f¥  ^  «i<iai ^  ^  TfT
11 c T T ^  ^  f t f t  % ^ a n f i r  
q r  ^  »FT ‘t' O % ŝ̂ rpT 
^  S ^  q r

(Surcharge) 5̂ttr ^  r r ^ -
% 3 F ^  f^iTO ^  TfT t ,  ^

% 3 T ^  5|ft$ 51^ f t  ?!ft

t  I W  & ^
r*^^dl f  I yM t WITT ^  ^  f  fip

& 5TH^iwK<n ^

rTOT ^  I ^
^  Th riR f ^  ^  ^ t ^
^ t 'ht*̂ n 3TRnTP7 ^  ^  ^ I

^  2Tf ^ r f ^  ^  ft: ^  ^
^  aftr ^  ^  ^  ^
^  I fiRT r̂?5ft #  ^rfr t  %

T T ^  3ftT 'p ft m 3 ^  3 ? ^ ^  

t̂̂ TT I sftr  TO ^  4  irFT4hr
& ^ tTPb^  TR ^ I

^ IV h  ^  mdfi ^  3ftr f% f̂t ^ <y>
«T ^  ^rr >̂T ^rn* ^  

f  ^  ^ i^ T T C ^ a n ^
q^cfi ^  f  3ftr TO f̂ 'rT»>̂ l 

^  STrr ^  ?T^ f®PTT f  I

»ft^ q r  5q-‘ g n f ^  f w r

^  ft> arrr ^  ^  t o



[«ft ^  ^T7ih¥t]

f  ^  3TTq‘ q r  *<vd^f<3Tt ^
«ff I ^JTrtt ^5PTT ^  ̂

^  T ^  1 1  M t

V tr  d<4) TPRTI 5T3R »T^ 3TPTT ^
Ot f  ̂  rlT̂  % ?T̂ ^  f  I
fRnft ^THR ^ft ̂

rtWf (Development Schemes)
^  I ^  5TFft ^  1%
^  % felT q̂̂ TT ^  I TO W T %

^  f^RPTT 5TfT VT 3ftr 

d*fl f ^ ' t  ^>T-
’f f e  ^iT% ?T& ^ & \ o

w n ” ^>ff & 3rr̂ »TT i

?n?PT »i  ̂ *t»'0 ^
I ^ ft i

% f ^  t  3ftr

%  t  ^  ^  ^  ^
^  ^  ?T^ ti'iKff

^  I ftJT ^  ^

p?
P ?  ^  3T¥<t ^  I  fip ^

I ^  (Defence)
% ^  ^  I TO #  *Ftf

VAcft f% ^  5fT5 ^  ^  ^  «+ 'dt

1 1  ^  % arsTT ^  I ,

^  R̂FTT anfti 5ft 
OT n? ?IT TO P̂tf

^  I ^
ht*f55tsnr( Rehabilitation ) w 

t  TO ^sM f % 3 F ^  ^

VT % ft# % r̂rm ^
1<Et̂  ^  ^  KT fi
^ f iR  TO ^  t; ^  ^
pr(^ «t ^  ^iT (Grow 
More Food Scheme) ^ i
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t  ^  3 ^ 7 fTRTRft
1 1  TO sptf 

^  ^  q f ^  t  3ftr TO ¥ T

^r^ft ^  %  w  'K  v r m

^  ^  ^  t w  w  ^  I W - ^
T̂RT T̂PT 3TTR ^
r̂a* ^  3TO €t

^  ^  ^ JFTPn JT7T aftr TO%̂  
3 F ^  ^  ^  I
4f^+ ^■^n '1 ^  >jxrT̂ KO[ ^  % a ftr  

'31*55% «PT % ^  «<|H ^

ip> t̂RW STPTT «TT I TO ^
T̂ T̂T55̂  ^ t ^  ^  TO % 

3 P ^  iH K  ^  ^
^  3ft?: TO '3TTOT % ^  spT qfRT 

I^TT «Kili(^ ^  ^  qt% ^  ^
*r$ I ^  5nnT ^  ^  flf
WTT arrar f  TO ^  ^

f  I 3ftr ^  ^  ^

^  = ^Tf^  I ^  t
pp ^r (h«!>*̂  ^  opRiTt ^

TO ^  W  ^  t  •

w  % 3r?5T^ anfi w  iT T O ^  

^  f^n* t  ^ « l t i i  %  ?TPT, 
TO  yr^RW  ^  ^jfPifir ^  i aftr 
% 55t»ff % fiwnr ?  ^  T̂cT 11
3TT̂  TO ^rniT fsrr  t
TO ^  ii^pTi l̂ f̂t ^
faPd^!^ (criticise) ^  amftv 
% ^7R®r I ^  arnr to ^ rtt t  ft? 
^̂ TTT ^  2P?: fiyqr f  ^

f^P^ cITf ^")^l ^  I 'j^Hai % <5i*̂ <
3TT3T ^  ^ n r o r t  ^ ^ F c m
i  ^  ^  ^TTTOT arnn^t ^  ^rsr  ̂
t  I ^  TOFcfi t  ft» 3ft TO ^  q̂T|T

f^^iT ^rnr t o  ^  t o  ^  jftro rift



qr ^  'TT ^
<5Fmr ?  31^^=^ ^  ^  I 3R T ^^

5f>T ^TTT ^ f% W T  ^

’snft̂  ^  ^  ^ f̂ ra* ^
^  =^rrf^ I ^

^  ^  f  % qt#
'̂ 55 ^  ^  ^  %
^  ^  ^  ^ ^ t  I

%fip5T % T̂PT T̂TT 2?̂

 ̂ ftr fjR % ̂
^  t, ^  ^  ^3T

*% ^rnrr t 9 t ^ d i  srrf

^  o i^ o 3 n T J^  % 3 1 ^  iT^ ^  f t r ^

^  %  t  ^  3TTir
“irt (M in is tr ie s )  ^

1 ^  t  • ^  fW rF ft^  srrsr ^
^  T ^  I  3 fk

*'% q r  = ^  f  afh: ^  ^

r̂nrr ^  5 ^
=̂ fhFTT3ff #  STOW ^> r̂r 

^fe ^  »̂?fl ^
%  ^ r f^  ^  3 n f> ^  ^  TT^

• q i w ^ N l  ^  ? t  I ^

f̂» STTT ^  ^TFy^TT^If ^
^  ^rtf^ ^  I

=^Tf^ ^  21̂  «n f r  ^
'% ^  (fertilizer
scandal) arrf̂  t  ^

arrfe ^ f ^  (m u d d le )

1  ̂C ^  ^  tr̂ RTT (action) f̂ ŷ rr 
•̂ rrar 1 ^  ^  ^  ^

^  t  ^  ^ ^
' 'Jildl sftx ^  ^  'STRff

>d<iî <.«l ^  f e r r  ĵTRTT ^ l+ K

^  ^  rITf '<Ŝ ^
3 r ^5r t  f , ft»^r T̂T̂  ^ r a n r  ^rar
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^  I sftT ?[fef «fT  ̂ f  3ftr srnr 
'»i'Hai ^  % 3n^ <̂cfl tf 1̂ 
^  ^  ^5#t aTRrr ^RSfT

^  t  • ^  ^  am rtt

^  r̂ ^%^rnr# 
^yprr ^ ^  ^ fp N t^

^  % Rsî ih> ^ IV f

^  qff 11

BTR ^  ^  ^  f  f w  m 1 ^  
3ftr ^snff^ f  ^  ^  ĵR?mr ^  
t I  f ,  aftr j w  ^  ^  | r

^  ^  f  ?fk ^  3R ^

^  f  I
^  ^  ^T

5^  ^  ^
^PTT ŜTRTT ^ftX ^  SPFK 

^  ^  ^ 3TR
^7^ ^  ^  «*-m̂ l 5TTWT I SfFjT 
^ r  f  3rnr ^rnr^ft fV^iM
?TT^R ^ ^  ^  5ft

^ w  ^  ^  % ^nvT ^if^<  ^
R(4I ^RTT ^  sftr If fq^Nk 
Farrar ^
^ *f WT̂  ^  =̂ kwm<t 

 ̂ ^nm% ‘t*̂  ̂ ^  %
m iR  ^  ^rrar 11 ^^rfeq-5nmr qTT 
^  2̂TRy t  ?rPRf sft ?rnr

t, ^ ^ ftr yxvnc
q fn ff  ^  ^  ?T^ t  I
^  SN> f  3iT^ 21̂  qp?

srnr ^ t w  ^  t  •

# ^  #4jt (layman) #
fftnra- ^  ^  ^  ^TTW #' s q ro
^nr§T t ^rtt ^

% ^  W ^  t

General Discussion
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ftp W  % 3 F ^  ^

*  jftiTTr »rf 1 1 3nft Prsf^
ftpft ^  3TRr ?rnft
5f ^  ^

^ftr 3ftr ^
ftwff <1̂  3ft?: 9TVR 

^  ^  t t  f̂tr fOT 3lV̂  ^  
'dH

9Tpft ^  5 r n ^ ^  irhr ^  ^<T1 ^«Tt •nlc'*!

(Cottage Industries) f' 
^ ^  cftv  ̂ I ^  Ha*̂ !
r ^  t» ^  ^  ^  ^  ^
^  a r m  ^  t  i ^
^  q r  ^  ^  i

4' tf̂ , <t f w  5? ;sft ^
f  giT̂ crigfpffe R̂t̂ PT (Adjournment 
motion) % ^  ^ VT5TT

PT0^ ^  f e r  1^  ^  TC 

afPiT «rr, 3 ftr^  ^
v t  w nrfN  ^  P̂TT 
3I«rH ^  ^  % ^<£Hnl

Tc 3m f̂TT!5[2fi ̂  3ftr
flW^foFT >n^ ^  3fk ^ tRT^ 
^  ^  ^CviTff

^  iF? P t̂ T t  I ^  ^  5T̂  aTRTT
VT 13TT t  I ' f ^  f̂ ^  f^fir
I, ^  ^  t  ^
5f^ ^  ^  t| ,
^  ^  ^  ^«nc?ft =arrf^ i ^  

t  ft? ^  ^  ^  #■

53TT t. t» 3rnr ^

^  ^rft^ ^  ^  5rzrft2T

?TTr ^  ^  ^
*nri^ ^  ^  IViid «f^H *+»̂
^  qT 3TT̂  ^  I  I ^

ftp T̂R  ̂ ^

^  ^  T ir^ '3»T %*

5Tt (privileges) | ,  Ti% ^
(Rights) f, ^  ^  % arfayr̂  C

^  ^  T53T ^ ' ,  3ftr

T̂PT ?irnr ^  q r  ^ a r a ^ 3 1 ^

3|^yir 3lcA|MK *t>̂  5, '3«T«Ft*
^  ^  3(^ ^  ^  ^  I ^̂ TT M«I»N

f w  aftr #  ^  ^  qr: ^  

^  f% q s F ^ ^  $5Tf ^

2TT ^  q^rr ^TfhPT f^OTT srrt, r̂r 

5=ZMT^ P r r a  ft?2Tr ^  ^  ^fclNH 

^feR lr spt fPTpr ^  

^nr§T ^  ^  ^  ?T% I

^5TR t  f¥  f f e R f r

% 3r^^TRt ^  T5ffT % ^  ^ n r ^ '

I

Mr. Speaker : Order, order.. 
He has abeady finished his. 
time.

«ft U T O ^ : ^  #  3 m

3 n M t  #  iTFFfk
^  q r q ^  ^  x fT ^  f  \

(English translation of the above speech)
Shri Balmiki (U ttar Pradesh): Sir,. 

I am very grateful to you for allowing 
me to express my views in the House 
for the second time. The debate on this 
Budget is continuing for the last two 
days. I would only submit that instead 
of praising and paying tributes to the 
Budget which our hon. Minister has 
presented. I must say that the assur­
ances given by our leaders or the 
Congress of giving solace to the poor 
people, have not been fulfilled at all.
If we see this Budget we find how 
taxes have been increased. I admit 
that it is a deficit Budget, but it has 
been shown as a surplus one by im­
posing new taxes to the tune of 
31 crores. The imposing of new taxes 
is such a matter by which the poor 
people are in no way benefited. The 
long and short of it is this that be it the 
Finance Minister or be it the Railway
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Minister, finding no way out. they 
have tried to find means to make up 
the deficits by turning to the common 
man ultimately. But the burden of 
making up of the whole deficit through 
the newly imposed taxes is thrown 
upon the poor only and he is hard 
pressed because of these taxes. If we 
see the Budget considering the condi­
tion obtaining throughout the country 
we find that the life of common man 
is full of hardships, helplessness and 
insufficiency. It is difficult for him to 
obtain foodgrains to feed himself, to 
obtain cloth to clothe himself or to 
get a house to accommodate himself. 
He has to face all sorts of difficulties. 
There is no such provision in this 
Budget which may give relief to the 
poor. In this House many steps are 
being suggested or have been suggested 
to check inflation, whatever scheme 
the Government might have contem­
plated or might have made have till 
now remained paper scheme, and 
the Government have not taken any 
special steps or have made no such
scheme, which would have indicated
that by undertaking that scheme the 
serious problem of inflation, which is 
before us, would have ended. It is not 
only I who talk of this inflation, but 
this question also confronts those 
advocates supporting the cause of
middle classes or masses that 
even today inflation is there in the 
country. Our hon. Minister of Finance 
in his speech has realized and admitted 
this fact. While imposing new taxes 
he has admitted that inflation does
exist in the country. Even after im­
position of these taxes it is obvious 
that inflation is increasing more and 
more. By imposing these new taxes on 
tobacco and kerosene oil, inflation is on 
the increase and in no way it is de­
creasing. By these steps inflation gets 
incentive. The fact is this that the life 
of the masses is becoming full of 
hardships. Along with this, the prices 
of the commodities of daily necessity 
are rising high unproportionately. 
These taxes could have also been im­
posed in other forms. The hon. Minister 
of Finance has stated that there 
should be no difference in revenue and 
capital expenditure. In this m atter I 
agree with the hon. Minister. But 
without trying to find out any other 
solution, he has imposed these taxes 
on account of which the difficulties of 
common man have increased and it 
does not appear that the Government 
intend to alleviate those difficulties.

On th is’occasion I want to state that 
the Government could have done that 
by even getting loans, although in that 
case too there might have been certain 
limitations. Our Government have 
failed in raising loans. Thus when 
there was no way out these new taxes

have been imi)osed. We had various- 
development schemes, they require  ̂
funds for carrying out those schemes. 
To provide funds for that purpose,^.
50 crore rupees will be realised by 
increasing the Railway fares and taxes 
on tobacco and kerosene oil and by 
other ways. But one derives satisfac­
tion from the fact that these taxes are • 
intended for our betterm ent and 
development schemes and there is no • 
way out other than these taxes. Con­
sidering the conditions obtaining 
throughout the world and the condition 
in our own country, it is necessary to • 
incur some expenditure. For example, 
take the case of the expenditure on . 
Defence of the country. No cut can be 
affected in the defence expenditure - 
due to the war-like conditions prevail­
ing in the world. Also on the Home • 
front we are facing such problems like • 
that of Kashmir. Keeping in view all 
these facts, we cannot effect any cut ; 
in the Defence expenditure. So far as 
the rehabilitation is concerned, this 
scheme being necessary, expenditure • 
cannot be cut down. But there are • 
certain schemes, such as “Grow More - 
Food” scheme. It is evident that it has 
been a paper scheme and has been a 
failure. The poor cultivator has not 
been benefited by this scheme and I 
submit that in this way money has 
been wasted on that scheme. You 
have also seen that when our hon. 
Minister of Food took charge the - 
Vanmahotsava was celebrated with 
great rejoicings and unique touch was 
given to it by enchanting hjrmns from 
Veds and under pompous celebrations 
trees were planted. When we see it 
we find that Vanmahotsava has been 
nothing more than a propaganda, and ‘ 
public money has been wasted as the • 
plants that were planted have dried 
up. Thus a part of the money, which 
is realized as taxes, is spent waste­
fully. The m atter should not end here, 
we should cut down the Government 
expenditure in its offices. No doubt it 
is true that there are many items on 
which money is spent uselessly, which 
need be eliminated.

Besides this, the awakening of the 
masses has been vividly described in 
this House just now. People outside 
India also realize it. Masses are 
awakened today and it is not their 
tendency only to criticize the Govern­
ment due to their dissatisfaction. Now 
the people are conscious about the 
way the taxes are realised from them 
and how they are spent. This is the ■ 
feeling of the masses and I claim that 
this feeling is due to our Independence 
only. The masses think that whatever 
money is realised should be properly 
spent on the schemes for public wel­
fare so that there may not be dissatis­
faction among the people. One of the :
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reasons of dissatisfaction is that the 

.money is not used the way it should 
/‘have been used. W hatever viewpoints 
; m ight have been behind the mentality 
•̂ of our Ministers but there is a posi- 
't iv e  lack of approach. The I.C.S. 
-officers, who still retain the tendency 
‘Which was prevalent during the British 
1 regime, and who are known for the 
ired-tapism , are handling bulky files. 
;an d  influencing our Ministries. The 

Ministries are playing in their hands. 
These officers present before us an 

; attractive picture of these schemes but 
'w c  meet failure in those schemes not 
because ol the lack of our foresighted­
ness but because of the attitude of 

i^these officers. It is, therefore necessary 
th at you should try to know their 

..attitude.

It was proper In the fitness 
vof the things that action should have 
.•been taken against those officers 
. responsible for such scandals like the 

fertilizers scandal or pre-fabricated 
: factory scandal and sugar muddle etc. 
'  The officers held responsible for these 
.'scandals should have been brought 
J&efore the court and punished and 

ithus an unprecedented example would 
jhave been put before the people that 
those who defy the Government are 

; punished in this way. If the people 
.have such expectations from us, I 
: think it is not unjust if they so expect. 
If, for any reasons, you did not like to 

.l)ring t|iem before the court, yet it was 
w ithin your authority to take depart­
m en ta l action against them and action 
-should have been taken against them. 
But no departmental action too has 

►been taken.

The rich class, the miU owners 
•-and landlords are doing mis­
deeds. This is the class which is 
► evading income tax and generally they 
i«o scot free. All of us are well aware
• of their tactics. Our Government have 
no t quoted any example of any rich 
man against whom legal action was 
taken. It would have resulted in the 
fact that money which is realised from 
the people in the form of taxes could 

l have been saved. But if a petty peasant 
or a labourer commits any wrong he 
is at once exposed c and legal action is 
taken against him, but no legal action 
is taken against a rich person who 
may even be indulging in blackmarket- 
ing and may have grabbed lacs of 

•rupees. This is why people think that 
the Government sides with the rich, 
although I do not believe that the
■Government sides with the rich
[persons. But it is correct that it is the 
common feeling of the people in 

.general.

I as a layman have no special know* 
ledge of money m atters, still I w ant 
to say only this much that no scheme 
for ru ral development has been in­
cluded in this Budget. Only a few 
days back Shri Tyagi had pleaded 
strongly for the peasantry and had 
slated the real difficulties of the 
villagers Urging the Government to 
solve them. Shri Tyagi knows the diffi­
culties of the villagers more than I. The 
small scale cottage industries in the 
villages are at the verge of collapse, 
they have got to be revived, and for 
their revival no scheme or programme 
has been included in the Budget. I do 
not want to speak more on this sub­
ject. In my remaining time, I want to 
speak about the adjournm ent motion 
which was moved in this House two 
days ago. I want to convey thanks to 
the mover of the motion. I also w ant 
to thank the hon. Home Minister and 
the hon. Prim e Minister on behalf of 
the H arijan Community for the state­
ment they made thereupon. The 
Harijans got great inspirations from 
that statement and it has created new 
hopes in them. The condition of H ari­
jans in Punjab is very unsatisfactory. 
We do not want it to continue and so 
their condition should improve there. 
It is right that there has been some 
improvement and change in their con­
dition, but even today after our 
Independence, the condition of Hari­
jans is pitiable practically in all the 
States. The condition of Harijans in 
other parts of the country is not like 
that in Punjab, but even today their 
condition is the same at most places. 
Keeping in view the condition of Hari­
jans living throughout the country we 
should safeguard the rights and pri­
vileges of Harijans and we should see 
to it that no individual attack is made 
on them and that they are not harassed 
in anyway. I would emphasize that 
such a scheme should be prepared 
according to which a commission 
should be set up or some Judge be 
appointed who could suggest suitable 
amendments in the Constitution - after 
studying the condition prevailing 
among the Harijans. I also suggest

• tjiat there should be a regular depart­
ment in the Centre, to look after and 
safeguard the rights of Harijans.

Mr. Speaker: Order, order. He has 
already finished his time.

Shri Balmiki: With these words Sir, 
I want to thank the hon. IN^inister of 
Finance.

Shri Madhava Rau (Orissa): Read­
ing the budget speeches made by 
successive Finance Ministers since 
partition one cannot help feeling that
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our economic position is fast deteriorate 
mg. u u r  jiood ration is down to y oz.» 
less m an naii tne quantity that 
prisoners in jaU and people employea 
on xuimne reuef worju used lo get 
ueiore. m e  coiiL ol iLVing is mounti<iig 
up and no one can preaict where the 
upvvaia rnovenient will stop or ieel
a^jsuied luat ii wiii be reversed some
aay. Our national expenditure is rismg 
liom  year to year, in aii directions, 
uu r casn balances are dwindling and, 
witn this, the gap between revenue-
bearing national obligations and
mterest-yielding assets is steadily 
wiaenmg. The improvement in our 
balance of payments position—which 
may or may not last for a long 
period—is the one hopeful feature oi 
tne situation.

Mr. Deshmukh has observed that 
“the problem of holding the prices of 
commodities in check has been one of 
the m ajor preoccupations of Govern­
ment in the years following the end 
ol the war". But patently the measures 
adopted to this end, though varied 
ana experimental, have been totally 
inadequate. It affords little consolation 
to be told with reference to the latest 
spurt of prices that the Korean war 
has given an impetus to the rise of 
prices ail over the world and that we 
are only feeling the impact of an in­
escapable world factor. 1 believe that 
in all countries with a stable monetary 
economy prices have been held under 
greater control than in our country.

The Minister of Finance (Shri C. D.
Deshmukh): In making this statement 
that in other countries the rise in 
prices has been much better held, does 
the hon. Member refer to the last 
twelve months since the emergence of 
the Korean situation?

Shri Madhava Ran: I was not
speaking of the Korean situation. I 
was really speaking of the rise in 
prices which has taken place long 
before devaluation, long before the 
Korean situation, in other words from 
1943 onwards to 1947. The index num­
ber was about 290 at the beginning of
1947 and reached 314 by the end of 
December 1947. There are short periods 
which looked as if prices had become 
stabilized, though at a high 
was during one of those periods m at 
Dr. M atthai told this House that there 
was considerable cause for negative 
satisfaction but as prices had s h o ^  
no downward tendency, he had f r a n l^  
confessed that there was no cause for
positive satisfaction.

We have been often told that the 
remedy for this is production and more 
production and savmg and more savmg. 
Some American friends have v«ri«i

m  FA

• this formula. They believe that out 
saivaliun lies m  more proaucuon and 
less reproduction, we are inaiking no 
progreoi on any ol uiese uima. m e  
rm ance Mimsier says inai ina ievei 
OI m austiiai prodacuon in IujO m a 
number oi industries has u^en en­
couraging but Vvhen ne adds that me 
tnree m ajor mdustries, cotton iciitiie*, 
sugar and jule i:ave been ariected by 
dimculues m  regard to supplies oi raw 
material, nis statem ent becomes devoid 
oi signincance. Let us hope m at these 
dilhculties will be alleviated by me 
recent Trade Agreement with PaKistan 
which promise to provide for us me 
necessaiy quantities of jute and cotion, 
besides a certam  amoimt ol loodgrams. 
But what prevented, one may asic tne 
Government Irom conciudmg mis or a 
similar agreement very much earUer, 
thereby avoidnig considerable loss oi 
production Oi. cotton textues and jute 
manufactures? Was it because we stood 
on our false prebUge and refused to 
recognize m e Pakistan rupee at its 
par value? What would have happened 
if private triide had been allowed with­
in a certain quantitatively or monetary 
limits, leaving me Kupee of Pakistan 
and India to hnd meir own levels? But 
apart from raw  m aterials, m ere have 
bgen labour troubles. There have also 
been transport difficulties which are 
luckily no longer a bottle-neck today. 
The real trouble now is about capital. 
The feimiliar remedy in p art for mha- 
tion is to mop up surplus money in 
the hands of me consuming public. 
This has been done with a vengeance, 
so mat there is no surplus left for 
investment. Dr. M atthai once said “a 
balanced national budget may, and 
often does, cover a m ultitude of ill 
balanced family budgets”. If we have 
not yet realized me tru th  of this state­
ment, the Finance Minister is now 
determined to drive it home, to us.

With regard to the food situation, 
natural calamities are being urged year 
after year as the cause of growing 
deterioration. But mese calamities 
occur every year in some part or other 
of this vast sub-continent; and yet when 
things go wrong, perhaps through our 
own default, we speak as if we were 
surprised and exonerated by nature’s 
fickleness. The fact of the m atter is 
probably after the separation of Burma 
and the partition of India, m is country 
has become deficit in point of food­
stuffs to the extent of 3-4 million tons. 
To make up this deficit, which amounts 
to only 10 per cent, of the total require­
ments, might sound simple. But it is 
a m atter of time; it is a m atter of pro­
per organization and sometimes the 
result achieved might be n u l l e d  by 
reasons beyond our control. Such 
bemg the position, the declaration that 
thm  shall b« no imports of foodgrains
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after 1951 even if there should be 
Qoods and earthquakes shows courage 
and optimism, but ignores well known 
facts. That the country should achieve 
self-sufficiency in food as quickly as 
ppssible is an ideal which none will 
dispute, but an ideal is one th ing  and 
a fool’s paradise is another. If we had 
imported foodgrains in time this year, 
as we could well have done, we would 
not have been-leading th is so called 
ship-to-mouth existence and taking the 
begging bowl round not only to America 
which is a land of plenty but also to 
China, which has its own sta rv in g  po­
pulation and asking for small loans of 
grain from Ceylon of all countries 
which raises only a third of its own 
food requirements.

The Grow More Food Campaign is 
conceived in the main on right lines, 
but one would like to know whether 
the results both in the aggregate and 
in respect of individual items of the 
programme are commensurate with 
the effort and the expenditure involv­
ed. For instance, an official report for 
1948-49 says that it was estimated that 
the total area benefited by this Cam­
paign was 89 lakh acres and the addi- 
Uonai production a t 8 lakh tons. One 
suspects that these figures have been 
arrived a t on the basis of certain con­
ventional hypotheses. Their verifica­
tion by an independent agency seems 
to be eminently desirable. F iu ther it 
is not sufficient to augment supplies 
of foodgrains but if the battle against 
inflation should at all be successful, the 
price of foodgrains m ust be kept down, 
if necessary by subsidising. I there­
fore, do not feel very happy about the 
ne\v scheme of procurement bonuses, 
and confining rationing a t controlled 
prices only to certain industrial and 
other centres.

There is one thing, Sir, so far, in ihe 
present position in which we are now 
placed. I do not believe that there was 
much choice for the Government with 
regard to the financing of public ex­
penditure. The attempts of Govern­
ment with regard to public borrowing 
have resulted during the last 3 or 4 
years in a net outgoing of more than 
Rs. 100 crores. In the private sector 
too there has been very little industri­
al activity due mostly for want of capi­
tal. It is not a m atter of surprise and 
certainly a m atter even for undue criti­
cism that the Gk>vemment are now 
trying to finance capital works by in­
creasing tax revenues. In the circum­
stances in which they are now placed 
with a capital market which they see 
no hope of wooing any longer with any 
prospect of success and e a ^
balancai running down to a  point •£

danger, I do not see how this would 
be neiped, and 1 ao not suppose that 
there would be any serious objection 
to this policy there was any assui- 
ance that tlie vast sums raised by tax­
ation would be wisely and economical­
ly applied in tiie public interest. Un- 
lortunateiy the Ciovernment’s record oi 
periormance hoias out no such assui- 
ance. One has only to read the Esti­
mate Committee’s report and I take 
this occasion to pay my tribute to the 
authors of the report to appreciate tne 
colossal waste of money tnat is taking 
place on establishments, secretariats, 
directorates. Directorates General etc. 
I could myself give a catalogue of somt 
of the extravagant things which one 
can easily pick o u t The Finance 
M iniste r  has pleaded th at the Defence 
expenditure and the greater part of 
civil expenditure are of an obligatory 
character and afford no room for re­
trenchment. This may or may not be 
so. But, what the public feel is that 
while they are being asked to tighten 
their belts and live a life of austerity, 
these exhortations are so little backed 
by any example set by the Govern­
ment.

4 PJd.

Perhaps, the gravity of the present 
situation disclosed in the Budget may 
serve to awaken their financial con­
science and bring back sanity and 
realism to the administration of public 
affairs. If so, we need not despair of 
the country’s economic recovery. How 
long that will take, the Finance Minis­
ter has not ventured to predict. He is 
apparently not one of those who 
believe that the worst is over and that 
prosperity is just round the corner. 
He modestly turns over the role of 
prophesy to the National Planning 
Commission with an elaborate cau­
tion, however, that we are not to 
expect too much even from that august 
body. We too can get no further than 
that.

Shri D. D. Pant (Uttar Pradesh): It 
must have been very boring to the 
hon. Finance Minister to hear any­
thing and everjrthing that is being said 
about the Budget in this House. I 
wholeheartedly sympathise with him 
in that he has to reckon with all these 
things.

It is a convention that in a General 
Discussion on the Budget, everything 
relating to administration is discussed. 
Within the short time of 15 minutes,
I should have thought that hon. Mem- . 
bers would suggest things which 
might bring som« l i ^ t  to him.
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Circumstances being w hat they are, I 
do not think that any Finance Minis­
ter in the world could have produced 
a better Budget than what Mr. Desh- 
mukh has done. After all, the Budget 
of a Government is an expression of 
the basic economic policies of that 
Government. Unless the Government 
is prepared to change its basic 
economic policies, the Budget cannot 
be different from what it is. The hon. 
Finance Minister has taxed bidis: he 
has raised the tax on liquor, on in­
comes and other things. Even if the 
hon. Finance Minister had^ put a tax 
of Rs. 10 on every person who gets 
grey hair, I would not have been 
surprised. For, after all, the money 
has to be produced to run the Govern­
ment. Other things being equal it is 
the economic policy of the Govern­
ment that is reflected in the Budget. 
The Government is not prepared to 
change the basic economic policy. That 
is the root of all evil. In fact, the 
Budget is what it is today on account 
of the fact that there exists something 
like article 31 in our Constitution. We 
have accepted that Constitution. As 
long as it stands, I do not know what 
the Finance Minister could do to 
produce more money for the country. 
When I told Dr. M atthai last year that 
his theory of capital formation was 
an illusion, and that he would very 
soon be disillusioned about it. he told 
me that I was talking like a Professor 
of Economics. I am glad that this year, 
the Finance Minister has recognised 
that fact and he has tried to put the 
burden of national economic develop­
ment on the poor. After all, there is a 
certain limit to the capacity of the 
poor to pay. Unless the production of 
wealth in the country is increased, I 
do not know how the poor will be 
able to pay these taxes.

There are two great contradictions 
in the economic life of the cbuntfy 
that I have not been able to under­
stand. One of them was also referred 
to by my hon. friend Mr. Bhagat. 
While it is admitted that there Is infla­
tion and prices are high why are not 
industries expanding? Another thing 
is this. When I started studying 
Economics, probably, one of the first 
lessons that my professor gave me was 
about population. Population increases 

the wheat crop increases; It 
'decreases as the wheat declines. He 
used to Illustrate this by means of 
graphs which he had taken from 
America. While production of food in 
tbe country is decreasing, and we are 
compelled to go to other coimtrles to 
^ g  food, OMT population is go in | on

increasing. That Is another contradic­
tion which our Government wlU have 
to reconcile and solve. I t  Is admitted 
today th at production in every field 
has decreased. If any Industry Is run­
ning full speed It Is the Industry of 
producing children, and nothing else.

Shri Sidhva (Madhya Pradesh): 
What is it th at you suggest?

Shri I). D. Pant; I will come to that. 
Mr. Munshl has been, fo r a long time, 
trying to grow more food. But, I  am 
surprised how he is expecting to grow 
more food. He has already spent 400 
crores on It.

Shri C. D. Deshmnkh: That is not 
correct; he has spent about 40 crores.

Shri D. D. Pant; Even if it Is twenty- 
flve crores th at is more than enough. 
But. the great m istake th at he is 
making Is that he hopes to grow more 
food by ploughing papers with his 
fountain pen. Food cannot be grown 
in this way. Pood can be produced by 
actually Inducing the cultivator to 
raise more crops. How could you 
induce him to grow more unless you 
make his life worth living for him, 
and make him feel that he is doing 
something creative? Therefore, my 
submission Is this. W hat the country 
wpnts fs a radical change in its 
bssic economic policy. I t  Is not any­
thin^ new that we have to do. We have 
ffot the examoles of other countries in 
the world. Take the example of Russia. 
Where from do they find all this 
money for their development? W hat is 
thp mppning of money? We think that 
money is something, the idea about 
which has been dven  to us only by 
the Britishers or by other capitalist 
countries. The other day. Professor 
Morris Dobbs was delivering a lecture 
about ^?oviet Planning In the Consti­
tution Club. One of the Press re- 
nresentatives asked the Question, how 
Russia was producing all the money 
for these Master Plans like the Stalin 
Master Plan for coritrollinff nature.
He said, once vou have fixed the 
target. it will be automatically
financed You can print notes and ask
the peoDle to cover these notes by the 
goods that they produce. Once you do 
that. I  do not know how this money 
problem arises at all.

About Inflation, my hon. friends
have got a wrong idea. The Inflation 
in the country today has been created 
not by over-issue of money, but by 
scarcity of goods. If  you think that 
your producers— t̂he money grabbers 
whom you mis-call Industrialists or 
capitalists—are mtjduclng things and 
^ In g  justice to tl»e money that they
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are getting from the public, you are 
wrong. They are not producing, but 
trying to create scarcity to get as high 
a price as they could for their pro­
ducts. Even if you import articles, say 
foodgrains and the like and give them 
for distribution to them, they will 
hoard and destroy them and keep up 
the prices to make more money. The 
only thing that they produce is really 
more money for themselves and noth­
ing else. Therefore, I will say, do not 
stick to this article 31 of the Consti­
tution. The first thing that the Finance 
Minister should do is to advise the 
Government to revise the Constitution 
and knock off this article and take 
over the industries. Then, he can 
print as much money as he likes and 
give it to Trusts, to industrial con­
cerns and other co-operative societies 
and ask them to produce and cover 
that money with goods. He will find 
within a short time th at this inflation 
has vanished. I t  is because we are 
still sticking to these orthodox systems 
of economics and orthodox ideas of 
capital th at all these things are 
happening.

After all, even the greatest Finance 
Minister of the world—^you may call 
him a Finance Minister—is only a
glorified accountant of the nation. He 
puts all the Income on one side and 
all the expenditure on the other. If 
he cannot raise the incomes, he is not 
at fault. Because, he can only put 
that income on the income side which 
can be produced in tiie country. If 
the production in the country is 
not rising, how can he raise the 
income. Therefore, the main question 
is of raising the production. My 
hon. friend Mr. Goenka said th at we 
can get so much money from the Tea 
cess and this and that. That is all a 
false idea of economics which was 
well suited to the 19th Century. You 
cannot solve your problems unless you 
raise the levels of production in the 
country, because, after all, capital is 
nothing but a surplus of subsistence, 
and unless you raise those actual 
goods or commodities, you cannot 
have any capital formation. The 
capitalist may have crores in the 

banks, but if there is no production, 
if there are no goods to cover that 
money, how can you call that capital? 
I may raise a lot of tomatoes, but can 
I keep them? I may have tomatoes 
worth a lakh of rupees but will they 
last one year? They will perish. I can’t  
save wealth: but only money. The 
actual production in the country and 
the actual consumption of goods in 
the country are the real income and 
expenditure of the country. Our 
expenditure may be great^ bu t th at is

no fault of the hon. Finance Minister. 
He reminds me of a friend of mine 
who inherited a Chandelier car from 
his father. That car would go only a 
mile or a mile and half per gallon 
and the only virtue of it, my friend 
said was th at it gave him a fluid drive 
and he was keeping it because he 
could not afford to purchase another 
car. Similarly, just because we do not 
have another administrative machinery 
we stick to the present one which 
goes only a mile and a half per gallon.. 
Sir, uiUess a new administrative 
m achinery is put in with a new in­
spiration as in China or in Russia you 
cannot have anything better than a 
car doing a mile and a half per gallon. 
This is the machinery which the 
British had created for a police State 
and if we try  to pull and Btretch it i 
here and there to make it suit a wel­
fare State, what else can you have 
but leakages and trouble all over? An 
ordinary man cannot get anything 
done even with the orders of an hon. * 
Minister. He has to oil a particular 
nu t somewhere, otherwise the machi­
nery will not work. He has to oil a 
particular screw. Of course that is the 
fault of the machinery, not that of the 
hon. the Finance Minister. Take again 
the defence expenditure. China which 
but recently had a capitalist policy 
has an army of 5 millions and we with 
a comparatively small army have to 
spend such a huge sum on it. Why? 
The reason is this. The real fighting 
army of China is not so big, the bigger 
part is the m ilitia which meets its own 
cost by doing constructive work and 
produce wealth, and so the nation can 
have such a large army.

Therefore I say that mere tinkering 
here and there is not going to do any­
thing and as I said, it is not the fault 
of the hon. Finance Minister. Under 
the circumstances, he has produced the 
best Budget he could and he deserves 
the congratulations of the whole 
House.

Shri J. P. Srivastava (Uttar P radesh):
I t  was not my intention to take p a r t .  ̂
in this discussion, but I have been 
tempted to speak because I wish to 
make one or two observations. We 
have had a plethora of praise and 
abuse showered on the Finance Minis­
ter. We have had appreciation and 
criticism. We have had bouquets and 
brick-bats. Sir, I do not wish to take 
part in this game of praise or criticism 
AU the same, I wish to make one or 
two observations which I hope the 
hon. Minister of Finance will take m 
the light in which they are offered.

Sir, the Budget has been called an 
\morthodox one. Well I do not know
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what that means. One criticism is that 
the Finance Minister has tried to meet 
recurring expenditure by taxation. 
This is held to be wrong. I entirely 
agree with that view. I think it is 
wrong for us to penalise the present 
for the sake of posterity. After all 
the amount of taxation raised in this 
country does not exceed more than 
Rs. 50 crores. What we want for our 
development programme is about ten 
timSs that sum, and unless we can 
borrow money and raise capital freely, 
we cannot tackle the vast work of the 
development of this country. The 
Finance Minister said that his borrow­
ing programme is limited to Rs. 140 
crores or something like that—I hope 
I am right. And he confesses that he 
cannot raise more than that this year. 
Then this seems to be an alarming 
state of affairs. If a country like India 
cannot lend more than Rs. 140 crores 
for the productive work of the Govern­
ment, then something must be wrong 
somewhere. We say that capital is 
shy. But has the Finance Minister 
found out why it is so? Has he found 
out the causes for this shyness? Where 
is this capital lying? Why is it that 
this capital is shying? Does he realise 
that there has been a movement of 
wealth from the large income groups 
to the small income groups? They seem 
to think that a certain detested class 
of people called the capitalists—I do 
not know who they are—have got all 
the money. Well, I would like the 
Finance Minister to give an estimate 
which he must have made, of the 
money which he thinks is lying with 
the capitalists and which can be 
invested. '

T n rm m m  : srrr %

?

[Babu Ramnarayan Singh: How
much do you possess?]

Shri J. P. Srivastava: Nothing, only 
bank over-draft.

Shri C. D. Deshmukh: I am not in a
position to make an estimate as much 
of it is hidden from me.

Shri J. P. Srivastava: WeU, that is a 
confession again. But he is a shrewd 
enough man and I think. Sir, that he 
can make a shrewd enough guess of 
the amount of money that is lying 
hidden in the vaults of the bajiks and. 
in the vaults of the people.

Sir, the Budget is, therefore, wrong 
from that point of view. I would call 
it a prefabricated budget and it may 
be subject to the same difficulties as 
Qther such striicturesr

Let us look a t the economic condi­
tion of the country. The Industries 
which should be the backbone of every 
country are in a bad way. That is not 
denied. Production has fallen and is 
steadily falling. In U.P. alone during 
the last year I . believe 2 million man- 
hours were lost because of w ant of 
raw  m aterial and labour troubles. 
That is a very serious state indeed. 
Unless you raise production you can 
never make both ends meet in this 
country.

One cause which is hampering pro­
duction and worrying the manufac- 
^ r e r s  and industrialists is that the 
pllicy of the Government is variable 
and is varying. You have controls but 
you do not stick to them. You change 
them every second day. You take the 
case of cotton cloth control. You re­
leased a large quota of cloth for ex­
port. You permitted some mills to 
export the whole of their production 
and other mills were not allowed any 
quota at all. You suddenly come down 
and say no mill can export more than 
40 per cent, of their production. But 
some of the mills were exporting their 
entire out-turn and had secured orders 
against it. Indian cloth was taking on 
very well in foreign markets. It has 
earned a name for itself and it would 
be a great pity if through our Govern­
m ent’s vascillating policy this m arket 
is lost to India.

Then take the jute muddle. We heard 
something about it. Ju te was allowed 
to be exported a t a price which landed 
India in a huge loss. I do not know 
who was responsible for that.

I read only yesterday in a paper 
that the British Trade Commissioner 
has stated that foreign capital is shy 
in this country and why? Because of 
the level of taxation and restrictions 
imposed by Govemm-ent. If you admit 
that your own capital is not forth­
coming and foreign capital will not 
come to this country either, what are 
you going to do to increase produc­
tion and to start new industries? This 
is a very serious problem. During the 
whole of last year I think I am right 
in saying that virtually no new indus­
tries have beer, started in this coun­
try. Yet there is complete stagnation 
and frustration. W hat is the reason? 
The Finance Minister must answer 
that.

Turning to food, the situation in the 
country is going from bad to worse.
I think this is generally recognised and 
so I need , not labour the point. We 
aimed at self-sufficiency in 1951 and 
we have failed miserably. What Is the 
cause? The blame is laid at the door 
of a few calamities. I admit that th e rt
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were calamities during the last year 
but would you name a single year 
during the last twenty years in which 
there have been no calamities? I do 
not say that last year’s calamity was 
not of a bi" magnitude but even 
so the overall deficiency should not 
have been so much. Are you sure as 
to what the deficiency is? It has been 
stated that the deficiency is 6 million 
tons. I want to knov/ who has 
calculated it and how. (Shri Sidhva: 
From papers.) I m aintain that it is 
not possible to arrive at an accurate 
figure of deficiency. I know something 
of it and that is why I am sayin j||it. 
(An Hov. Member: It is only a p p i^ i-  
m ate). It cannot be approximate even. 
Unless you know what each cultivator 
has produced, unless you know what 
each cultivator has eaten, unless you 
know what each cultivator brought 
out to the market, you cannot esti­
mate the deficiency. The Government 
is going on a formula which the late 
Government adopted in order to satisfy 
the opposition and the formula is 
being continued.

Shri Hussain Imam (Bihar): Was it 
concocted in your time?

Shri J. P. Srivastava; We were being 
asked to state something which it was 
not possible to state and that seems 
to be contin\ied now.

Sbrl Hussain Imam: Thank you for 
the Information.

The Minister of State for Finance 
(Shri Tyagrl): In which year did you 
concoct that formula?

Shri J. P. Srivastara: I said that we 
conrorted a formula and I want you to 
confess that you are continuing it. 
The same formula has gone on to 
this day.

The Reserve Bank has recently 
stated that the Grow More Food 
Campaign is a fiasco and a failure.

An Hon. Member: Who began it?
Shri J. P. Srivastava: I wHl not say

whnt I think of it. The Grow More 
Food Campai'm has failed to achieve 
the results which were claimed for it.

An Hon. Member: How?
J. P. Srivastava: It is for the Gov­

ernment to f^nd out the reasons. Jok­
ing apart this is a very serious matter. 
Starvation stnlks the land. I do not 
know what you would call starvation. 
A nine ounce ration is starvation.

W 1W TFW ITTRW I ^

%\

[Baba Ramnarayan Singh: At least 
you are not starving.]

Shri J. P. Srivastava: On 9 oz. a man 
may not die in six weeks or two 
months but he may die in six months 
or one year. Still it is starvation: that 
is what it is.

I am very concerned to see ,th a t 
there is growing opposition to the 
grant of food by U.S.A. Will the hon. 
Finance Minister say what he is going 
to do if that amount of foodgrains is 
not given? W hat is going to happen 
to this country? If the U.S.A. wants 
us to pay for that food where is the 
m oney'to come from, because food we 
must have. I am sure, Sir, these are 
m atters which m erit the serious atten­
tion of the Government.

Shri Raj Bahadnr (Rajasthan): In 
speaking immediately after one of thfe 
elderly gentlemen here and one of the 
oldest Members of this House, I  am 
tempted to say a few things by way 
of reply to what has fallen from him. 
About the transfer of capHal expendi­
ture to revenue account, he has said 
that it is not any principle to penalise 
the present generation for the sake of 
posterity. May I remind him that the 
bulk of the Members of this House 
come from a party and have staked 
their lives and all that was dear and 
near in their lives for the sake of 
posterity. In the freedom struggle we 
never cared whether we were going to 
live or die. We cared for the honour 
of the country and for the posterity 
that is to come. So. to say these things 
to us now is too late in the day. He 
was also reminding us about food and 
saying that a nine-ounce ration meant 
slow starvation. But slow starvation 
is much better than abrupt starvation 
and death. Thirty-five lakhs of our 
countrymen died during his time. I t 
is to the credit of . this Government 
that not a single person has died of 
starv^ation. He again asked the Finance 
Minister what we would do if the 
U.S.A. would not give us the two 
million tons of food grains. I 
would say that we would manage 
witii whatever we have and 
stand on our own legs. We would not 
sell our souls. Let them be reminded, 
who are so touchy.......

Shri J. P. Srivastava: On a point of 
explanation. I believe my friend v/as 
referring to the Bengal famhie when 
he referred to thirty-five lakhs dead. 
May I  tell him that I was not in charge
of Food at that time.......

An Hon. Member He was a Member 
qt that Govcrxun^t?
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Shri J. P. Srivastava: .......and when
1 took over I pu t things right.

The Deputy Minister of Food and 
Agriculture (Shri Tliirumala Rao>:
Mr. Chairman, may I make a submis­
sion? The House may as well leave 
out the references to the American 
tood supply or lood gift, because we 
are relymg on reports which are not 
entirely true and which may be from 
interested quarters. Therefore, as the 
situation is still delicate and Govern­
ment do not know fuUy as to what is 
happening as yet, I would suggest that 
the House may not discuss that ques­
tion.

Shri Kaj Bahadur: 1 will not ex­
patiate upon it.

Our friend then said that it is false 
to say that capital is shy. Who can 
forget the speech made last year by 
tne then Finance Minister when he 
gave so many reliefs and concessions 
in the hope and eager expectation that 
capital would come forward and stand 
by the country? If we scan the budge­
tary  figures for the last three years 
we will find that in 1948-49 relief to 
the tune of Rs. 4-57 crores was given 
by way of reduction in the busmess 
profits tax. Again in 1949-50 there was 
additional relief of Rs. 5 crores when 
the capital gains tax  and the business 
profits tax  were dropped. Last year 
also there was relief given to the tune 
of Rs. 15 crores. So, in the last three 
years Rs. 25 crores have been given 
by way of relief and concession in 
the cherished hope that the nation 
would benefit from the hands of these 
capitalists. It is a pity and a sad story 
that they have not been able to stand 
by the country. Therefore, I say that 
the Budget which has now been pre­
sented to this House is a direct result 
and a direct acceptance of that 
challenge thrown by the capitalists. 
They have not stood by the country. 
They have falsified all the hopes we 
cherished in them. Now the Finance 
Minister, in a bold step, has asked the 
common man to stand on his own legs, 
and a time will come when the coun­
try and the common man can, without 
any qualm of conscience, say to the 
capitalists, “Friends, when the coimtry 
was in need, you did not stand by it. 
When we are able to take control of 
industry, of all that you have got, we 
shall do it without any qualms.”

Shri Hussain Imam: Why not take 
away the concessions?

Shri Raj Bahadur: I am one with 
my friend there. I know we are 
labouring under certain limitations. 
There cannot be a vacuum. If I had 
the confidence I would take over those 
things without the slightest he^Ution.

Sir, when I say that it is a bold 
step, I fully realise that it is a
challenge to us and to our patriotism. 
Of course, it would have been an ideal 
thing if the Budget had given some 
relief to the common man. 1 am reaUy 
pained to see that even the tobacco 
of the poor man has been taxed. When 
we go to the villages, the cultivators 
who produce the tobacco say with 
deep regret that when calculated the 
burden on tobacco comes to Rs. 165 
uer oigha, wnich is a colossal burden 
The poor cultivator can hardly afliord 
to bear it. Again, 1 have not been able 
to understand why such a thing as 
kerosene which lights up the huts in 
the hamlets and villages of India, 
which is used by the poor people, has 
been taxed to get a paltry  sum of 
Rs. 15 lakhs. In p a ra^ a p n  64 of P a rt B 
of the Finance M inister’s speech, he 
says that this has been done to 
equalize the duties of customs and 
excise, and that this change is con­
sequential. Even granting that it is 
consequential, I would request, I would 
beg of him, to drop this part of the 
Budget proposals. I t  is going to yield 
us only Rs. 15 lakhs. The amount of 
chargin and discontent which it will 
engender in the common man is 
colossal. And so far as the taxation 
of tobacco is concerned, a t least the 
grower should be assured that his 
needs would be met without any extra 
burden upon him.

Sir, during these days of general 
discussion, as has been customary 
with us for the last three or four 
years, a volley of encomiums as well 
as opprobriums have been showered 
on the Fmance Minister. We have been 
told stories of frustration, of failures, 
of blackmarketing, corruption, and ail 
sorts of complaints. Dr. byama Prasad 
Mookerjee reminded us that the 
Budget was a cheerless one, a colour­
less one, and a spineless one. I 
happened to read Acharya Kripaiani’s 
speech during the last Budget session. 
In that speech, describing the picture 
emerging out ot the Budget he said it 
was a very colourful one, as colourful 
as the rose, as colourful as the rain­
bow. Perhaps it was ironical. And 
Dr. Syama Prasad Mookerjee, because 
he was on the Government side, 
thought that the Budget was colourful.
I am inclined to think that he called 
it colourful because it gave concessions 
to one of his own kind a t the expense 
of the common nxan. And perhaps 
because the concessions did not come 
forward this year in added numbers, 
he finds it colourless and cheerless. 
Last year, the present Minister of 
State for Finance, Mr. Tyagi was here 
on these benches and he said that 
Rs. 100 crores could be saved if 
economies could be efCected. On tbe
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other hand, Dr. Syama Prasad Mooker- 
jee was last year there on Govern­
ment Benches and found the Budget 
colourful, now he finds it colourless.
I do not know if there is any difference 
between the colour view obtained from 
these benches and that obtained from 
those benches.

Shri Tyagi: This bench is colourful.

Shri Raj Bahadur; 1 am happy you 
have gamed this experience so early.

Now, I would not for a moment 
suppose or say tnat conditions are 
quite happy lor our country. We Imow 
m at the price indices have gone up 
very nigh. Just to quote three items, 
tiie dillerence between the prices of 
food grams was 395-7 points on 
lath February lyjO and 425 points on 
IVth February 1U51, for industrial raw 
m aterial it was 495:7 points last year 
and It is 555-2 points this year—a 
rise of tiO points. The general mdex 
was 393 b last year ana is 424-6 this 
yeai’—a dillerence of 31 points. 
We know that currency notes in 
circulation have increased by Rs. 49*47 
crores while those issued have in­
creased by ils. 3d-8 crores. This is 
the position so far as the inflationary 
spiral is concerned. So far as produc­
tion is concerned, the industrial 
production index shows that it has 
dropped from 109*9 to 98-9 points— 
a drop of 11 points. Again, so far as 
food IS concerned, we are living from 
hand to mouth.

But, Sir, is this position such that 
we should feel frustrated? I have 
got one grievance with the Govern­
ment and with the leaders. They try  
to minimise the difficulties before the 
country. Why should they not teU 
the country openly and frankly what 
are the difllculties? The country gmd 
the masses and the nation would then 
be better prepared to face them. We 
are always fed on-hopes. Ijet there 
be nothing hidden. Let the leaders 
tell the nation openly and straight­
forwardly that, in addition to the 
generaUon that has gone which bore 
m e brunt of the freedom struggle, 
the generation that is now in power 
and now constitutes this House is 
destined to enjoy nothing but tears, 
toU and sweat. We shall do so if we 
know the difllculties we have to face 
for the sake of posterity. With firm­
ness in our heart and boldness and 
courage we must face the odditjes of 
the situation. It is no use counsellmg 
despair. In the speeches delivered for 
the last three years by leaders like 
Acharya Kripalani there is nothing 
but a note of pessimism. By this note

of pessimism I think he wants to find 
out an escape for himself. Why 
should he not help the coimtry with 
some constructive suggestions? With 
the exception of Shri Goenka, in 
none of the so m a i^  speeches 
delivered here has one single sugges­
tion been made, which may be said 
to be constructive.

An Hon. Member: Say not yet: 
there are others.

Shri Raj Bahadur: I am not trying 
to flatter Shri Goenka, but after 
having read his speech I was re a l^  
strucK by the realism contained in it. 

. (.inLerrapuon.) Just now my hon. 
friend Shri P an t reminds m e—yes, he 
came out with his suggestions about 
the Morris car, which he took from 
Mr. Morris Dodd and he m ust rest 
content now.

To conclude my remarks. Sir I 
would simply say....

An Hon. Member: What 
suggestion?

is your

Shri Raj Bahadur: I have given
my suggestion: it is to face the trials 
and tribulations. Wsir clouds are
hovering rotmd our horizons. As
Mr. Pant pointed out ju st now, the 
type of modern car that we have got 
goes actually a t the rate  of l i  miles 
per gallon. I can testify to that from 
some bitter experience myself.

Sir. in some P art B States, without 
casting reflection on any gentleman 
here, I want to mention that officers 
are sent from the Centre under 
Article 371 in the hope and expecta­
tion that they will manage our affairs 
better. Some of them have really 
helped us. I do not deny that. But 
things are not what they should be. I 
would in all humility appeal to the 
officers to shed their old habits an^ 
their way of thinking. I shall tell you 
a conversation which I once had with 
an officer. He told me, ‘‘V'ou politicians 
have come to power by the backdoor. 
You have not come by the straight 
way. We appeared at examinations 
and came out with bright colours. 
Therefore We are in our high places. 
You came by the backdoor.” His hint 
was specially about the journalist 
Members. I said to him, “Perhaps you 
forget that you were bom  with a 
silver spoon in your mouth. If boys 
in the villages were given the same 
opportimities and the same sort of 
training, facilities and education, they 
may have outdone you and gone 
ahead of you in many m atters.’* Sir, 
Uiey m ust shake off this superio ri^
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complex. They muut remember that 
th(‘y have got to be in real and close 
oo:itact with the masses.

Let us all pull toi^ether in order to 
tide over the crisis that the country 
is faced with.

Shri 1*. Y. Deslpande (Madliya 
Pradesh): Sir, I thaak you for giving 
mt! this opportunity to take part in 
tho Budget discussi ms. I shall con­
fine mys jlf to only oae or two aspects. 
As I listened to the speech of the hon. 
th i  Finance Minister and as I also 
read his speech later, I found tnat 
wMle reviewir g the economic condi- 
ticn he om itttd to mention many of 
the major facts. He told us that it 

•has been the major preoccupation of 
th i  Government since after the war 
to arrest the rising price level. He 
ah;o told us that on account of many 
major calamities the accumulated 
cash balances of the Government have 
bean depleted to such an extent and 
th i  process ol capi:al formation 'las 
turned out to be so unfavourable 
th.it he had to resort to taxation and 
taxation on a scale which puts the 
burden on the poorer secti9 ns of the 
co nm un.ty to a very alcurming extent. 
All this, he said, was necessary to do 
in order to improve the state finances. 
But as some hon. Members asked 
hi n, I would also like to ask him 
how long he can go on with the policy 
oi taxing the poor and the middle 
classes to replenish the dwindling 
financial position of the Government 
of India. After ail, there has to be 
some grip over the economic situation 
of the country.

Now, Sir, I want to ask him what 
exactly is the policy of the Govern­
ment of India so far as the economic 
reconstruction of the country is con­
cerned. Economists know that there 
are in the world only three possible 
economic reconstruction ideologies 
after the experience of nearly 200 
years of the modern machine age. 
One is the 19th century free enter­
prise economy. Another is the Com­
munist totalitarianism. The third is 
what is represented by England: a 
kind of m ixture of democracy and 
socialism. Our economy has been 
said to be a mixed economy. I want 
to ask: what kind of m ixture is this? 
Is it a mixture of free enterprise and 
Communist totalitarianism, or is it a 
m xture as in England of democracy 
and socialism? I have failed to make 
any sense of the economic policy of 
the Government. I must say that 
with all humility. It seems to me, Sir. 
that this Government has not yet 
made up its mind as to where it 
wants to go. It has lost—or perhaps 
it never had—a n v  sense of direction.
.363 P.S

so far as economic reconstruction is 
concerned. We have been congress­
men and it is the leading congressmen 
who man this Government. On 
thousands of platforms in villages all 
over the country, congressmen have 
told people that we believe in the 
Gandhian economy. Where is this 
Gaadhian economy as adumbrated in 
the Budget—^may I know? If you do 
not believe in the Gandhian economy, 
why do you not tell the people that 
you do not believe in it? Yours is a 
directionless, rudderless policy, which 
aims at muddling through the situa­
tion and somehow manage the State 
finance and the Government of the 
country. That seems to be the posi­
tion so far as the economic policies 
of the Government are concerned.

I can well understand the limita­
tions of the hon. Finance Minister. He 
has to function within the limitations 
of policy framed by the Government. 
He may have sound ideas about 
economic reconstruction and economic 
policy for this nation. Perhaps, 
he comes into the picture of 
Government more as an expert than 
as a policy maker. Whatever that 
may be, so long as he occupies the 
position he does, we have a right— 
this House has a right—to expect 
from him a clear enunciation of the 
economic policy of the State.

The tax burden, he himself admits, 
is very heavy. It is said that the 
poorer classes are taxed because the 
richer classes, the capitalists, the in­
dustrialists and the commercial com­
munity have failed this infant State. 
Therefore, this Government has ulti­
mately gone to the poorer people with 
the words: “We depend upon your 
patriotism we depend upon your 
loyalty to come to the aid of this 
National Government.” It is very 
weU to say that. Sir. I wish the 
Finance Minister goes into some of 
the towns and villages and advances 
this argument to the people. I wonder 
whether he can come back to this 
House again.

Dr. Deshmnkh: If you send Mr. 
Tyagi, he will come back!

Shri P. Y. Deshpande: We appear 
to be living in a very unrealistic 
world. The cost of living indices is 
still going up; the production levels 
are going down; the population is 
rising. These enormous factors in the 
economic life of the nation, do they 
not call for a determined new policy? 
If you convince the people of the 
soundness of that policy, they will be 
prepared to bear all the sacrifices 
which you impose on them. We have 
never taken the people into our
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ccnfiderce in fram ng our poli:y. V7e 
have been telling tie m  one thiiig a)id 
W2 hav 2 been doing another tlin g  in 
tl-is Hcuse a id  in the Government. 
P'iople lave been told th at we belie/e 
in the Gandhian ecDnomy of dementi a- 
IL.ation; and in th'j political sphere 
a so ours would bs a decentraUsad
S ;ate. These have been the declaia- 
ti )ns of congj-essmen for a nuir.ber of 
y.:ars past. We occasionally hear frcm 
our political leadiirs that it is ro t 
possible for us to go over to a ce- 
c(;ntrali3ed ecronomy all at once a id  
tv at it will ta.^e some time. Some tirie  
ajjo when a policy statement was 
rrade about the industrialisation of 
t ie  country, liope was held out to the 
p'iople that althou;?h certain key in­
dustries would be nationalised there 
would be on a m sjor scale a village 
UDlift progra’Tune and a village re- 
cons4ru?tion programme of small 
s o le  industries which would certainly 
go to evolve a decentralised ecronorny 
for this country. I want to know, Sir, 
from the hon. the Finance Minister if 
he can enligliten us upon that point. 
Hdw much of your resources have been 
d rected to the decentralised economy 
in the sense of establishing small scale 
ir dustries in the viUages? How much 
o:' your resources go in that direction, 
and how much or* them go in the 
other direction. Ur less, Sir, we know 
e::actly when? we stand in regard to 
our eccnomic policy, all these policy 
statements make no sense to me.

Our Finance Minister is a very 
capable man; be is a very intelligent

man; l e  is a very honest man—I have 
no doubt about that. He la s  donj a 
fine p ;2ce of work in tak ng a^/ay 
from £ muddled situation t ie  finar ces 
of this country and puttin? them on 
some ::ind of basis. But that is not 
enough. We have to tell the; people in 
what .lirection we are goiig  and on 
that p jin t. I am afraid, the Finance 
Ministe r  has thrown no Lght at all. 
Saying that it is a mixed econo ny. 
does n )t throw any light at aU. ‘Mixed 
econony’ is a contraclictior in teims. 
Unless we definitely know the alloca­
tions iiad e  in the different directions 
from cur resources, unless the Buclget 
reflect* that policy, we cannot say 
that v,e have any economic policy at 
all. To lay  we are just mudd ing 
th rougi—just trying to ger. out of a 
bad situation and m akin ; the best 
of a bad job. That may help us for 
some ime—but that is not enougVr. I 
would, therefore, humbly request the 
hon. t le Finance Minister—he may 
consul his colleagues, if need be—to 
give t i i s  House before tlie General 
Discus lion ends, a clear-cut enuncia­
tion o ’ the economic policy of the 
Government. I do not want to say 
this fr^m the point of view of general 
electio IS. I want the people to under­
stand where this Government wants 
to tak? them. Unless that is made 
clear, [ do not see any hope for this 
Government or any hope for this 
nation.

The House adjourned tiU a Quarter 
to Eleven of the Clock on Tuesday 
the 13 h  March, 1951.




